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LEGISLATIVE ASSEMBLY 

Thur8day, 16th November, 1944 

The Assembly met in the Assembly Chamber of the Council House at Elev.ell 
of the Clock, �r. President (The Honourable Sir Abdur Rahim) m the Chair. 

MEMBER SWORN: 

Sir Charles Macivor Grant Ogilvie, C.S.I., C.B.E. (Secretary Defence 
Department). 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS.

ADDITIONAL DUTY FOR PRooRAMME STAFF IN ALL-INDIA RADIO, DELHI. 

452. •sardar Sant Singh: Will the Honourable Member for Information and
Broadcasting please state if it is ·a fact that Programme Staff in the All
India Radio, Delhi, are on duty from 10-30 A,M, to 5 P,M, daily? If so, is it a 
fact thai the members of the staff are put on duty in addition to the daily duty 
and in continuation of .the same from 5 P,M, to 1 A,M, in tum? If so, will the 
Honourable Member please state how he justifies continuous duty for 141 
hours? Will he consider the proposal of giving a member off day, whose turn 
faces from 5 P,M, to 1 A,H, 

The Honourable Sir Sultan Ahmed: The programme staff of the Delhi Sta
tion of All India Radio, like members of other offices of the <Jovemment of 
India in Delhi,•attend office from 10-30 A.M. to 6-00 P.M , daily except on 
Saturdays when their duty hours are from 10-30 A.M. to 1-30 P.M. Each member 
of the staff has to take, in addition, transmission duties for periods whiclt 
range from 3! hours to 7 hours once or twice a week. The question of affording 
relief to the staff has been under the consideration of Government for some 
time and extra staff for the purpose is now being provided. 

Sardar Sant Singh: J'Y.(ay I know from the Honourable Member if it is � 
fact that some members of the staff have to be on duty for 14! hoursJ 

The Honourable Sir Sultan Ahmed: I am not aware, but I will enquire. 
Kr. Lalchand Navalrai: May I know from the Honourable Member if they 

are paid for the over-time work that they do at night? 
The Honourable Sir Sultan Ahmed: I should like the Honourable Member 

to put a separate question on that, which I will reply. I have not got :he 
information here. 

INCREASE IN PAY AND ALLoWANCES OF BRITISH TROOPS, 

453. •sardar Sant Singh: ( a) Will the War Secretary please state if it, 1s & 

fact that large increases in pay and allowances of British troops have been 
marls recently? If so, what are these increases? 

(b) What is the percentage of these increases with the present total pay and
allowances drawn by each rank? 

(c) Which authority sanctioned these increases? Was the Government of
India consulted in the matter? If so, was the increase agreed to by the Govern
ment ol India? 

(d) Who bears the increased cost--Government of India or His Majesty'.a
Government? 

(e) What is the total burden imposed on Indian finances by this increase?
(f) Why was not the Indian Legislature consulted in the matter?

. (g) Do Government propose to represent to His Majesty's Government that
Bntish troops in India be replaced b.v Indian troops by reealling the latter from 
oversea services and sending the British troops to Italy and other places? 

fl!) Will the Government represent to His Majesty's Government that the 
additional cost of these increases should be borne by the British Exchequer on 
the ground that British troops in India are being retained mostly for lmperiat

( 835) A 
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purposes rather than for the defence of India :when Japanese menace to India 
is almost over? 

Mr. C. II. Trivedi: (a) and (b). J would refer the :Honourable ~mber to 
the reply given to part (a) of Mr. K. C. Neogy's starred question No. 92 on the 

,Brd November 1944. 
(c), (d), (e) and (h). His Majesf.y's Government with whom, as the autho-

rity respot;lsible for the British troops, the ultimate decision rests, sanctioned 
these increases. The views of the Government of India were communicated 
to, and considered by, His Majesty's Government and the final decision was 
taken after such consideration. I regret I am unable to disclose the recom-
mendations made by the Government o£ India, but cet'tain financial issues 
arising from His Majesty's Government's decision are engaging their attention 
in consultation ,,,ith His Majesty's Government. I would add that the ground 
suggested in (h) is mistaken in fact. 

(f) Because qliestions of this nature are, always dealt with by the Executive 
Government. 

(g) No, Sir. 
Xr. T.S. Avinasbilingam Chettiar: \Vhat is the answer to part (e)? 
Kr. C. X. Trivedi: I have given the answer t.o part (e) along with (c), (d) 

and (h). 
Mr. T. S. Aviilashilingam Chettiar: Will the Honourable Member give the 

figure of increased burden on the Indian exchequer because of the increase 01 
pay to British Troops in India? 

Mr. O.M. Trivedi: I have said that certain financial issues arising from 
His Majesty's Government's decision are engaging the attention of Govern-
ment, and until a decision is reached I cannot sav what the burden on Indian 
, reven ue will be. '. 

Kr. T. S. Avinashilingam Ohettiar: May I take it that the question under 
consideration' is as to what portion of the burden of increase is to be borne 
by the Indian exchequer and what portion by the British exchequer? 

Mr. C. M. Trivedi: I think I have made my meaning clear by saying that 
certain financial issues arising from His Majesty's Government's decision are 
engaging attention of Government in consultation with His Majesty's Govern-
ment. That must involve the question as to what extent the Government of 
India should bear the burden. 

Mr. T. S. AvinashUiDgam Chettiar: May I know whether they have not 
already come to any de~ision as to what amount is to be borne by the Indian 
exchequer? 

Mr. C. M. Trivedi: Tr...at· question is engaging the attention of the Govern-
ment of India. 

Sardar sut Singh: With regard to part (h) of the question, may I know 
if the Government of India will consider the question of paying the British 
troops in India only as much as His Majesty's Government are paying to -the 
Indian troops serving overseas? 

Mr. C. M. Trivedi: Will the Honourable Member repeat his question; I 
could not follow? 

Sardar Sut Singh: I will explain. Indian troops are serving overseas and 
their cost, which is met by His Majesty's Government, is less than what the 
Indian exchequer has to bear On account of the British troops serving in India. 
There are-iwo methods of adjusting this burden. One is to direct the Indian 
troops to come back to India so that the burden On the Indian revenue will be 
decreased, and the other is to pay the British troops in India only as much as 
our Indian troops are being paid overseas. May I know if the Government of 
India is considering that aspect of the question? 

Mr. C.K. Trivedi: No, Sir. 
Sardar Sant Stngh: May I know why? 
Kr. C. M. Trivedi: I will eJqllain the position. During the last Bu •• 

discussion. the Honourable the Finance Member made a statement on \hi. 
point. That statement runs thus: 

"Thll distribution of the total forces 9.vailabJe to the United Nations between the 
various theatres of war is governed entirely by operational needs and availability of shipping 
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Tnt' desirability, from various points of view, of bringing back to India the Indian troop. 
at present serving in overseas theatres is fully l'\;lalised and constantly borne in mind, b ~  

al I have already stated, its feasibility is governed by the exigencies of the war situation 
a. p. whole." 

I have nothing to add to that. 
Sardar Sant Singh: I am not asking from the point of view of war opera-

tions. My question is entirely from theiinancial point of view. Why should 
the Indian tax-payer bear the additional cost when the same can be saved b) 
bringing back the Indian troops to India and releasing the British troops who 
are at present serving in India? 
Mr. C. M. Trivedi: Because the British troops are required for the local 

defence of India. 
Mr. K. C. Neogy: May I know w;hether the Government of India have any 

voice in determining the number of Indian troops that may have to be sent 
overseas for operational purposes, and the number of British troops that may 
11ave to be stationed in India for these purposes? 
Mr. C. 11. Trivedi: Yes, Sir. The Government of India is consulted. 
Mr. Hoose1nbhoy A. Lalljee: If the Brit-ish troops are here for the defence 

of India, what are the Indian troops in the United Kingdom for? 
Mr. C. K. Trivedi: As I have already said, the distribution of the total 

forces available to the United Nations between the various threates of war is 
governed entirely by operational needs and the availability of shipping. 
Mr.l!Q:>Seinbhoy A. Lalljee: My question is, if the British troops are station-

ed in India for the protection of thisoountry, for what purpose are the Indian 
troops serving outside India? 
JIr. 'C. K. Trivedi: It is one war, Sir. 
Mr. President (The Honourable Sir Abdur Rahim): Next question. 

BASIC PAY AND ALLOWANOES TO INDIAN AND BRITISH SOLDIERS. 

454. *Sardar Sant Singh: Will the War Secretary please give the following 
inf01'mation io the House: 

(i) the basic pay which an Indian soldier received on the 1st October, 1939 
and 1st October, 1944 and the basic pa.y which his British colleague received 
on' the same dates; 
(ii) the total sum of all allowances paid to each on tliese dates; 
(iii) the basic pay which the various grades of Indian Omcers received on the 

1st October, 1939 and 1st October. 1944, and the same as was paid to their 
British colleagues Oll t.hef'e dates; and 
(iv) the total sum of all allowances paid to each of them on these dates? 

Mr. C. M. Trivedi: Statements giving the required information have been 
laid on the table of the House. 

STATEMENT IN REPLY TO PABT (i). 
Ba.tic pay oj B. O. Ra. enliated on or after 26th October, 1925 and Indian aoZdwa on lat ~  

1939 and lat ~r  1944. 

Ranks 

Subedar-Major . 
Subedar. • 

Jamadar • 
Havildar 
Naik 
LINaik 
Sepoy 

Indian Ranks 

Basic pay on 
1st O"tober 
1939 

Rs. p.m. 

Basic pay on 
1st October 
1944 

RB. p. m. 

*25O . ·250-15-310 
130--10--160 140--10--180 

75-5-100 • 
25 
22 
18 
16 

80--5-105 . 
27 
24 
20 
18 

W.O. I .. 
W. o. n. (R. Q. 
M. S.) 
S/Sergeant ' 
Sergeant 
Corporal . 
L/Corporal 
Private . 

British Ranks 

Basic pay Basic pay 
on 1st Octo-on 1st Oc-
ber 1939 tober 1944 

Re. p. m. R@. p. m. 

273 12 
228 2 

182 8 
126 14 
91 4 
74 2 
45 10 

296 9 
250 15 

205 5 
159 11 
136 14 
125 8 
68 7 

-----.--------------.-----------------------------------------------·Includes personal allowance at RII. 50 per meneem. 
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STARRED QUESTIONS AND ANSWERS 84J. 
Sardar SaD.t SiDCh: May I ask the Honourable M;ember what was the pro-

portion between the basic pay of Indian soldier and Indian officer, and Britit;h 
soldier and British officer in 1939, and what is the proportion today? 
1Ir. O. :II. Trivedi: I think my Honourable friend will find all the informa-

tion in the statements which I have laid on the table of the House today. 

INCREASE IN PAY AND ALLoWANOES OF INDIAN TRool's. 

455. ·Sardar Sant Singh: Will the War Se05etary please state if any increase 
in the pay and allowances of Indian Soldiers and Officers have been made 
since the 4th September, 1939? If so, what are the scales of these increases? 
1Ir. O. II. Trivedi: The answer to the first part is in the affirmative. As 

regards the latter part, statements giving the required information have beell 
laid on the table of the House. 

Increases made in the pay and allowances of Indian Officers since tlte 4th 8ep.tember, 1939. 

1. With effect from the 1st October 1940, &n emergency allowance was sanctioned for 
Indian Officers serving in India at the following rates:-

R&. per mensem 

65 2/Lieutenant •  .  .  •  •  •  .  . 
Lieutenant during the first. 3 years and nine months' service as 

65 such .. .•• . 
Lieutenant after 3 years and nine months' service 88 such 
Captain until completion of 2 years' service 88 such • 

60 
60 

This allowance ceased to be admissible with eftoect from the 1st Jvuary< 1942 conle-
quent on the introduction of new rates of nay as indicated in paragraph 4 below. 
2. Prior to the 1st October, 1941 Indian Officers holding appointments carrying aMi-

tional or charge pay re ei~d additional or charge par. at two-thirds of the ratell autho-
rised for King's Commissioned Officers. From the saId date they were allowed to draw 
additional or charge pay at the full rates. 

3. In 1941 Indian Commissioned Officers were for ~ first time posted to staff appoin\-
menU; and the following rates of consolidated pay were then introduced for such officers:-

G.S.O.L 
G. S. O. II. 
G. S. O. m 

Married or Single 
Re. per J:QIIIlII8IIl 

1,350 
1,80() 
700 

4. With effect from the ht Janua!'y 1~ an incrf'ase was made in th\l regiment:d raMI 
of pay and allowances for Indian Ofticerl' and separate rates were laid down for aingle I)ffi· 
cers and married Officers. • The e ~d rates are as follow.:-

Single Married 
Ra. p. m. Re. p. m-

2/Lieutenant 370 450 
Lieutenant 410 490 
Lieutenant siter 6 years' service 440 520 
Captain 480 610 
Captain after 11 years' servioe 530 660 
Captain after 14 years' servioe 620 750 
Major 765 860 
Major after 22' year.!' service. 865 950 
Lieutenant-Colonel 1,090 1,145 

Unmarried Indian Commissioned Officers were granted when not in receipt of expairia-
t;on allowance, a special allowancl' at the following rat\lS in addition to the above rates:-

Rs. per mensem 

2/Lieutenant . 35 
Lieutenant .  .  .  .  .  . 20 
Captain until completion of II years' service 20 

5. From the lat January 1942, separate rates were also laid down for married Indiaa 
Commissioned Officers holding staff appointmeuts. These were:-

G. S. 0.1 
G. S. O. II 
G. S. o.m 

.Re. per mensem 

1,510 
1,130 
830 
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b 1942 th following increased rates of ray WITe 
6. With efrect from the 1~  .Decem er . '  e 

authorised for Indian CommIsSIoned Officers.-
Unmarried Married 
Re. p. m. Re. p. m. 

,  . 440 520 
Lieutenant after 3 yeara servIlle .  .  .  . 500 630 
Ca tain after 3 years' paid service as such .  .  . .  . 
p  . f  r s av for Indian Commissioned Officers sel'vmg. In 

7 .. In Apnl 1943, ~ r ~s  A sCeP IPA·O.C .. I.E.M.E., etc., were increased t<l brmg 
~~~~ ~~1 ~~1 ~ ~i s  e~ .. The ~ i and new rates are as follows:-

Old rates New rates 
Re. p. m. Rs. p. m. 

2nd Lieutenants and Lieutenants 
Captain'J. 
Majors. .  . 
ie en n o~one s 

40 45 
60 70 
100 115 
130 160 

1 f I d' soldiera (V-.C.Os. and The following increases ill the pay and al owances 0 n lan 
I.O.Rs.) have been made since the 4th September 1939 :--
I. VIceroy" Commi88ioned Of!i.ceTB-
1940-
Batta L Rates increased by Rs. 2 per mensem. 
Expatriation allowance J 

1 ~ es of pay-Revised as thown in reply to part (i) of starred question No. 454 of 
16th November, 1944. 

Batta-Further increase by Re. ~ ~r mensem. 
II. Indian e~ Rank8-
1940-
Ratto. } Increased by Re. 2 per mensem. 
Expatriation allowance 

1942-
Basic pay-Increased by Re. 2 per mensem. 
Deferred pay-IncreaS'dd by Rs. 2 per mensem. 
Proficienc-.1 pay-Increased by Re. 1 per mensem after 6 months' service and Rs. 3-8·0 

per' mensem after 1 year's S'drvice. 
Good service pay-Qualifying periods reduced from 2, 4 and 6 years to 1, 2, and :3 

years; rates remaining the samf'. 
I944-
S.P.P.-Sanctioned with effect from th\'l 1st January 1944, Rs. :3 per mensem, after 

6 months' service and Re. 5 per mensem after 1 year's service. 
Batta-Further increased by Rs. :3 pel' mensem. 

Sardar :Megal Singh: May I know whether any extra allowance has beeu 
.anctioned for those who have earned gallantry awards, e.g., ihe Military Cross 
etc. ., 
:Mr. C. :M. Trivedi: Certain monetary allowances are attached to these 

awards. -

Sardar :Mangal Singh: With effect from what date? 
:Mr. C. :M. Trivedi: I would like to have notice of that question. 
Sardar Sant Singh: Is the increase sanctioned to the pay of Indian soldiers 

from 4th September to date in the same proportion to the increase of allowauces 
sanctioned to British troops in India by His Majesty's Government? 
:Mr. C. :M. Trivedi: The Honourable Member will find this information from 

the statements laid on the table in reply to questions 454 and 455. 
:Mr. President (The Honourable Sir Abdur Rahim): Next question. 

PERSONS SELECTED FOR EMERGENCY COMMISSIONS. 

456. ·Sardar Sant Singh: Will the War Secretary please give the following 
in o ~m ion : 
(a) the number of persons selected for Emergency Commission since the 

1st Sc-utember, 1939, till the 1st of October, 1944; 
(b) 'the number of persons granted Commission during the above five years; 
(c) the number of such officers (i) discharged, (ii) dismissed, (iii) cashiered, 

(iv) tried by Summary General Court Martial during this period; and (v) con· 
'Victea. and sentenced to various terms of imprisonment; and 
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(d) the number of appeals filed against the above punishments, and the 
I.umber of appeals llccepted by Hifl Excellency the Commander-in-Chief and 
His Excellency the Governor General? 
Mr. C. II. Trivedi: (a) This inforination,is not re d~ r available as selections 

during this period have been made by varIOUS authorItIes. 
(b) 27,049. . 
(c) and (d). The information asked for by ~ e on~ r b e Member .IS 'lot 

readily available. It is being collected and WIll be laId on the table 111 due 

course. 
ELIGIBILITY FOR CIvIL SERVICES OF DISMISSEDABM yOUICEIlS. 

+457. *Sardar Sant Singh: Will the Honourable the Home Member plealle 
state if the officers who had been dismissed or discharged from the army are 
e i ib ~ for civil services under the Government? .  . 
The Bonourable Sir J'r&Jlcis lIudie: Army officers are eIther c!l'shlered or 

dismissed. They are never discharged. There are no rules govermng the re-
employment of dismissed Army officers by a civil department; normally they 

would not be so employed. 

DETENTION OF MR. MADHAO SHBIPAD GOKHALE. 
458. *1Ir. GoviDd V. Deshmukh: Wi!! the Honom-able the Home Member 

please state: 
(a) if one Mr. Madhao Shripad Gokhale, M.Sc., for some time in the 

service of the Imperial Chemical Industries and then for some time in the 
Salt.Petre Factory at Karachi, was arrested on the 26th March 1944 by iihe 
Amraoti (Berar) Police and is at present under detention under orders of ot.he 
Central Government; 
(b) the grounds for his detention; 
(c) the place  where he is detained; 
(d) whether any interviews with him are allowed or would be allowed to 

his brother and sister; if not, why not; 
(e) if auy application was made to get him examined by a doctor for the 

medical fitness to revive an insurance policy which had lapsed, and if it was 
relected; if so, why; and 
(f) if the Government at any time intend to put him on trial? 
The Bonourable Sir l'r&Jlcis lIudle: (a) and (e). The Honourable Member 

is referred to the reply which I gave to Quest.ion No. 293 on the 13th November 
1944. 
(b), (c), (d) and (f). Do not arise as Mr. Gokhale has been released. 
Mr. Govind V. Demmukh: When was he released? 
The Bonourable Sir I'rancis lIudie: A short time ago. 

INOREASE IN PAY AND ALLOWANCES OF BBITISH TROOPS. 

459 •. ~r  GoviDd V. Delif4JD.ukh: Will the War Secretary please state: 
(a) If It IS a fact that His Majesty's Government has iricreased the pay 

of the British soldiers and officers.; • 
(b) whether the Government of Inodia wi!l have to bear this extra burden 

in respect of the British regiments and British officers in the Indian Army' 
and .  , 

(c) whether the Government of India at the time of demobilisation of 
e e~ e ~er i~es will In.dianise the Army in such a way and to such an extent 
that. It wIll dIspense WIth -the British soldiers wholly a::J.d British officers 
consldera bl y? 
Mr. O. K. Trivedi: (a) and (b). The attention of the Honourable Member is 

drawt?-to the replies given to parts (a) and (b) of Mr. K. C. Neogy's starred 
questIon No. 92 on the 3rd November 1944. 
(c) This is one of the matters which is engaging t.he active attention of 

Government. 
o K1:. Govind V. Deshm.ukh: Since when has this matter been engaging the 
attention of the 0 Government? 

t Answer to this questiono laid on the table, the questioner having exhausted his quota 
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Mr,. O. X. Trivedi: For some time. 
Mr.Govind V. De$bmuld1: What period? 
Mr. O. II. Trivedi: I should say for about 8 to 10 months. 
Mr. Govind V. Deshmukh: Has any progress been made? 
Mr. O. II. Trivedi: Some progress. 
Mr. Govind. V. Deshmukh: To what extent? 
IIr. O. JI. Trivedi: I am ~ b e to define the extent of the progress. 
1Ir. Hooseinbhoy A. Lalljee: How long will it take to finish deliberations? 
Mr. O. II. Trivedi: They will be finished as soon as it is possible to finish 

them. 
POST-WAR PLANS FOR HANDLOOM INDUSTRY. 

460. *Prof. N. G. Ranga: Will the Honourable Member for Planning anli 
Development be pleased to state: 
(a) if Government have any post-war plans for protecting and developing 

handloom weaving industry; 
(b) if their post-war planning includes this industry also, if so, what steps 

they are taking or propose to take to associate the representation of handloom 
weavers with this Department to develop their plans? 
The HODour&ble Sit Ardeshir Dalal: (a) and (b). I invite the attention of tha 

Honourable Member to para. 5 at page 25 of the Second Report on Reconstruc-
tion Planning. The question of the protet!tion and  development of the hand-
loom industry will be taken up in consultation with the Provinces. Attention 
is also invited to the Honourable the Commerce M;ember's reply to question 
No. 406 by Prof. Ranga. 
Dr. Sir Zia Uddin Ahmad: As regards (b) of this question, may I know 

whether the Honourable Member is associating the representatives of the hand-
loom industries in some form or other? 
The Honourable Sit Ardeshir Dalal: The method and the organisation for 

working this out has not yet been devised. It is to be done by the Provinces 
first. 

MEALs OF INDIAN TRoOPS. 

481. *1Ir. X. S. Gupta: (a) Will the War Secretary please state if it is a 
fact that Indian troops are given two meals a day? If so, what are the tim'!s 
at which each meal is served? If the first meal is in the morning and secolld 
meal is in the evening, is not the interval between the two meals very long? 
(b) When is the third meal to be universally adopted? 
(c) Is it not a fact that British troops in India are served five meals a day? 

If so, what are the hours at which each meal is served? When was the fifth 
meal introduced for the BJ;'itish troops? 
(d) What does each meal contain for (i) British, and (ii) Indian troops? 
(e) What would be the total cost per day per head for food in the case of 

(i) a British soldier, and (ii) an Indian sepoy? 
1Ir. O. II. Trivedi: (a) Hitherto Indian troops' daily rations have been 

divided into two meals. Times for meals are left to the discretion of units. 
but usually they are morning and evening. It has, however, been recognised 
that division of daily rations into three meals would be beneficial to health. 
(b) Instructions have already been issued to encourage three meals a day 

to all Indian troops, but it is not the intention to force this on men who have 
been accustomed to two meals a day all their lives. 
(c) No, Sir. British troops have only three meals a day, which are served 

in the morning, afternoon and evening. 
(d) There is no fixed composition, which is left to the discretion of units. 
(e) (i) British Soldier Rs. 1-5-0 per head per day. 
(ii) Indian Sepoy Rs. 0-15-0 per head per day. 

REMOV.AL OF MR. R. N. DEY FROM INDIAN Crvn. SERVI(JE. 
462. ·IIr, Badri Butt Pande: (a) Will the Honourable the Home Member be 

pleased to state why Mr. R. N. Dey, a Magistrate and Collector in the 
United Provinces (on leave) has been removed from ·the Indian Civil S'ervice?-
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(b) What were the charges against him that led to his removal? 
(c) How many years service was at his credit? 
(d) Is he entitled to any pension or not? 

The 1I01l0UJable Sir I'raDcis MucUe: (a) and (b). It would not be in the-
public interest to disclose the information. Action was taken against Mr. Dey 
by the Government of the United Provinces. 
(c) 19 years. 
(d) Mr. Dey has, with the sanction of the Secretary of State, been granted 

a pension of Rs. 8,320 per annum subject to a minimum of £780 per annum. 
lIr. Badri Dutt Pande: Is it a fact that this officer has been punished for-

holding independent opinions and not for any administrative fault? 
The Honourable Sir banets Mudie: That comes under part (b) of the' 

question and I have already said that it is not in the pUblic interest to dis-
close the reasons. 
Sarda.r Sant SiDgh: May I know the meaning of "public interest"? Are 

the public not interested in the "public interest"? Does the word "public'''' 
mean the bureaucracy or does it mean the taxpayer of the country? 

(No answer.) 
Kr. President (The Honourable Sir Abdur Rahim): Next question. 

Rlil-EJIPLOYJONT OF DISJlISSED I. C. S. 01I'FI0EBS. 
t463. *Q&ll lIuJlammad Ahmad KumJ: (a) WIll the Honourable the Home-

Member please state how many dismissed I.C.S. officers have been employe,}' 
by the Government of India during the past five years, and under what 
circumstances? 

(b) Was the permission of the Secretary of State for India obtained prbr 
to the re-employment of these officers? If not, why not? 

The Bouourable Sir J'raDCia Kudie: (a) No dismissed Indian Civil Service-
officer has been employed by the GoverDUlent of India. d\ll'ing the past· 5 y'ears. 
I may add however for my Honourable friend's inf()nDation that an Indian 
Civil Sel'vice officer who was removed. from service was recently oin~ lor-
a period of 6 months 8S a Depu.ty Secretary in the e r ~en  of Ipforma-
tion and Broadcasting. 
(b) Does not arise. 

NEW STANDABD TIME. 

464. ·Kr. Badri Dutt Pande: (a) Will the Honourable the Home ;Member I-. 
pleased to state as to whether the new standard time was introduced for 
military exigencies? 
(b) What was its public utility? 
(c) Is there any necessity for maintaining it any longer? 
The BDDourable Sir J'rancts Mudie: (a), (b) and (c). The reasons for the-

introduction of the new standard time and the advantages to be gained from 
it have been stated in reply to the question No. 189 put by Qazi Muhammad' 
Ahmad Kazmi on the same subject on the 25th February 1943 and in the Press 
note i.ssued on the 4th April 1943, a coPy of which is placed on the table of 
the House. rhose considerations still apply and Government see no reason to· 
make any change in the decision announced in the Press Note. 

PRESS NOTE 

In July last year the GO'\'"emment of India decided that with effect from the midnight 
of the 31st August-1st. September, 1942. the Indian Standard Time throughout India should 
be 6i instead of 5i hours ahead of Greenwich Mean Time. The position has now been 
re-\1xamined with a view to deciding whether anv change in the existing Indian Standard. 
TimE' should be made during the s ~ r months. The continuance of the existing 
Standard Time will contribute to the avoidance of overlap of factory demands for eledrie-
power with tlra demands of street lighting and thus to release of more power for war 
P1l1'pOl!88. It. will also result in a not inconsiderable saving of railway wagons required' 
for transport of coal consumed by electric power stations. Moreover there are practical' 

t Answer to this question laid on the table the questioner being absent_ 
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ltdvantages in avoiding the dislocation i~se r b  ro~  peri?dical ch:"nges. ~ e Govern· 
ment of India recognise the present Indian nd r~ rime lD,:olves. on en~en e to the 
areas lying west of meridian 82foE but ~e  ons d~~ that If sUltabl,: adjustments of 
business, court and office hours are made thIs mconvemence can be consIderably reduced. 
They have accordingly decided that thll existing Indian Standard Time 6! hours ahead of 
Creenwich Mean Time should remain unchangec1. for the duration of the war. 

'HOME DEPARTMENT; 

New Delhi, April 4, 1943. 

Kr. Badri ~  Pande: Isn't it a fact that this time is very inconvenient to 
-all people and will Government see to removing this time and reverting to 
the old standard time? 

The Honourable Sir I'rancis Kudie: I have answered this question in my 
reference to the press note attached to my answer. 

llr. Lalchand Navalrai: Has this change of time been to the good of the 
public and in the interests of Government? 
The ono~ b e Sir J'rancis Kudie: The object, as set out in the pres. 

note, is to save coal. 

DETENTION OF MR. MADHAO SHRIPAD GOXllALE. 

465. $llr. Badri Dutt Pande: (a) Has the Honourable the Home Member seen 
the letter of Mr. V. S. Gokhale of Amraoti published in the ini ~ n Times 
of October, 26. 1944. regarding the whereabouts of his brother Mr. Madllao 
Shripad Gokhale, M.Sc., who was arrested on March 26, 1944? 
(b) Why was he arrested? 
(c) What were the oharges against him, and have they been communicated 

to him? 
(d) Has he got a right of reply and representation by a lawyer? 
(e) Why has he been denied the ordinary privilege of an interview? 
"The B.onourable Sir bnc1s Kudle: (a) Yes. 
(b) I am afraid {hat I am unable for security reasons to give the Honou .. 

tible Member the information asked for. 
(c) to (e). The Honourable Member is referred to the reply which I gave 

;to Question No. 293 on the 13th November, 1944. 

'SCHEMES SUBMrrl'ED BY LAXAMINARAYAN INSTITUTE OF TECHNOLOGY, NAGPUR. 

466. $Kr. Govind V. Deshmukh: Will the Honourable Member for Planning 
and Development please state: 
(a) if the Laxaminarayan Institute of Technology of Nagpur submitted 

schemes of research for conslderation of the Board of Scientific and Industrial 
Research, Government of India, through the Central Provinces Provincial 
Scientific and Industrial Research Committee, and 
(b) what these schemes are, and which, if any of these have been approved 

-and financed by the Government. and what the reasons are for either rejecting 
or not financing the otber scbemes? 
The Honourable Sir Ardeamr Dalal: (a) Yes. 
(b) The three research schemes were: 
(i) Research scheme on essential oils; 
(ii) Research scheme on utilisation of manganese ore of the Central 

PI'ovinces ; 
(iii) Research scheme on utilisation of bauxite deposits of the Central 

Provinces. 
The research scheme re1ating to essential oils was sanctioned by the G.lt 

of the C. S.LE. in July 1944, with a grant of Rs. 2,500 for one year. The 
other two schemes relating to the utilisayon of manganese ani b'l.uxite o!e 
deposits in Central Provinces have been referred as recommended by the Boa.rd 
of Scientific and Industrial Research, to the Heavy Chemical!! Committee of 
the Board for opinion and comments. On receipt of the report of this Com-
mittee further action will be considered. 

lIr. Govind V. Deabmukh: May I know the date of re eren ~ to that body? 
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The JIoIlourable Sir Ardeabir Dalal: I could not 
Member the exact date but more or less the same time 
the other scheme was sanctioned. 

SUBSIDIZBD NBWSPAPBRS. 

sn 
tell the ono r b~ 

as the date on whieb 

467. *:Mr. T. T. Krlshnamachari: Will the Honourable M;ember for Inform-
ation and Broadcasting please state: 
(a) the numoer of newspapers in each language which are subsidized bJ 

the Government of India--
(i) by the payment _of a cash subsidy, and 
(ii) by the purchase of a large number of copies by Government for distr .. 

bution; and 
(b) whether the Honourable Member proposes to place the details of ~ 

names and the amount of subsidy paid on the table?' 

The Honourable Sir Sultan Ahmed: (a) (i) Nil. (ii) Government of India 
pay for copies of many-newspapers for use by their officials, in offices or in 
official libraries. No important newspaper, whatever its editorial policy, is 
excluded from consideration. Certain officials whose official work require that 
they should be in touch with public opinion are allowed to buy newspapers ~  

Government expense. In such cases, the selection of the newspapers is Idt 
to the officer concerned. -

National War Front organizations have also been purchasing copies 1)£ 
newspapers with definite pro-war and anti-Fascist editorial policies for use by 
National War Front workers. 
(b) The time and effort required to collect the names of all llewSpaper& 

and the amounts of subscription paid would be out of all proportion to the value 
of the information obtained and I regret I am unable to undertake to collect it. 
Kr. K. O. Neogy: Is it a fact t,hat the Provincial Government graD' 

subsidies to newspapers in certain instances out of the funds placed at tJ1eir 
disposal from the National War Front. 
The Honourable Sir Sultan Ahmed: I have no information as re r~ 

subsidies. 
Kr. K. O. Neogy: Wi!l the Honourable Member find-out by making enqui-

ries from the Provincial Governments whether they are not subsidising certain 
newspapers in this way and will the Honourable Member be in a position., 
lay on the table of the House a list of such newspapers indicating the amounts 
of subsidies granted to each ~  

The Honourable Sir Sultan Ahmed: Certainly, I will enquire. 
Prof. N. G. ~  Will .the H?nourable Member lay on the table of tl» 

House on a convement occaSIOn a list of those newspapers, which are allowed 
to be purchased by these officers at Government expense? 
The Honourable Sir Sultan Ahmed: I have answered this particular ques-

tion in my answer to part (b). 
Mr. Badri Dutt pande: Is it a fact that 50 newspapers are subsidised in 

the United Provinces? 
The Honourable Sir Sultan Ahmed: I have no information, Sir. 
Sardar Kangal Singh: Do the Government maintain a list of selec£ed e ~ 

papers which they consider to he fit for Government advertisements? 
The Honourable Sir Sultan Ahmed: Yes, they do. 
Sardar Kangal Singh: In selecting such a newspaper, what are the eODef.. 

derations which weigh with the Government? 
The Honourable Sir Sultan Ahmed: Mainly circulation, Sir. 
Mr. T. S. Avinasbilingam Ohettiar: May I know if the Government main-

tain a list of favoured newspapers? 
The Honouralble Sir Sultan Ahmed: We have a list of favoured and non-

favoured newspapers, because we are anxious to know the extent to whieh 
unreasonable criticism can go. 
:Mr. T. S. Avinubtllngam Ohettaar: Will Government place on the tab'-

of the House a list-of such favoured and non-favoured newspapers? 
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TB.uL OF MR. J.AIPlU.KASH NABAYAN. 
468. *Dr. G. V. Deshmukh: Will the Honourable the Home Member please 

state: 
(a) U Jaiprakash Narayan, ,a detenuat present, is to be tried for any 

offences under the Indian Penal Code; if so, for what offences; and 
• (b) if he will be given all possible facilities to have interviews with fl.nd 
unstructions from his counsel for his defence. 
The Honourable Sir I'rancis Mudle: (a) I would refer the Honcrurable 

:l\Iember to my answer to starred question No. 198 on the 8t.h November. 
(b) If he is brought to trial he will of course be given all facilities. 

Dr. G. V. Deshmukh: Has he been brought to trial? 
The Honourable Sir I'rancis Mudie: If he is brought to trial he will of 

'20urse be given all facilities. 
Mr. Govind V. De!lhmukh:  Do the Government intend to bring him to trial? 
The Honourable Sir Francis Mudie: The matter was under consideration. 
Mr. Govind V. Deshmukh: Is the Honourable Member aware that reports 

have reached the public that the Lahore High Court is going to try this 
gentleman under some section of the Indian Penal Code? 
'rhellonourable Sir l"rancis Mudie: I have no  information. 
Sardar Sant Singh: Will the Honourable Member enlighten the House as 

'to when it was decided to place him on trial in respect of the offences men· 
tioned in the Indian Penal Code and was any remand taken for the purpose 
bv the Police? 
, The Honourable Sir I'rancis Mudie: The answer to which I have referred 
in my reply was to the effect that no decision has yet been taken. I repeated 
that today. No decision has yet been taken. 
Mr.Govind V. Deshmukh: Since when has this mat.ter been undf'r consi· 

-deration of the Government? 
• The Honourable Sir J'rancis Mudie: Sometime. 
Mr. GOvind V. Deshmukh: Can we have an idea? 
The Honourable Sir I'rancis Mudie: I do not know it myself. 

FACILITY TO DR. LORIA, A DETENU. 

469. *Dr. G. V.Desbmukh: Will the Honourable the Home Member ple8se_ 
-state: 
(a) if Dr. Lohia is allowed to write to and receive letters from his nearest 

Telatives; if so, how many times a month; 
(b) if the father of Dr. Lohia is allowed to have interviews with him; if not, 

why not; and 
(c) the whereabouts of Dr. Lohia and the condition of his health? 

The HonoUil'ab1e Sdr I'rancis Mudie: (a) He can write and receive letOOrs 
-as allowed in the Punjab Security Prisoners Rules, 1944, a copy of which i!l 
in the Library of the House. 
(b) His father has not yet been allowed to interview him for reasons of 

-security; but the question of allowing an interview is under consideration. 
(c) He is in Lahore Fort. His health was recently reported to be excellent. 
Dr. G. V. DeshmUkh: May I know if there is any classification of the38 

detenus, such as Congress detenus and Congress-Socialist detenus? 

~e Honourable Sir I'rancis Madie: I would refer the Honourable Member 
to the rules which I have refered to in my reply. 
Mr. Govind V. Deshmukh: Was it for the security of his son that the 

iailher was not allowed to see him? 
The Honourable Sir l'rancis Madie: Security of everyone, including that 

of the Honourable Member. 
Mr. Sri r ~  .With reference to the HOl;ourable Member's reply to part 

(b) of the questIOn, IS he aware that Dr. Lohia is the only Ron of his father 
and ~  the father. is ~ d and i1in~  Is the Honourable Member J?repared 
to conSIder the deSIrabIlity of grantmg the father an interview with his son 
at an early date? 
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The lIonourable Sir J'ranc1s Mudie: I would refer the Honourable Member 

to what I have already stated. The question is under consideration. 
':Mr. Sri Prakasa: What I want to know is whether the consideration men-

tioned will be ended fairly qy.ickly? 
The Hormurable Sir Francis Kudie: Yes. 
Mr. Sri Prakasa: Within the lifetime of the father? 
It mav be a matter for laughter for the Government. It is not for the old 

father. t strongly object to this laughter. 
AGREEMENT FOR MANUFACTURE OF ARTIFICIAL FERTILISERS IN THE TRAVANOORE 

. STATE. 

470. ·Mr. X. C. Heogy: (a) Will the Honourable the Finance Member be 
pieased to state whether he is aware of the agreement entered into by two 
Directors of the Inter-Continent Corporation of New York with the Government 
of Travancore for the manufacture of artificial fertilisers in the State? 
(b) Is it a fact that though the Government of India had granted permission 

for the issue of capital for this enterprise the Government have refused to 
release the necessary dollars for the purchase of machinery from America? 
(c) Is it also a fact that the non-official Indian delegation visiting America 

in connection with the Atlantic City Business Conference has been allowed only 
insufficient dollar resources? 

The Honourable Sir oTeremy Raisman: (a) I have no definite information 
regarding the existence of any such  agreement or of its terms. 
(b) and (c). No. 

lII'. T. T.' Xrishna.machari: In regard to the answer to part (b), may: I ask 
the Honourable Member if the position is really the other way about? The 
Government have given the necessary amount of Dollars for this company b ~ 

have refused or indicated that any application for further capital issue will 
be rejected summarily. 

The HOI1OUfa.ble Sir oTeremy RadSman: I am afraid I shall require notice of 
that degree of detail. 
Kr. T.  T. Xrishnamacha.ri: The Honourable Member has been asked if a 

particular position was true. Since it is not true, is he not aware of the con-
verse position as well? 
The Honourable Sir oTeremy Raisman: The  information here' with me is 

that the suggestion in part (b) is entirely incorrect. I am not at this momen~ 
familiar with the exact details owing to my absence from India at the time but 
I do know that the report, which, I believe, has appeared in the press .. to the 
effect that dollars had been refused, is entirely incorrect. 
lII'. T.  T. Xrisb.na.machari: Will not the Honourable Member look into the 

file concerned a little further down where he will find out what was the communi-
cation made to this company by the Government of India? 
Ifhe Honourable Sir oTeremyRaisman: I have not got the details with IDe. 
Kr. X. C. Heogy:. With reference to part (c) of the question, will the 

Honourable Member please st,ate thp considerations that weigh with his 
Department in deciding upon the sufficiency or otherwisa of dollar resources 
allowed in such cases? 
The HOnourable Sir oTeremy Ra.i8man: As I have had some personal experi-

ence of this sort of thing, I can assure the Honourable Member tha£ the 
considerations taken into account are what would be a reasQnable quantity 
for an individual of a certain status to spend during his stay in America. 

MAJOR INDUSTRIES PROPOSED TO BE ESTABLISHED A.FTER THE W A.B. 
171. ·Kr. T. S. Avlnashningam Ohettiar: (a) Will the Honourable Member 

for Planning and Development please state what those major industries are 
which the Government propose to establish in India when the war is over? 

(b) Do they propose to establish them through the State or through private 
enterprise? 
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The Honourable Sir Ardeshir lJalal: (a) A list of major industries to investi-
gate the development of which, it is proposed to set up panels is being 
prepared and will be placed in the Library of the House when it is ready. 
(b) No decision has been arr,ived at yet. 

1Ir. T. S. Avinashilingam OhetUar: ~e the Governmen1! aware that the 
Honourable the Commerce Member told us a few days ago that it has been 
decided by the Government of India to start certain major industries? 
The Konoura.ble Sir Ardeshir Dalal: The principle of the Government them-

selves starting major industries has not yet been decided. 
1Ir. X. O. Heogy: Has the Honourable Member's attention been drawn to 

press reports in which it is stated that very large enterprises are being under-
~ en in certain parts of India at the instance of foreign interests? 
The llOnoura.ble Sir Ardeshir Dalal: Yes, Sir. 
1Ir. X. O. Heogy: Do the lie instances come to the notice of the Honourable 

Member in an official manner or has he to depend upon newspaper reports jus' 
as we have to. 
. The Konoumble Sir Ardeshir Dalal: I have only seen general statements 011 
the subject in newspapers. 

PROI'OSAL FOB MAINTAINING A CHAIN OF SUBSIDIZED NEWSI'APERS 
472. *1Ir. K. S. Gupta.;. (a) Will the Honourable Member for Informaticu 

and Broadcasting please state if it is a fact that the Government of India are 
contemplating to start a chain of subsidised newspapers in the country? If so, 
when and why? 
(b) Is it a fact that the Central Provinces l)rovincial Committee of the All-

India Newspaper Editors' Conference warned the Government that any em ~ 

to maintain a subsidized pLess would not only hold them and the newspapers 
concerned to public ridicule, but create Ullnecessary bitterness be~ een tliem 
and the entire Press? 
(c) Are Government aware ~  the All-India Newspap.er Editors' Conference 

is in agreement with the above VIew and passed a resolutIOn to that effect? 
(d) In view of the above feeling, would the Government drop the idea, if 

there is any, to have a chain of subsidized Newspapers? 

The Konoura.ble Sir Sulta.n Ahmed: (a) No. 
(b) A Resolution on the subject of subRidized press as adopted by the C. P. 

;Provincial Committee of the All-India Newspaper Editors' Conference waa 
brought to the notice of the Government of India. 
(c) I am informed that' a resolution on the point was moved at the re en~ 

meeting of the All-India Newspaper Editors' Conference, but the matter was 
eventually dropped. 
(d) Does not arise in view of my reply to part (a). 

Prof. H. G. Ra.nga: In view of the reply to part (b) I submit that the pari 
(d) does arise, because the resolution of the C. P. Branch of the All-Indi", 
Newspaper Editors' Conference has been submitted to the Honourable Member 
&nd we would like hi;n t.o let the House know what are the conclusions thaS 
the Government of India have drawn on the basis of the resolution communicaf.. 
ed to them. 

The Honourable Sir Sulta.n Ahmed: That question does not arise because 
part (a) s r e~ with the. ~ss m ion that the Government was contemplating 
to start a cham of subSIdIsed newspa.pers in the country. That fact is no8 
oorrect. 

SUBSIDIES TO Vanguard AliD, People' 8 Voice. 
4'13. ·1Ir. X. S. Gupta:. (a) Will the Honourable Member for Information 

and Broadcast.ing please state how many copies of Vanguard of Delhi and 
People's Voice of Calcutta are being purchased by the Governmenll for distribu-
tion among their servants? . 
(b) What are the subsidies given to the above Iwo papers and since when? 
(c) Are there any other ways of helping them by the Government? 



IiiTARRED QUESTIONS AND ANSWERS 851 . 
. 'l'he Bcmourable Sir Sultan Ahmed: (a) No copies of either the eo ~e  

II oice of Calcutta or the Vanguard of Delhi are being purchased by the Govern-
ment of India. The Nationa! War :Front purchased 1,500 copies of Vanguard for 
use by t.heir workers in the provinces during the year April, HJ44 to .March 1945. 
It has been decided to discontinue the purchase from the 1st AprIl, 1945. 
(b) No subsidies are granted to either of the two papers. 
{c) No. 
Prof. JJ. G. Ranga: Are thesE: papers on the lis' of those papers whioh are 

.allowed to be purchased at the cost of the Government by Government o1B-
~  . 
The Honourable Sir Sultan Ahmed: jies. 
Mr. T. S. Avinasbmnga.m Ohettiar: Are they ~ id for in a lump sum by 

~e Department? 
The Honourable Sir Sulta.n Ahmed: No. 
Mr. T. S. Avinashilingam Ohettl&r: How then do they arrive d the ftguN 

of 1,500 copies? 
The Honourable Sir Sultan Ahmed: Lump sum. 1,500 o ie~ are purchased 

for those officers who require them for their workers. 
Kr. T. S. AvinashUingam ChetUar: Were they ordered individually? 
The Honourable Sir Sultan Ahmed: I have got no knowledge of that. 
Mr. T. S. Avinashilingam Chettiar: In view of the fact tnat the GovernmeIU 

bas thl\t figure of 1,500 copies-it must have been ordered in a lump by the 
Government: Am I correct? 
The HOIlourable Sir Sultan Ahmed: I have no idea; that is a matter for 

'lohe national war front and I have not got the information. 

Mr. T. S. Avinuhilingam Chettlar: You are the leader? 
The Bonou.ra.ble Sir Sultan Ahmed: I am not the leader. 

Mr. T. S. AvinasbiUngam Ohettiar:  Who is the leader? 

The B'Dnourable Sir Sultan Ahmed: There is no leader. 

REsTRICTIONS ON BUILDING CONSTRUCTIONS. 

f7f •• )[r. Kanu Subedar: (a) Will the Honourable the Defence Membel' 
please state when restrictions were placed on buildings of ~e Civil Departments 
of ~ Government of India, Provincial Public Works Departments, Municipali-
ti.eB, Port Trusts., District Boardl and other public bodies, and why? 
(b) Wheu was it found necessary to requisition not merely cemen, but 

bricks, tiles and all other building material including timber? 
(c) Have the reasons for these restrictions not abated now and have Govern-

ment considered the desirability of relaxing these restrictions? 
(d) Has the attention of Government been drawn to the serious overcrowding 

in Bombay, the harassment to civil popUlation whose places of residence are 
requisitioned at the instance of the Government of India and the desirabiliiy of 
permitting some buildings to go up which will provide accommodation f()l 
difierent, classes of people? 
(e) Have Government considered ~ the explosion has dishoused 1\ large 

number of people for whom it is their duty to provide with housing? 
(f) Have tbey received any representations from Provincial Governments 

~ener  and particularly from the Province of Bombay for relaxation of tlie 
restrictions on building of all classes or of any parlicular class? 
(g) If Government are not prepared to relax these restrictions and permit 

necessary building to go up. will they explain on the basis 01 the latest available 
m~ e i s and ~e needs of lihe Ariny for such materials, why permi!'!sion for 
bUlldmgs .that WIll accQmmoda£e civil population should not now be given? 
. (h) .WIlI ~o ernm~~  appoin£ a CommiUee including Members of this HoUle 
10 go mto, thIS questIon ~o advise them? 

Sir Charle. Ogilvie: Attention of t.he Honoursble Member is in"rited fo ~ 
~~  given by the Honourable Kember for Supply Depadment 10 Sta.rNd quee. 
Ion No. 855 on 14th NOTember, fQ«. 

• 
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JIr. Kanu Subeci&r: Are Government aware thai there is considMabl. dia-

content and apprehension in the minds of ~b e public that Governmen11 are 
only catering for the requirements of the military, regardless of the harass· 
ment and the in on enien~e which may be experienced by the civil popula-
tion? 
Sir Charles OgUvie: Every possible regard is paid to the requirements of the 

eivil population; but it is of course admitted that requisitioning mus, alwa.y. 
be attended by considerable inconvenience. Everything possible is, however, 
done to mitigate it. 
~  Manu Subedar: Are Government aware that in the city of Bombay the . 

distressing situation created by military requisitions has been "Yery much 
worsened by the explosion which has dishoused a very much larger number 
and therefore will Government appoint a committee to consider the immediate 
requirements of the city of Bombay for the civil population and will thet 
release some building material for it? 
Sir Charles Ogilvie: I am unable to answer .he question abou' the rele&ee 

of building material, which does not concern my e r me~  My Depart-
ment is of course aware of the deterioration in the general situa.ion caused by 
the explosion. 
Mr. Manu Subedar: May I know, because coming from Bombay on the 

other side we are told that they are helpless, because the military Depart.-
ment insists on this, that and the other, and here my friend says that they 
are doing everything. I therefore want to know whet.her Government will look 
fUl"ther into this matter and have a small committee of military people, the 
civil population, the Municipal Commissioner of Bombay and one of the d ~ 

sers of the Government of Bombay to go into this question whether something 
could not be done to alleviate the situation which the Honourable Membet 
himself admits is very hard? 

Sir Charles Ogilvie: It is known to me that the mlli.tary authorities in Bombay 
are doing everything p.ossible in direct consultation with the Provincial Gov-
ernment on this subject and that no complaint has ever been received thai 
the requirements which they are making are in any way unreasonable. The 
difficulty is how to meet them. 

DETENTION OF MR. JAIl'RAlUSH NARAYAN. 

475. ·Prof. N. G. Ranga: (a) Will the Honourable the Home Member bt> 
pleased to state under wha' law or regulation or ordinance Mr. Jai Prakaah 
Narain is held in jail? 
(b) In which jail is he kept a' present? 
(c) What ,are the privileges granted to him regarding company, BSsociation, 

diet, clothing, library, letters, newspapers and disabilities imposed such as 
lock-up, denial of companions, or letters or books? 
(d) Is he allowed any facilities for recreation? 
(e) What is the state of his health? 
(f) Is it true that he bas been kept in solitary confinement. and, if 80, for 

how lon!:( and why? 
(g) Is it true that Government are thinking of trying him in an open COUtt 

of law? . 
(h) If the answer to (g) is in the affirmative. will Government give bim the 

~  facilities of engaging his own lawyers and instructing them in d.eiending 
himself? 

The Honourable Sir I'ra.ncls Kudle: (a) Ordinance III of 19M. 
(b) He is d~ ined in the Lahore Fort. 
(c), (d) ~d (f).. He is treated as a Class I security prisoner under the 

PunJab Securltv PrIsoners Rules, 1944, a cory of which is in the Librsrt 01. 
the House. He has however been segregated from other prisoners bu\ allow-
~d som~  c6mpariionRhip every day. 
(e) His health was recentiy reported to be excellent. 
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(g) and (h). I would refer the Honourable Member to my answer ~o starred 

queiition No. 198 on the 8th November and to the answer I have just given.. 
to question No. 468. 
Prof. N. G. Ranga: What is meant by "some companionship for a portiotf" 

of the day"? What sort of companionship and for how long? 
Thf' Honourable Sir Francis Mudie: Human companionship. 
Prof. N. G. Ranga: What sort of human companions are they-ordinary 

convictR, or are they politicals or are they ordinary prisoners? 
The Honourable Sir Francis Mudie: I believe it is the companionship of 

Mr. Ram Manohar Lohia. -
Sardar Mangal Singh: May I know if this Lahore Fort is a judicial lock-up 

or a jail? 
The Honourable Sir Francis Mudie: I would ask for notice of that. 
SaIdar Mangal Singh: Is it not a fact that persons :lre kept there on I, 

temporarily who are required to be kept under observation? 
The Honourable Sir Francis Mudie: I do not know; it is wlder tho Punjab 

Government. 
Sardar Mangal Singh: Will the Honourable Member make in irie~ 1.001 in 

l.hat fort persons are not kept indefinitely? 
(NQ_linflwer was given.) 

M.r. Sri Prakasa: Am I to understand that Dr. Ram Manoh"r Lohia and 
}fr. Jai .Prakash Narain are allowed to meet each other only for a few hours 
each day or are they kept together all the time? . 
The Honourable Sir Francis Kudie: No; they meet for a certain pcriod 

and perhaps other people as well every day; they are not kept together. 
Mr. Sri Prakasa: Am I to understand that after this meeting ~ e  are 

again separated and kept in Repnrat€: jails? 
The Honourable Sir Francis Kudie: That is what I said: not jails. 
lIitr. Sri Prakasa: Separate cells! What are the other people the Honourable 

Member is referring to with' whom they are also privileged to meet from time 
to time? 
'l'!l.e Honourable Sir Francis Mudle: I merely hl\ppen to know ~b  1lr. 1~ 

Prakash Narain does meet Mr. Ram Manohar Lohia; whether he meets other 
people or not or what their namet' ar£:' I have no information. 
Mr. Sri Prakasa: In view of the fact that the Honourable Member said 

that 'Mr. Jai Prakash is given some human companionship and in view of tbt' 
further tact that the Honourable Member is not aware of the sort of penOIl6 
who are allowed to see Mr. Jai Prakash from time to time, will the &nour-
able Member kindly make inquiries as we are rather anxious about the ~ 
of persons who meet him, because sometimes only ordinary convicts are given 
as so-caned companions to educated and highly placed prisoners such as Mr. J&1 
Prakash N arain ?  I want to know whether the persons who are allowed to 
meet h;m besides Dr. Ram Manohar Lohia are persons whom we on i~ 

.ide of the House. regard as political prisoners, even though ~  term is nol 
definitely defined by the Government? 
The Honourable Sir Francis Mudie: The' conditions of Mr. Jai Prakash 

Narain's detention in the Lahore Fort are determined by the Punjab Govern-
Dlent. 

Prof. N. G. Ranga: Is he allowed any facility to ha .. e any walk? 
Mr. President (The Honourable Sir Abdur Rahim): Next question. 
Kr. Sri Prakasa: This is a very important question, Sir. It deals with the 

heulth of an importa.nt person. 
Xr. Pr,eSident (The Honourable Sir Abdur Rahim): The Honourable Membs-

has said that the matter is really the concern of the Punjab Government. 
Mr. Sri Prakasa: If you will kindly permit me to make & submission. 1 

.. ant to say that the Honourable Member said that Mr. Jai Prakash is de·tainei 
under the rules and regula.tions of the Punjab Government. As a matter of 
fact, if you look into the rules we only find IZenf1t'al indicatiol1s and conditio", 
there, while part (c) of the question want" delail. aa regard Ii the n mb~r of 

.1 
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letters that ate allowed, the names of uewspapers, etc. I' hope you will, ilIl 
deference to the desires and anxieties of this part of the House, permit the 
Honourable Member to reply to that qU81ii1;ion. 
Kr. President (The Honourable Sir Abdur Rahim): He has made it clear 

that these matters of detail are really the concern of the Punjab Government 
and he has got no information on this point. 
IL. Sri Prakasa.: I submit that what the Honourable Member has sahl 

is that the matter is the concern of the Punjab Government and that the 
conditions imposed ou the gentleman concerned are in accordance with the 
regulations of the Punjab Government. Now the book that he referred to 
only gives general indication of t.he conditions. We want to know the number 
of letters he is allowed to write, the names of the newspapers he is allowed 
to rend, etc., because he is really a special sort of prisoner. 
JIr. President (The Honourable Sir Abdur Rahim): You cannot have a debate 

on this. The Honourable Member may put down a question. 
PrOf. H. G. Banga: The Honourable Member had enough time to make 

inquiries Irom bhe Punjab Government and give us specific answers. 
Mr. President (The Honourable Sir Abdur Rahim): He has given the 

answer. 

Prof. N. G. Ranga: He has evaded the question and is not giving proper 
n er~ to the questions. 
Mr. PreSident ('l'he Honourable Sir Abdur Rahim): The Honourable Member 

knows that the Chair cannot compel any member of the Government to give 
an answer that will satisfy the Honourable Member who puts the question. 
Mr. Sri Prakasa: II you will permit liS to put supplementary questions, we 

will try to get proper anf'wers. That certainly is within your power. 
Mr. President (The Honourable Sir Abdur Rahim): r CB-nnot allow any 

further argument. Next question. 

DETENTION 011' DB. LoRIA. 

''18 .!»rot. •. G. Banga: (a-) Will the Honourable ~ Home Member be 
j,leased to state under what law Dr. Ram Manohar Lohla IS kept under de ten-

ion ~  In which place is he at present nboder o~~  ~~n ~ e  ~i  a fact that 
L b ht to the Delhi Fort on or a  u e· ,  - -
wI'! was roug . .  .  • d. d·et clothing money company, books, correll-
(c) What faCIlitIes regar mg 1  , '  • ?' 

pondence, newspapers, etc_, i~ he allowed to enJoy 

(d) ~ is ~~ s r~ ~ ~  r ~~ ~~ made by his aged father ~ be granred 
.  ( e) . Y IS ~  ~ on the ground that he had not seen hIm for a long 
Ii interVIew WI 111 son ? 
a. b  t rned down by the Government .  . 
iime ~~n ~  ~ emmen  be pleased to re onside~ &n:d grant an early interVieW 
.  .  d f th Wl·th his son at least on humamtanan grounds? 
io hIS age a er ,., II f InA .. 

11 able Sir Prancis Jludie: (a) Ordinance I 0 ~  
r~e He ~ ined in Lahore Fort. He was no~ brought to Delhi Fon on or 

about 20th. ~~ ~in~~ ~der the same conditions as Mr. Jai. Prakash ~~ 
for ~ ~~ is refer my Honourable friend to the reply just gIven \0 qUestlOq; 

~ i  health was recel?'lly reported to be excellent. 
(e) For reaeons of seCurIty. 
(f) This is under consideration. . ._ 
Kr Sri Prakasa: With-reference t.o pm (c) of ,the es ~on  ~ \he ~

o r b ~ Member be pleased -to give us more detaIls re~ rdm  diet, e o ~  
any books correspondence and newspapers allowed to our frient\ monev, comp, , 

Ur. :Ram Manohar Lohia. ,  . 
The lIonour&ble Sir I'raDcls Kudle: I have no furliher details to. gIve. , 
Pral .•. G. Ranga: In view of the fact that I have been kept ~ a solItar.r 

lock up for nearly six months in jail and I happen to know the ngourB of It. 
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and the pains of it, will the Honourable Member be pleased at least to tab 
this (Jccasion to inquire from the Punjab Goveriunent what sort of faeilitiea 
are given to these people sud what sort of disabilities to which they are sub-
jected? 

The ~ono r~b e ~ ~ n i  Kudie: The position is, I may explain &gain, 
that he. IS a prIsoner In the Punjab jail. The responsibility for keeping him. 
and seemgthat he does not escape is entirely that of the Punjab Governmen* 
and they a.nd they alone can decide what security reguiatiolls to apply. Tha& 
follows logICally from their responsibility for detention. . 
Sarda!. ~  Singh: May I ask the Honourable Member, if the responsibility 

for detentIOn IS that of the Central Government, whether the responsibility for 
safety is that of the Punjab Government? • 

The Honourable Sir Francis Kudie: These people are in the charge of the 
Punjab Government. 
Sardar Sant Singh: How is this the responsibility of the Punjab Government 

and how does that logically follow. The logic is just the other way. When 
the -Central Government detain him, it is the duty of· the Central Government 
lo see that he is properly treated: 
The Honourable Sir I'rancis Kudle: The Punjab Government are in the 

position of a jailor. 
Bardar Kangal Singh: There are few cells in the fort. There is no opetl 

space to walk about. 
Kr. T. T. Xrtahnamach&ri: He has not been in the lock-up. 
Sardar Mangal Singh: There are few cells in the fort. There is no open 

space for the prisoners to walk about -in the morning and evening. 
The Honourable Sir I'ra.ncls )(udle: I am told that is not the case. 

Sardar Jlangal Singh: Will the Honourable Member allow some of the Mem· 
bers of thi8 Honourable House to pay a visit to the Lahore Fort and find outa \ 
ihe conditions? 
The Honourable Str !'rancis Mudle: That question should be adrlressed to 

the Punjab Government. 

Mr. Sri Prakasa: In view of the fact that we are oHen told that the health 
of some of tliese prisoners is excellent when they are really dying, will the Hon-
ourablp. Member kindly make sure that the report about our friend'8 health fa 
really correct? Will the Honourable Member be prepared to have him 1'8-
examined by a few doctors. 

The Honourable Sir Trane!s )(udle: I have no reason to doubt the report. 
SALT POSITION IN BENGAL AND EASTERN PROVINCES. 

477. *)(r. K. C. N80GY: (a) Will the Honourable the Finance Member be 
pleased to make a statement indicating-
(i) the approximate stocks of salt now held in Bengal and the pretlent Ichem& 

of importation of sea-borne salt for consumption in the eastern provincei, and 
(ii) the average retail prices at which salt has been availahle in the interior 

of the eastern provinces during the last few weeks? 
(b) Is the Honourable Member aware of the seriou8 ahodage of salt that 

arises now and then in the interior of the eastern provinces and the high 
prices at which it is sold on such occasions? If so, what steps are contem. 
plated for the purpose of making salt readily available at all centres of distribu-
\ion in these provinces at fair prices? 
(c) Has any serious attempt been made in Bengal for the purpose of deva-

loping a salt industry at suitable places bordering the Bay of Bengal since 
1931 when an additional import dutv on salt was imposed and a portion of the 
proceeds of this duty was made ava'Bable to the Government of Bengal in t.he 
expectation that it would be devoted to the exploration of possibilities of the 
establishment or a salt industry there? What is the total amount of the share of 
thE-additional import duty on salt that was thus made available to the Gov-
ernment of Bengal since 193] Rnd how much of it has becn spent on the aboTe 
object? 
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. (d) Are the Government r~ of a report on the possibility ~  the salt 
industry in the Sunderbuns submitted to the ~o ernmen  of ~n  III 1938 ~  
·Rai Bahadur D. N. Mukherjee, then Supermtendent of Exc:se and Salt In 
Calcutta and now of the Excise Department of the Central Government, and 
Mr. P. S. Rao, Deputy Conservator of Forests, Bengal, in the course of which 
'they came to the conclusion' that Bengal has better prospects of ~  being 
manufactured by the Burma process than Burma itself and that salt, if manu-
1actured under the said process in Bengal, has the immediate prospect of a 
.uccessful market? 
(e) .Are the Government also aware that experiments carried on by a few 

"Concerns on a limited scale have established the possibility of manufacturing 
salt of a good quality in the coastal areas of Bengal on a commercial scale, by 
the solar evaporation method? 
(f) Is it·a fact that in 1943 when there was a scarcity of salt !Supply in 

Bengal the Government of Bengal with the sanction of the Government of 
India opened a few warehouses in the districts of Midnapore, 24-Parganas, and 
Chittagong for the collection of salt produced by its inhabitants of the coastal 
villages under the Gandhi-Invin Pact? If so, did this step prove a success in 
any of the aforesaid districts and is the scheme still in operation? Has any 
proposal been made by the Government of Bengal to the Government of India 
for the abolition of duty on salt produced as a cottage industry by villagers in 
the coastal areas? 

The Honourable Sir Jeremy Raisman: (a) (i) As regards the first part of 
the question, enquiries show that 8'02 lakh maund8 of salt were in Govern-
ment golas and private godowns of the principal dealers on 6th November, 1944. 
The present scheme of importation of sea-borne sa!t in the Eastern Provinces 
namely Bengal and Assam is that as previously it is imported through the 
, nonnal trade channels. The importers are given facilities in respect of impod 
licenses and transport. 
(ii) I place· a Statement on the table. . 
(b) There has been no shortage of salt in Bengal and Assam since lad 

May after which date imports have. ~ ~  exceeded the target figure of 
35,000 tons a month. As regards dlstnbutlOn, the control of all imports hal' 
been taken over by the Bengal Government who are taking the necessary 
measures to ensure that salt is readily available at reasonable prices. 
(c) Beven salt factories were operating in Bengal in 1 ~  whereas there 

were none in 1931. 
As regards the second part of the question Rs. 16,92,000 in all was paid 

f,o the Government of Bengal as their share of the additional import dutv on 
salt collected up to the 30th April 1938 when it was abolished. So far as the 
Government of India are aware no substantial portion of this amount has be'3n 
Bpent on the development of the salt industry in the Province. 
(d) Yes. 
(e) Government are not in possession of any such information. 
(f) Yes. The salt concerned, however, though manufactured on a o ~e 

industry basis, falls outside the scope of the Delhi Pact concession. The 
scheme is still in operation but its success is doubtful. The Government of 
Bengal proposed the abolition or reduct1.on of duty in respect of this form of 
manufacture but the Government of India ssw no sufficient justification for 
that measure. . 

Statement Bhowing the retail price 0./ salt in Btmg-u and ABBam 

Retail price per seer Remarks 

Beftgal (as on 28th Oct{)ber, 19(4) ~  AI;!. P. 

CALCUTTA.. . o 2  9 Controlled. 
24-Parganas (Alipore) 
Diamond Harbour 
Barrackpore 
Bsraset 
"Bssirbat 

030 
o 2  6 to 0  3  0 
o 2 3toO 3  0 
026to030 
o 2 3000 3  0 
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Re. A. P. 

NADIA . 0 3 0 
Kushtia 0 3 0 
Maherpur 0 3 0 
Chuadanga 0  2 9 
RlIDaghat 0 3 0 

MURSHIDABAD 0 3 0 
Lalbagh 0 3 0 
Jangipur 0 3 0 
Kandi Not reported 

.JESSORE 0 3 0 
Jhenidah 0 4 0 
Magura 0 3 6 • Govemment Stock Con. 
Narail 0 3 6 trolled. 
Bongaon 0 3 6 

KHULNA 0 3 0 
Satkhira 
Bagerhat 0 3 0 

13URDWAN 0 3 0 
Asansol 0 3 0 
Katwa 0 3 6 
Kaln!!. 0 3 6 

BIRBHUM 0 3 0 
Rampurhat. 0 3 0 
BANKURA 0 3 0 
Vishnupur. .  . 0 3 0 

MIDNAPORE (Sadar North) 0 2 9 Govamment Sioek. 
MIDNAPORE (Sadar South) 0 3 0 
Contai. 0 2  0 
Tamluk 0 2 9 
Ghatal 0 3 6 
Jhargram 0 2 9 
lIOOGHLY 0 3 0 
Serampora 0 3 0 
Ara'In bag 0 4 0 
HOWRAH 0 3 0 
Ulubria 0 3 6 

~  0 3 0 
Naogaon 0 3 3 
Nator . 0 3 0 
DINAJPUR • THAKURGON 0 3  3 
Balurghat . 0 3 3 

.JALPAIGURI 0 3 6 
Alipurduar . 0 3 6 

DARJEELING 0 3 6 
Kursoong 0 3 6 
Siliguri 0 3  3 
Kalimpong 0 3 3 

'RANGPUR . 0 3 0 
Nilphamari . 0 3 6 
Kurigram 0 3 6 
Gaibandha 0 3  3 

'BOGRA . Not reported • 
lPABNA 0 3 0 
Serajganj 0  2 o fio 0 3 0 

MALDA 0 3 6 
'DACCA (Sadar North) 0 3 6 
DACCA '(Sadar South) 0 3  3 
N arainganj . o 12 0 
Manikganj. .  • 0 3 1\ 
Munshiganj .  .  . 0  6 6 

MYMENSINGH (Sadar North) 0 4 0 
MYMENSINGH (Sadar South) 0 3 0 
Jamalpur. •  . 0 4 0 . Centro lIed. 
Tangail 0  6 3 
Natrokona . 0 3 0 
Kasoregunj . 0 4 0 
FARIDPUR . 0 3 0 
Goalundo 0 3 6 
Madaripur : 0 3 6toO 3  G 
Gopalganj. .  . 0 3 6 
BAKARGANJ (Sadar North) 0 3 0 
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Rs. A. P. 
BAKARGANJ (Sadar South) 0 4- 0 
Pirojpur . Not reported. 

· Controlled 

Patuakhali . 0  3  6 
Bhola. .  .  . 0 4- 0 
CHITI'AGONG (Sadar "  A ") 0  3  9 • Gov&rnment Stool!: 
CID'ITAGONG (Sadar "  B ") 0  6  0 

o ~ Bazar . 0 4- 0 
TIPPERA (Sadar North) Not reported. 
TIPPERA (Sadar South) . 0 f). O· 
Brahmanberia 0 4- 6 
Chandpur . 0  3  6 

NOAKHALI • 0 4- 0 · Controlled 
Feni. .  .  .  . .. 0 4- 0 

CHITI'AGONG HILL TRACTS (Rang«mati). 0  3  9 
Ramgarh. .  •  .  .  .  .  0 4- 6 
Assam (for fortnight ended 31st August, 19(4). 
1. Cachar 1 
2. Darrang I 
3. Goalpara .  .  . ~  

4. Khasi &Ild Jaintia Hills • I 
4- 0 

5. Lakhimpur I 
8. Sylhet. J 

][r. X. O. Neogy: With reference to part (d) of the question, do I taka il 
that the Government of India have no control with regard to, the distributi01)o 
of salt in the interior? 
The Honourable Sir Jeremy Raisman: Actually that is now a matter for 

my Honourable Colleague the Food Member and I am afraid I am not quite 
sure of the precise position. The infornlation before me is thai as regards 
. distribution the control of all imports has been taken over by the Bengal 
Government. 
lIr. K. O. Neogy: With reference to part (e) of the question, may I request 

the Honourable Member to make inquiries on this subject? 
Tile Honour&ble Sir Jeremy R&ism&n: I have made inquiries in the shod 

time available to me and as regards our records here I have not been able t,o-
obtain any further information thun I have given in my reply,-
UTILIZATION FOR INDUSTRIAL PURPOSES OF SALT MANUFACTURED' IlN BKNGAL 

COASTAL AREAS BY CERTAIN CALCUTTA FiR.Ms· 

478. .][r. X. C. Neogy: (a) Will the Honourable the Finance Member' 
please state whether it is a fact that certain industrial firms in Calcutta utilise 
salt manufactured in the coastal areas of Bengal for industrial purposes with 
the approval of the Centrul Excises and Salt Department which allows refunds 
of the duty levied on such salt to them as a concession? If so, has any salt 
manufacturing firm in Bengal been recognised as approved dealer of the Central 
Government for this purpose and are Government aware of any difficulty 
experienced by any such firm in having their supplies made available to idUBlrial1 
firms since the recent introduction of rationing of salt in Calcutta and the-
Calcutta Industrial Area? 
(b) Is the ~ono r b e Member aware that prosecution was launched against 

on? s ~ firm m. ~ ember  Jastat the instance of the Provincial Rationing 
~ on~ es for brmgmg. salt mt.o the Calcutta area for being supplied to somlt 
mdu.stnal. firms re o ~ sed by ~ e Central Excises and S'aft Department . 
contmuatlOn of a prevlOus practIce? l.Jl' 

.(c) ~o GovernI?ent propose to m r~ss upon the Government of Bengal the 
des b i~  of tak,ing early and determmed steps to assist the establishment 
of a s ~ mdustr.y m Bengal at an early date pa.rticularly in view of the possibility 
of the Importll:hon of salt ~  the ~e  route mto Bengal being jeopardised by 
developments m the campaign agamst Burma? 

~~ on~b e ~ Jerem"y ~ n  (a) and (b). The information asked' 
for IS not readIly avaIlable: It IS bemg collected and replies will be laid aD' 
\he table of the House in due course. 
(0) The Government of Bengal are already aware of' the position. 
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REPORT OF ASSOCIATED PREss OF A14EBICA BE BOMBAY PLAN. 

+479. "Mr. Ama.rendra Nat.b. ChaUopadhyaya: (a} Will.the B:onourable Me1Jl.· 
ber for Planning and Development be pleased to state if his attention has bean 
drawn to the following report of the Associated Press of America released foe 
publication in India. by the United States of America Office of War Information 
in the second week of August, 1944: . 
"The Bombay plan was developed by industrialists led by 'he on ~ of Tata. GOTsr. 

ment approved the plan and appointed Sir Ardeshir Dalal, a. Tata pr.rtner, w Ule Viceroy' .. 
Council as Member for Planning and Reconstruction. 
The United Statel enters into the picture because in India both private indulltrialiat. au 

Government would like a series of American loans totalling about 1,500 million dollan wiijt 
which to buy American machinery. 
Another partner, A. D. Shroff who is now in New York talking wiih bankers and man. 

facturers, says the plan offers a 'splendid opportunity for the United State. to enter the· 
India market. The only fly in the ointment is our ditliculty in getting American dollarll to 
pay'. However, he is convinced both the British Government and Ule b sine m~n WlIIli W-
And a way to end l'ritish Government domination of India". 
(b) If the answer to (a) be in the affirmative are the Itatements true? If 

not, will the Honourable Member be pleased to go through the report! and sb,,) 
if the Government of India would issue a communique to contradict the above 
statements with a view to clear up any wrong impression made in publie mind.l 
either in India or in America? 
The Honourable Sir Ardeshir Dalal: (a) Yes, Sir. 
(b) Government do not consider it necessary to issue a press communique 

as suggested by the Honourable Member, as their views on planning ha". 
received adequate publicity, particularly since the beginning of this Session. 

N:EGOTIATIONS BY NON-OFFICIAL MEMBERS OF THE DELEGATION TO WORLD 

MONETARY CONFERENCE • 

. +480. *)(r. Amarendra Hath Chattopadhyaya: (a) Will the Honour&ble the 
!mance Member be pleased to state -if the non-official members of the e e ~ 

tI<;>ll to the World Monetary Conference were entitled to <'lIter into negofi&tionl 
WIth ~ ~ Ne.w York n~ers  1£ so, were they entitled to enter into any Bueh 
n~~o n m the capaCIty  of Delegates or in their private snd personal clton ... 
GIbes? L 

(b) Were they authorised to invite the Unitad States to enter the Indian 
Market as, Mr. A. D. Shroff did, according to the report, while i ~ America? 
The Honourable Sir Jeremy Ballman: No non-official member of the IndiaD 

Delegation to the Bretton \Voods Conference was authorised by the o er~ 

ment of India to act on their behalf in any matter unconnected with ~ 

Monetary Conference. Members were, however, naturally free to act as taey 
pleased in matters outside the scope of that Conference. 

DESIRABILITY OF DEARNESS ALLOWANCE FOR PENSIONERS. 
481. *)(r. Prank R. Anthony: (a) Is the Honourable the Finance emb~ 

aware that the increased and increasing cost of living has not only affected' 
Government servants very adversely, but even more so the large number of 
pensioners of all grades who are entirely dependent in their old age on their 
pensions? 
(b) Is he aware that many of these pensioners who are finding it increasingly 

difficult to live respectably served with distinction in too last war? 
(c) Is it not a fact that pension is ~ deferred pay and is .granted by Govern-

ment to their employees for long, faIthful and loyal serVIce? 
(d) Do Government 'propose ~o take into on~ der ~on ~ e ha.rdships t?at 

pensioners are undergoing aud gIve some rehef m theIr dIstress by r n~n  
them dearness allowance adopted in the case of. perscns who are in the actIve' 
service of the Government? If not, what are the reasons which are standing 
in the way of taking a sympathetic view in the case of pensioners? 

The Honourable Sir Jeremy Raisman: (a) Government are aware ~ i 
pensioners in common with Government servants and other members of ./'11)' 
public, have been affected by the rise in the cost of living, and for this reaiOD 

t Answer to thil queation laic\ on the kobl., ,he q-,ioaeY beiD£ a1iMllf •. 
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Government have already sanctioned re!ief by granting temporary increases in 
-small pensions on the following scale: 
Rs. 3 per mensem in pensions not exceeding Rs. 20 per mensem. 
Rs. 4 per mensem in pensions exceeding Rs. 20 but not exceeding Rs. 40 

:per mensem. 
Rs. 5 per mensem in pen'sions exceeding Rs. 40 but not exceeding Rs. 75 

'Per mensem. 
It is estimated that increases on this dcale will cost Rs. 14 lakhs a year 

m the Central Civil Budget and from six to seven times this amount in the 
Defence Budget. 
(b) Yes. 
(c) Pension is not deferred pay but is the reward of long and approved 

-service. 
(d) As stated in the reply to part (a) of the question Government have 

already sanctioned some relief to pensioners. Dearness allowance at the rates 
admissible to serving Government employees cannot, however be extended to 
pensioners, as considerations of the efficiency of the public service do not apply 
:in the same degree in respect of pensioners as of persons in the active service 
of Government. Government are therefore obliged to restrict the extent of 
relief to pensioners to limits which do not impose an undue burden on the 
tax-payer. The present limits have 1;he general support of Provincial Govern. 
ments. It should furthermore not he forgotten that the war has provided 
greatly increased opportunities of employment for pensioners and their families. 
l4r. Lalchand Navalrai: Is it not a fact that the civil pensioners were 

actually given the dearness allowance only this year and it has been stopped 
recently? 
The Honourable Sir Jeremy Raoisman: I am not aware of that_ 
l4r. Frank R. Anthony: Am I to understand that the Government is noi 

prepared to consider the cases of other pens:oners for the purpose of dearness 
,allowance? 
The Honourable Sir Jeremy Raisman: The presen{ position is as I have 

described. It is a fact that all questions relating to dearness allowance come 
-under review from time to time, but I will not commit myself to anything in 
the nature of a promise. 

DETENTION OF DB. LoRIA. 

482. *M:r. Akhil Chandra Datta: (a) Will the Honourable the Home Mem· 
'ber please state if it is 9. fact that Dr. Ram Mohan Lohia, Ph.D., has been 
arrested? If so, when and where and under what law and for what offence? 
(b) Where is he being detained now? 
(c) Is it a fact that the said Doctor is meted out the same treatment as worst 

-eriminals? 
(d) Is it a fact tha.t the father of the said Doctor applied for an interview 

lWith his SOD? 
(e) Is it a fact ths,t no interview was allowed to his father? 
(f) Why is the said Doctor not allowed interviews even with the members 

'of his family? 
(g) Is it a fact that this said Doctor is being kept in the underground cells 

·of the Delhi Fort? Is he allowed to come out of the cells .in the open air and 
for how many hours? 
(h) Is it a fact that he is not allowed correspondence with his friends and 

.relations; if not, why not? 
(i) Is he allowed to re(,eive money. books. toilet articles, smoking requ!sites 

iIond other amenities of life from his friends? 
(j) Is he getting any newspapers? If so, what? 
(k) Is he kept in so~i r  confinement or kept along with other politicl\ls? 
(1) Is he allowed anv indoor and outdoor 'lames? If so, what? -
The 'Konourable Sir' Francis Kudle: (a) Yes, He was arrested in Bombay 

~n 21st May 1944 under Defence of India Rule 129. 
(b) Lahore Fort, 
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{c) No. 
(d) and (e). Yes. 
(f) For reasons of security. 
(g) No. As he is not in the cells, the question of coming out of them does 

not arise. 
(h) It. is not a fact. . 
(i), (j) and (1). He i~ given ~e s ~~ treatment as other Class I ~e n  

prisoners under the Punjab SecurIty PrIsoners Rules except that he IS not 
at present allowed in ~r ie s  

{k). He is not kept in solitary confinement. 
llr. Sri Prakasa: What was the reply to part (1) of the question? 
The lIOIlo111'&ble Sir Francis Kudle: Reference was made to the ~ b 

Security Prisoners Rules. 
lIr. Sri Prakasa: Could the HOll(mrable Member kindly tell us exact1y what 

the rule is in this connection? 
'!'he JIono111'&ble Sir Francis Kudie: No, Sir; I have not got a copy of 

those Rules with me. 
Prof. N. G. Ranga: Can the Honourable Member be a little more specifie 

in regard to part (j) of the question? Is he getting any newspapers? 

The Honourable Sir Francis Kudie: I am afraid I have no detailed know· 
ledge. He is allowed whatever is allowed under the Rules. 

f PuRCHASE OF MEAT, FrSH, ETC., FOR THE Mn.rrARY IN CmTTAGONO DIVISION. 
483. ·Shaikh Rafluddin Ahmad. Siddiquee: Will the War Secretary be 

pleased to state: 
(a) if Government are aware that military people and their contractors 

purchase meat, fish and vegetables from the open market meant for the civil 
people in the Chittagong Division and thereby causing a dearth of these com-
modities and ns ~ b e hardship to the civil people ; and 
(b) if the answer to (a) is in the affirmative, whether Government be pleased 

to issue strict instructions prohibiting the purchase of civil commodities by the 
military and their contractors in the Chittagong Division: 
Mr. O. K. Trivedi: (a) No such complaint has come to my notice, but if 

the Honourable Member who is serving on the Chittagong Division Central & 
District Price & Export Control Board, will give me any further details, I will 
make enquiries. 
(b) Does not arise. 

Shaikh Rafluddin Ahmad Siddiquee: Is it not a fact. that on account of 
heavy military operations in Chittagong, the quantity of fish, meat, vegetables 
a.nd other foodstuffs has fallen short of the normal requirements of the civil 
population? Do the Government propose to remove the sufferings of the 
people as the civil population can hardly bring the foodstuffs and other cum-
modities from outside on account of the heavy military traffic in Chittagong? 

lIr. O. K. Trivedi: Might I suggest to the Honourable Member that as M 
himself is a member of the Board, he should represent this matter at ';h8 
meet'ing of the Board? 

Shaikh Rafluddin Ahmad Siddiquee: We have alre3dy represented this 
matter to the Board and a Government official, whose name I need not men-
tion, requested me to ask this question. It is a fa.ct that people of Chitta.. 
gong are starving. May 'I ask what steps Govermr.ent propose to take io 
mitiga te their suffering? 

Mr. O. K. Trivedi: I can only explain the general policy here. I know 
that in considering the contracts for local purchases, it is the policy of the 
military authorities to conform to local prices control regulations and a close 
liaison is maintained by the local purchase officers with the civil authorities 
to ensure that markets are not denuded to the detriment of the civil popu-
lation. May I ask the Honourable Member to give me the name of the offici&! 
member of the Board who asked him to put this question? 
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Mr. Kanu Subedar: In view of the fact that a similar situation also exists· 
in the City of Bombay, may I ask what steps Government are going to taka 
or have already taken to control the military contractors who are not. ~  
military men but are suppliers to military? Of course; the regulatIOn read 
out by my Honourable friend does not apply to those who have Ill:e.rely con-
tracted to supply to the military and it is these suppliers to the mlhtary who 
are playing havoc with civil population's food. 
Mr. C. JI. Trivedi: If the Honourable Member will put a specific question 

on the subject, I shall be glad to answer it. 
Kr. K. C. Neogy: The ono r b~e Member has referred to the policy 

on this matter on more than one occasion. May I request him to undertake 
a regular official inquiry t.() find out what the actual practice is in this matter 
in different provinces? . 
lIr. C. JI. Trivedi: I have no reason to believe that practice does not cor. 

form with the policy. 

LEGAL AID FOB DETENUS AT THE REVIEWS OF THEIR C.A.8EIil. 

'84. ·Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Home 
Member please state: 
(a) whether under the recent ordinance -reviewing the detention of detenus, 

the ddenus are entitled to Jegal aid; 
(b) whether they are entitled to legal aid only for the first review or whether 

they are entitled to legal aid and representation; and 
(c) the number of de ~ s released since the ordinance and how many are 

still kept under detention? 
The Honourable Sir Francis Jludie: (a) and (b). The Honourable Member· 

is referred to my reply to part (b) of starred question No. 70 on November 3rd. 
(c) The Honourable Member is referred to my reply to starred question 

N.o. 68 on November 3rd. 
1Ir. T. S. Avinashilingam Chettiar: It is only a matter of saying 'Yes' 

or 'No' and we should have a categorical reply. 
The Honourable Sir Francis Jludie: I have given a reply. 
:Irk. T. S. Avinashilingam Chettiar: Sir, I have asked whether the detenus 

are entitled to legal aid and the answer should be either 'Yes' or 'No'. Why 
should the Honourable Member refer to the answers given previously in this 
connection? 
The Honourable Sir Francis Jludie: Because the question was prniOusl1. 

asked and answered. 
:Irk. T. S. AvinaShningam Chettiar: May I point out, Sir, that instead of 

giving the answer by saying one word he has used so many words and has 
referred me to the previous replies and thereby he has wasted the time of 
the House? 
Mr. Prelident (The ono r b~e Sir Abdur Rahim): If the answer has beeu 

given already, the Honourable Member is not entitled to ask that question 
again. 
Mr. T. S. Avinasbillngam Chettiar: May I ask him to read that answer? 
The Honourable Sir Francis Jludie: The answer to part (a) of question 

No. 70 was: 
"I regret that, for the reasons underlying the provisions of section 11 of Ordinance III 

of 1944. I am unable to comply with the Honourable Member's request. The statement. 
of the grounds of their detention communicated to persons de in~d under that Ordinan.e 
comply with the provisions of section 7 thereof." 

That is irrelevant to the Honourable Member's question. The answer to 
part (b) of Question No. 70 was: 
"No. For tr.e reason that no question of law arises." 

That is relevant to the Honourable Member's question. 

STRICTURES PASSED BY NAGPUR HIGH COURT ON THE EXECUTIVE. 
'85. ·Mr. T. S. AvinashUingam Chettiar: Will the Honourable the Home 

Member please state: 
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(a) whether Government are aware of the strictures passed by a bench of 
thr Nagpur High Court on the Executive of the Province for its attitude on 
man's freedom while directing the, release of a detenu as reported in the Hindu, 
,dated the 26th November; and , 
(b) whether Government have taken up this matter with the Local Govern-

ment and taken steps that the Defence of India Rules are not abused by the 
Provincial Executives? 
The Honourable Sir Francis Jlud1e: (a) Government have no official infor-

mation on the subject, 
(b) No. 
lIr. T. S. Avinybmngam Ohettiar: In view of the fact that I have brough) 

this matter to the attention of the Government, have they taken any pains ~ 
,get the information? 
The Honourable Sir Francis Kudie: I have already said that the answer to 

part (b) is 'No'. 
JIr. T. S. Avinashilingam Ohettiar: The reply to my question was that 

-Government have no information. I have given the informa.tion and I woul. 
like to know what steps you have taken? 
The Honourable Sir Francis Kudie: None. 
Mr. T. S. AvinasbiJingamOhettiar: But why did you not take any steps? 
The Honourable Sir I'rancis ]ludie: Because the officials concerned are 

under the Provincial Governments. 
JIr. T. S. AvinashiliDgam Ohettiar: When the Defence of India Rules ,Lra 

misused and when the High Courts make strictures that they are so misused, 
is it not the responsibility of the Government of India to inquira into the 
matter and to see that they are used properly? 

The Honourable Sir Francis Kudie: Provincial officials are answerable 
to the Provincial Governments whether it is the case of the Defence of India 
RuleR or of the Criminal Procedure Code. 

Sa.rdar Sant Singh: In view of the fact that the Act has been passed by 
this Legislature and the power of making rules is given to the Central GOT-
ernment, if certain powers are given to the Provincial Governments and if 
these powers are being abused, will the tionourable Member see the desirabi-
lity of changing that rule, so that there should be no abuse of powers given 
io the Provincial Governments? 

The Honouralie Sir Francis Kudie: It is entirely a hypothetical question. 

Sardar Sant Singh: No, Sir. Questions have been asked in this House 
seeing the abuse of powers by the Provincial Governments against which even 
Judges of High Courts have passed strictures and is it not therefore the duty 
of the Central Government to see that this Rule is changed and that Pro-
mcial Governments use these Rules for the purpose for which they are framed? 

(No answer.) 
(b) WRITTEN ANSWERS 
IssUES OF P Al'EB CURBBNOY. 

486. *Ilr. T. S. Avinashilingam Ohettiar: Will the Honourable the Finance 
Member please state: 
(a) the latest statistics with regard to the issue of paper currency in India' 

and .  , 

(b) with what reserves these paper issues are backed? 
The Honourable Sir lerem), Baisman: (a) and (b). The aUention of ~ 

o~o r b e ~mber  is invited to the weekly accounts of the Reserve Ban}: 
whIch are publIshed m the Gazette of India. 

ANTI-INYLATIO* M:usUBES. 
487. *][r. T. S. Avtna8hiJingam Ohettiar:Will the Honourabl th F' 

Member please state: e e mance 

(a) the steps he has taken to reduce inflation ainQe the last session;' and 
(b) whether the paper currency has substantial!y reduced on ita uoountl 
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'the Honourable Sir Jeremy Batsman: (a) I would invite the Honourable 
Member's attention to my reply to Dr. Sir Zia Uddin Ahmad's question No. 6'Z 
on the Brd November 1944. What I have said there about the steps taken for: 
stabilizing prices covers also the measure adopted for reducing inflation. . 
(b) AP a result of ~ e anti-inflationary 'measures e~ by Government 1\ 

has been possible conSIderably to retard the rate of expanSIOn of currency. 

PUBLICITY ORGANIZATION ATTACHED TO INDIA'S AGENT-GENERAL IN AnBICA. 
488. *111'. T. T. Xriabnamachlli.;. Will the Honourable Member {or Infor-

mation and Broadcasting please state: 
(a) whether there exists a publicity organisa.tion attached to the office of the-

Agent-General for India in the United ~ es of America; 
(b) the nature of its personnel; 
(c) what its duties are; 
(dj whether the determination of the type of publicity carried on by ~ is 

organisation is in the hands of the Agent-General or the Government of IndIa; 
(e) whether the Government of India has satisfied themselves from time to 

time that the publicity carried by this organisation is in the best interests of thia 
country? 
The Honourable Sir Sultan Ahmed: (a) Yes. 
(b) One Public Rela.tions Officer and one Deputy Information Officer with 

Ministerial and Inferior staff. A second post of Deputy Information Officer 
exists but is at present unfilled. Action is in hand to fill it. 
(c) The duties of this organisation are to stimulate the flow and distribu-

tion of news about India, to provide interpretative and background material, 
and to supply editors and columnists with the information they require on 
Indian affairs. 
(d) The Agent General exercises general control over all the staff who are 

appointed by the Government of India. The Agent General is himself an 
officer of the Government of India. 
(e) Yes. 

SHORT NOTICE QUESTION AND ANSWER. 

C&.BLE TO MABATlIA GANDW BB INDIA's RETALIATORY MEASURES AGAINST 
SOUTH AFRICA. 

111'. Ananga Kohan Dam: Will the Honourable Member for Commonwealth 
;selations be pleased to state: 
(a) if the attention of the Government of India has been drawn to the 

lJ NOON Reuter news published in the Statesman of 11th November, 1941, 
. to the effect that a cable has been sent to l\Iahatma Gandhi from 

South Africa, stating the discriminatory measures taken by India as a retalia-
tion . are against the nd~ n tradition of love, and requesting Mahatma Gandhi 
to gIVe. the lead by making a statement 011 the situation; and 
(b) .If the ~ e~men  of India can make arrangement for sending Mahatma 

GandhI on a mISSIon of love to South Africa in view of his friendship with 
Field-Marshal Smuts? . 

The Honourable Dr. B.  B. Khare: (a) Yes, Sir. I have read that news in 
the paper referred to, but a reasonable doubt may arise about the authenticity 
or correctness of that news since I have received a telegram from the self same 
persons which is rather contradictory to the news published in that paper. 
The telegram is from Dr. Dadoo and Cachalia, "Johannesberg addressed to the 
Honourable Dr. Khare, Dr. Deshmukh and the Honourable Sir Sultan Ahmed, 
Sir Syed Haza Ali and Mr. M. A. Jinnah. It runs thus: 
• n~ ~ e o ~ eo  atand(Stol;l) Immediate imposition sanctions Et &call Hi8'h 
om~ 1oner m er ~ e (Stop) CommunIt.I condemns Pretoria Agreement Just a8 repugnant 
J:t d ~ ro ~ Ord!Dances (Stop) Only Juat. demand unconditional repeal Pegging Act Et 
Full rlghte CltizeDlhip." I ' 

It is evident that the position is confusing and it is for the Mahatma to 
elear ·it up if i. 80 pleases him. 
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(b) If Mahatma Gandhi approaches the Government regarding sueh a 'Yisit 
the Government will consider the matter. 
)[r. T. T. Krlshnamachart: May I ask if the Honourable Member has had 

anything to do with the inspiring of this short notice question? 

Several Honourable Members: Order,  order. 
Mr. Ananga Mohan Dam: Do the Government contemplate to withhold 

the application of the Reciprocity Act, in view of the information from South 
Africa that that step is not based on 'love'? 

Mr. Sri Prakasa: Will the Honourable Member take the initiative in this 
matter (stop). If so (comma), when (question mark). 

The Honourable Dr. N. B. Dare: I am not familiar with the science and 
technique of love. 

Sir Cowasiee Jehangir: Will the Honourable Member tell us which is the-
Department of 'love' in this Government? 

Mr. President (The Honourable Sir Abdur Rahim): Order, order. 

MOTIONS FOR ADJOURN"MENT. 

REMOVAL OF ARCHlEOLOGICAL 'FINDS' OF N.l.GABJUNA KUNDA. 

Mr. President (The Honourable Sir Abdur Rahim): I have received notice of 
a :\Iotion for Adjournment from Prof. Ranga. He wishes to move for tJe adjourn-
ment of the House "to discuss a definite matter of urgent public im or in e~ 

namely the rem?val of. a number of ~r i o o ~  '.finds' of Nagarjuna Kunda 
in Guntur Distnct whICh are of speCial hIstorIcal Importance to the Andhras 
and the attempt 0: the authorities to transport them from Machala Railway 
Station to an unknown destination, ,despite the categorical reply given by the 
Department of Education, Health and Lands to Questions Nos. 244 and 247 
of the 10th instant put by myself and Mr. G. Rangiah Naidu only a few days 
ago in this House to the effect that Government have no iritention of disband-
ing the r n~  Kunda Museum or removing the 'finds' therein to My other 
museum or place . 
What has happened? Have these 'finds' been removed from India? 

Prof.N. G. RaJlga (Guntur cum Nellore: Non-Muhammadan RuraI):' No, 
Sir, not away from India. I understand that the Honourable Secretary in 
charge of the Department of Education, Health and Lands has agreed to 
obtain additional information in regard to this matter referred to in this motion 
:or adjournment. If the Honourable Member gets that information during the 
('(Jurse of this Session, I shall then consider whether I will have to give further 
notice of the adjournment motion. 
lIr. President (The Honourable Sir Abdur Rahim): It may be too late then 

Does the Honourable Member wish to press his motion? 
Prof. N. G. Ranga: May I request the Honourable Member in charge of 

this Department to get the information first? 
Mr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

ber should first make up his mind whether he is pressing this motion or with-
drawing it. 
Prof. N. G. Ranga: I press the motion, Sir. 
Mr. President (The Honourable Sir Abdur Rahim): Has the Government 

Member get anything to say? , 
. lIr. J. D. Tyson (Secretary, Department of Education, Health and Lands): 
SIr, I have got no information. According to the information on which I ans-
wered a question about a few days ago on the 10th, it is very unlikely that 
anything is being permanently removed fr9m the museum but I am per:ectly 
prepared to try to find out. 
Mr. Pre81dent (The Honourable Sir Abdur Rahim): Well, as the Honourable 

Member is going to find out what has happened, this motion cannot be movei 
to day. ' 
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BARBABOUS MBTHOD ADOI>TED BY VIBA.MGAM CUSTOMS OFJ'ICIALS FOB 

CmaClUNG P ASSENGEBS' LUGGAGE 

Kr. President (The Honourable Sir Abdur Rahim): I have also received 
notice of a Motion for Adjpurnment from Sardar Sant Singh. He wishes to 
make a. motion that the business of the Assembly. be adjourned for the purpose 
of discussing a definite matter of urgent public importance, namely the bar-
barous method adopted by customs authorities at ir m ~ for checking the 
,passengers' luggage for purpose of customs, thus causing avoidable sufferings 
to passengers including women .and children. 
I should like to know what the Honourable Member means by barbarous 

.methods? 
Sardar Sant Singh (West Punjab: Sikh): The barbarous methods consist in 

~ is that the train arrives at 4 A.M., the passengers including men, and women 
. are asked to put their luggage on their shoulders and walk to the tables on the 
platform and place their luggage thereon and then take back, after inspection 
by the customs officials, to the train. This is a barbarous method of enforcing 
.{lustoms regulations. 
Mr. President (The Honourable Sir Abdur Rahim): That generally happens 

dn most cases where luggage has to be e~ mined by customs officials. 
Samar Sant Singh: I think the Chair also must have seen a report that up-

'peared in the Hilldustan Times of today's date in this connection. 
Kr. President (The Honourable Sir Abdur Rahim): I have not seen that. 
Sardar Sant Singh: May I read that report which appeared in the Hindustan 

Times? "". 
Kr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

;ber need not read the paper. He has given notice of this motion and I want 
· the Honourable Member himself to explain what are the facts. 
Sardar Sant Singh: The facts are that on the land barrier between Kath':'a-

'war and British India the train is made to stop at this station'Viramgam where 
· passengers are forced to alight from the train with their luggage. A small 
'platform is provided where there are some small tables. Every passenger is 
· required to open his luggage and place it on that table for examination. They 
are then sent to another platform where their luggage is examined and they 
· are then asked to take this luggage back to the train. The time of .arrival of 
that train is 4 A.M., the customs officials are few in number, the examination 
takes a long time during which all passengers,....-.,men, women and children,-
are made to suffer. 
JIr. President (The, Honourable Sir Abdur Rahim): I am afraid inconven-

ience is almost always caused by examination of passengers' ~ e by cus-
toms authorities. This can hardly be a matter for an adjournment motion. 
',The motion is disallowed. 
JIr. Jlanu Subedar (Indian Merchants' Chamber and Bureau: Indian Com. 

· merce): Sir, I can endorse the complaint as I have been through it personally 
· about two weeks ago. I have travelled all over the world but I have nevet 
seen such stupid methods of examining passengers' luggage. 
JIr. President (The Honourable Sir Abdur Rahim): The Honourable Mem-

· ber cannot discuss the matter. 

'DECLARATIONS OF EXEMPTION UNDER THE REGISTRATION OJ' 
FOREIGNERS ACT. 

The Honourable Sir Francia JludIe (Home Member): Sir, I lay on the table 
a copy of each of the following Declarations of Exemption under section 6 of the 
"Registrl\tion of Foreigners Act, 1939: 
1. No. 1/17/44.Poll. (E), dated the 15th April 1944. 
2. No. 1/19f44-Poll. (E), dated the 20th April 1944. 
8. ~o  1/22/44.Poll. (E), dated the 2nd May 1944. 
4. No. 1/24/44.Poll. (E), dated the 9th May 1944: 
5. No. 1/24/44-Poll. (E), dated the 21st Septr. 19«. 
'8. No. 1/2./44-Poll. (E), dated the 21st Septr. 19«. 



DEOLARATIONS OF BxBMPTION UNDER THE REGISTRATION OF FO;REIGNUS ACT. 

, '1. 'No: l/28/44-poll.(E), dBted'the' 16th June 1944." '. 
8. No. 1/29/44-pon. (E), dated the 22nd June 1944. 
9. No. 1 o ~ on  (E), dated the 12th Septr. 1944. 
10. No. lf31/44-Poll. (E), dated the 22nd June 1944. 
11. No. 1/32/44-Poll. (E), dated the 27th June 1944. 
12. Nc. l/33/44-Poll. (E), dated the 27th July 1944. 
13. No. 1/34/44-Poll. (E), dated the 29th July 1944. 
14. No. 1/35/44-Poll. (E), da.tedthe 9th August 1944. 
15. No .. 1/36/44-Poll. (E), 'dated the 15th August 1944. 
16. No. 1/88f44-Poll. {EY, dated the 22nd August 1944. 
17. No. 1/39f44-Poll. (E), dated the 14th Octr. 1 ~  
lB. No. 1/43f44-Poll. (E), dated the 11th Septr. 1944. 
19. No. 1f45f44-Poll. (E), dated the 7th Octr. 1944. 
20. No. 1/46f44-Poll. (E), dated the 25th Septr. 1944. 
21. No. 1/47 f44-Poll. (E), dated the 4th Octr. 1944. 
22. No. 1f48f44-Poll. (E), dated the 7th Octr. 1944. 
23. No. 1J49/44-Poll. (E), dated the 18th Octr. 1944. 
24. No. 1/52f44-Poll. (E), dated the 27th Octr. 1944. 
25. No. 1f53J44-Poll. (E), dated the 26th Octr. 1944. 
26. No. 1/54!44-Poll. (E), dated the Brd Novr. 1944. 
27. No. D.2706/44-Poll. (E), dated the 15th April 1944. 

No. 1/17/44-PoLL. (EI, 
GOVERNlllll:NT OF ·]NDIA. 

HOMEDEP ARTMENT. 
Simla, tht. 15th April, 1944. 

DECLARATION OF EXEMPTION. 

861 
-I I 

In exercise of the powers conferred by section 6 of the Regiatra.tion of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
t.he lWgistration· of Foreigners Rules, 1939, except rule 8 and such of the provisions of 
rules 4, 14, 15 a.nd 16 as apply to, or in relation to, passengers and visitors who are nol 
foreigners, shall not apply to, or in relation to,-
1. Mr. W!illiam K. Miller, and 
2. Mr. Holland Hunter, 

members of the United States Foreign Economic Administration in India, fc.r so long .. 
they remain in their present employment. 

A. W. LOVATT, 

Under Secretary to tht. Government 0/ [ndilS. 

No. 1/19/44-PoL. (E). 
GOVDNMENT OJ' INDIA. 

HOME DEPARTMENT. 
8tmla, the 20th-April. 1944. 

DECLARATION OF EXEMPTION. 

In exercise of the o e~ conferred hy section 6 of the R'agistra.tion of Foreigners ~  
1939 (XVI of 1939), the CentraL Government is pleased t<> declare that the Provisions of 
the ~ is ion of Foreigners Rules, 1939, except rule 8 and such of the provisions of 
rn e~ 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are no~ 
fore.lgners, shall not apply to. or in relation to, Miss Margaret M. Mallon, U. S. national, 

~ s n  Representative of the Overlreas Operations Branch of the United States i~ 
of War Information. for so long as she remains in her presf\llt post. 

A. W. LOVATT, 

'ender Secretar!l to the Government of India. 

No. 1/'Zl./44-PoLL. (E). 
GO VI!:II.NVENT OJ' JNMA. 

HOME DEPARTMENT. 
Simla, the 2nd May 1944. 

DECLARATION' OF EXEMPTION. 

In .. ~n exercise of the er~ on e~ red by section 6 of i.he IWgistration of Foreignen Act, 
""" (xylof 1939), the Central Government ie pleased to declare that the Provisions of 
truJeshe ~ s r ion of orei~ers Rules, 1939, except rule 8 and such of the provisiona of 
. ·4, 14, 15 and 16 "8·.pply ·to, Of in relation to, passengflfs and visitors who are not 

o 
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foreigners, shall not apply to, or in relatioD to, Mr. Edward R. Barlow of the Overseu 
Operstions Branch of the U. S. Office of War IDformatioD, &I long 0.1 he remaine in Ilia 
",reaent poIIt. 

A. W. LOVATT, 
Under 8eeTttary to tAe Govemmeflt 01 Iratiia. 

No. 1/24/44-POLL. (E). 
GOVERNKEN r or INDIA. 
HOME DEPARTMENT. 
Simla, tAe 9th May 1944. 

DECLARATION OF EXEMPTION. 

1D exercise of the powers conferred by sectioD 6. of the Registration of Foreigners ~  

1939 (XVI of 1939), the Central Government is pleased to declare that the Provisiou of 
the RegistratioD of Foreigners Rnles, 1939, except rnle 8 and r.uch of the provisions of 
rnles 4, 14, 15 aDd 16 as apply to, or iD reiation to, passeDgers and visitors who are no~ 
foreigners, ahall Dot apply to, or in relation to,-
(1) Misa Dorothy Goodwin, 
(2) Mr. Andrew V. Corry, 
(3) Mr. Paul JohnstoDe, and 
(4) Mr. Henry O. Diamond, 

ni ~d States natioDals, for 80 long as they are employed in IDdia lUuler the lIupe"ifIoa 
of th. Special Representative in India of the United States Foreign Economic Adminilin.· 
lion. 

A. W. LOVATT, 
rrllder St.eTttarV tq, eA. Gov.m1ll.m 01 INiG. 

No. 1/2A/44.PoLL. (E). 
GOVER.!OONT I»)" INDIA. 

HOME DEP ARTHENT. 
Simla tAe 21d September 1944. 

DECLARATION OF EXEMPTION. 
ID nercise of the powers conferred by sectioD 6 of the :ijegilltration of Foreigners A"', 

1939 (XVI of 1939), and in partial lupersessioD of the Home Department DeclaratioD of Exemp-
tion No. l/24/44-Political (E), dated the 9th MaY' 1944. the Central Government is pleased 
to declare that the Provisions of the Registration of Foreigners Rulell 1939, except rule 
8 and s ~  of the provisions of rnles 4, 14, 15 aDd 16 I\S apply ~  or in relation to, paaaengers 
and visitors who are Dot foreigners, shall Dot apply to, or in relation to Mr. Henry O. Diamond, 
U. S. citizeD an employoae of the United States Office of War Information, for so long &I he 
remaiDs in his present employmeDt. 

A. W. LOVATT, 

Depu/lI ~rn r  to t/r.e GOtlemllUflt 'II India. 

No. 1/24/44-POLI,. (E). 
GOVERNMENT OF INDIA. 

HOME DEPARTMENT. 
Simla, the 211t Se.ptember 1944. 

DECLARATION OF EXEMPTION. 

In exercise of the powers rODferred by sectioD 6 of f.he Ragistration of Foreignen Act, 
1~ (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
thE. Registration of Foreigners Rules, 1939, except rule 8 and such of the provisioDII of 
rules 4. 14, 15 and 16 as apply to, or in relation to, pa.ssengers and visitors who are no\ 
foreigners, shall not apply to, or in relation to, Messrs. Wallace M. Larson and William A... 
Gheradi, U. S. citiZens, members of the Foreign EcoDomic Administration China lliMiOB 
ataff for work in India, for so long as they remain in their present employment .. 

A. W. LOVATT, 
Deputy SeeTetary to tAe G01le11lmellt of 1M .... 

No. 1/28/44-PoLL. (E). 
GOVERNMENT or INDIA. 
HOME DEPARTMENT. 
Simla, the 16th June 1944. 

DECLARATION OF EXEMPTION. 

In exercise of the powers conferred by section () of the Rllgistration of Foreigners Act, 
1939 (XVI of 1~  the CeDtral Government is pleased to declare that the ProvisiODII of 
the Registration of Foreigners Rules, 1939, except rule 8 and such of the pJ'OvisioDII of 
rnlell 4, 14, 15 and 16 a'J apply to, or in relation to, passengers and visitors who are not 
foreigners, shall Dot apply to; or iD relation to Messrs. Arthur Hale, Gastaf Adolph Sword 
Robert Arthur Jones, ~eor e Vivian Sayles and Panl Sebestyen, members of the U. S: 
Ofliee of War Informatlon, 'for 10 long 0.8 they remain in their pram" employment.. 

A. W. LOVATT, 
Under ~ee e r  to tAe Govcnlmem '" TAlis. 
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No. 1/29i44-PoLL. (E). 
GOVEB.NlolENT OF INDV-. 

HOME DEPARTMENT. 
Simla, the 22nd lune 1944. 

DECLARATION OF EXEMPTION. 

In exercise of the powers conferred by e i ~ n 6 of the IWgistration of orei~e~ Aet, 
1939 (XVI of 1939), the Central Government is pleased to declare t.hat the ro ~~ons of 
tho IWgistration of Foreigners Roles, ::'939, ex.cept rule 8 and such o~  the prOVISIOns of 
rules 4, 14, 15 and 16 as ;'pply to! or in. relatIOn !-<>' passengers and vlSltors .who r~ not; 
foreigners shall not apply to, or In relatIon to, MIss Ruth Merrell, an Amencan natIonal. 
aI!d an e~ o ee of the United States Foreign Economic Administration Office in India, 
for 10 long as she remains in her present employment. 

A. W. LOVATT, 

Unde,. Secnta"l1 to 'h. Gove,.nment of India. 

No. 1/&J/44-PoLL. (E). 
GOVD.NJaNT or INDIA. 
HOME DEPARTMENT. 

Simla, the 12th Septembe" 1944. 

DECLARATION OF EXEMPTION. 

In uercise of the powers conferred by section 6 of the IWgistration of Foreigne" ~  
1939 (XVI of 1939), the Central Government is pleased to declare that the provisions of 
the Registration of Foreigners Roles, 1939, except rule 8 and such of the provisions of 
roles 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
foreigners, shall not apply to, or in relation to,-
. Mr. Thomas A. GOBS, Business )tanager in the U. S. Office of Foreign Economic AdmI-
Ililtration at New Delhi, for 80 long as he remains in hill present employment. 

A. W. LOVATT, 

DeptJty Secnta,.y to the GovemtMn' of lfttlia. 

No_ 1/31/44-PoLL. (E). 
GOVD.NKENT OJ' INDIA. 

HOME DEPARTMENT. 
Simla, the 22nd June 1944. 

DECLARATION {)F EXEMPTION. 

Inexercille of the powers conferred by section 6 of the R\lgistration of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that tbe ProvisioDi of 
the R:altistration of Foreigners e~  1939, except. 1'ule 8 and such of the provi.ioDi of 
1'11108 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
foreigners, shall not apply to, or in relation to,-
(1) Mr. W. L. Shinnick, clerk in the Bombay office of the U. S. Office of W&.r n o~ 

tion, 
(2) Mr. Lloyd Griffin, in r~ of the U. S. Office of War Information OperatiOlla 

in Calcutta, 

(4) Miss Helen Gwyun. 
(3) Mr. Porter McKeever, } 

(5) Mr. Charles A. Caldwell, 
(6/ Mr. J. R. Andrus, employed in the Psychological We.rfareSection of 
(7 Mr. John Dwyer, the United States Office of War Information. 
(8 Mr. Stanley Allen, and -
(9) Mr. C. R. Horton, J 

fol so long as they remain in their present employmen'. 
A. W. LOVATT, 

Unde,. .'iec,tta"Y to the Govtmmen' of India_ 

No. 1/32/44-POLL. (E). 
GOVEB.NMJ:NT OF INDU. 

HOME DEPARTMENT. 
~im  the 'nth June 1944. 

DECLARATION OF EXEMPTIDN. 

In .exercise of the power.!! conferred by section 6 of the R\lgistration of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
the Registration of Foreigners Rules, 1939, except rule 8 and such of the provision. of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are DO' 
foreignen, llhall not apply to, or in relation to, Mr. Mani Sanesen, a Siamese nationaL 

A. W. LOVATT, 

r.Tnt/e,. 8'r:f'eta1'y to eAe G01Iemm." 01 IfltlitJ, 

.2 



8'10 ·LEGISLATIVE ASSEJrnLY [16TB Nov. 19H 
No. l/Ja/44-Pou..· ~ 
GOVEIllill.DlT 01' DiDU. 

HOME DEPARTMENT. 
Simla, the 'Z7th July 1944. 

DECLARATION OF EXEiMPTION. . 
In exercise of t.he powers t'C;Inferred by se ~on 6 of the Regist.rat.ion of orei~e~ Act, 

1939 (XVI of 1939), the Cent.ral' Government. 18 pleased to declare that. the ProvISIOns 9f 
tbe lWgistration of Foreigners Rules, 1939, except rule !l and sllch of the provi8ions of 
roles 4, 14, 15 and 16 as apply to, or in relation to,passengers and visitqrs who. are not. 
foreigners, shall not. apply to or in relat.ion to, Mr. James V. Sampsene, Port Engineer in 
th. U. S. War Shippmg Administrat.ion, for so long ashe remains in his present. employ-
ment.. . 

A. W. LOVATT, 
Under Secretary to the Government of India. 

No. 1/34/44-POLL. (E). 
GOVERNMENT OF INDIA. 

HOME DEPARTMENT. 
Simla, the 29t1. July 1944. 

DECLARATION OF EXEMPTION. 
In exercise of t.he powers conferred by section 60f the·Registration of Foreigners Ad, 

1939 (XVI of 1939), the Central .. Government. is pleased to declare that the ProvisiQna of 
the ~ is r ion of Foreigners Rnles, 1939, except rule 8 and such of t.he provisions of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
fOfeigners, !\hall not applY'to, or in relation to, (1) Mrs. Martha M. deWilde, Office Manager, 
D. B. Foreign EconomiC Administration; (2) Mrs. Selma Y. Janow. employee of the U. S. 
Foreign Economic Administrat.ion; (3) Mr. Franklin E. Griffin; (4) Mr. William Henry 
Moroney; and (5) Mr. Harold Kraus, Assistants in the U. B. War Shipping Administl1l-tion, 
fo,r. 110 long as they .remain in their present employment. . 

A. W. LOVATT, 
Undt-r Secretary to the Government of I"JUl. 

No. 1/35/44-POLL. (E). 
GOVERNMENT OJ' INDIA. 

HOME DEPARTMENT. 
Simla, . the 9th AuguBt 1944. . 

DECLARATION OF EXEMPTION. 
In exercise of the powers conferred bjfsection 60£ the R\Jgistration of Foreigners Act, 

1939 (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
the Regist.ration of Foreigners Rules, 1939, except rule 8 and such of the provisions of 
rul8ll 4, 14, 15. and 16 as apply to, or in relation to, paB8engers and visitors who are not 
rorei~er  lhall not. apply to, or in relation to, Mr. Robert B. Landis, a· member of the 
u. s.. ~ei 1  Economic Administration, for so long as he remains in his present employ-
~~ . 

A. W. LOVATT, 
UJUler Seeretary ttl tA. Q01Ief7'.-cn' 01 IMiG. 

No. 1/36/44-POLL. (E.) 
GOVERNMENT 01' INDIA. 

HOME DEP ARTMEN'l'. 
Simla, the 15th A ugllBt 1944. 

DECLARATION OF EXEMPTION. 
In exercise of t.he powers ronferred by section 6 of the R'<lgistration of Foreigners Act, 

1939 (XVI of 1939), the Central Government is pleased to declare that t.he Provisionlt of 
the Registration of Foreigners Rules, 1939, except rule 8 and lIuch of the provisions of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are no. 
foreigners, shall not apply to, or in relation to, Mr. John' L. Plank, Fonign Representa-
tive for the Recruitment and Manning Organization of the War Shipping Administration 
at C&lclltta, for 110 long as he remains in his present employment. 

A. W. LOVATT, 
Tlnder Secretary fo the Government 01 India. 

No. l/38f44-PoLL. (E). 
GOVIIUOfENT 011" !NDIA. 

HOME DEPARTMENT. 
Simla,· the 12211-d .Auquat \944. 

DECLARATION. OF EXEMPTION. 
In exercise of the nowers conferred "\>y e ~on 6 of the RaJristration of Foreigners Act, 

1939 (XVI of 1939),. the Central Government is pleased to .d,eclaretbat Ute ,PrQvisioJIII of 
the Registration of Foreigners Rules, 1939. e:orcf'pt rule 8 and such cif the' provisions of 
rulf'! 4, 14, 15 and 16 as apply to, or in .'elation to. s~en ers and visitors who are not 
ft'Ttigners, shall not. .applyto, or in re i ~  Mr. Robart G. McClurkin, an employee of 
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the U. S. Foreign Economic Administration, fOl' 80 long all he remains in hill present 
.mployment. 

A. W. LOVATT, 
Under Secretary to the Government of India. 

No. 1/39/44.PoLL. (E). 
GOVERNKEl."T OF INDL\. 

HOME DEPARTMENT. 
Simla, the 14th October 1944. 

DECLARATION OF EXEMPTION. 
In exercise of the powers conferred by section 6 of the Registration of Foreigners Aot 

1939 (XVI of 1939), the Central Government is pleased to declare that the 'Provisions of 
the Registration of Foreigners Rules, 1939, except rule B and such of the provisions of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
foreigners, shall not apply to, or in relation to,-
1. Miss Sevilla McMillan, 
2. Miss Flora B. Ludington, 
3. Miss Lucille Dudgeon, 
4. Miss Nancy Bean, 
5. Mr. Collin McMillan, 
6. Mr. Harold Courlander, 
7. Miss Florance F. Brown, 
B. Mrs. Betty T. Friendlich, 
9. Miss Priscilla Leslie, 
10. Miss Eugenia Bedell, 
11. Mr. Teg. Grondahl, 
12. Mr. Fred Rosenhauer, 
13. Mr. Oren Stephellll, aud 
14. Mr. Sydney B. Wood. " 
for 80 long as t.hey continue to be employed in the UniteQ States Office of War Information 

A. W. LOVATT, 
fiflder Secretary to tAl GovernlMIl' of ltadi .. 

No. 1/43/44-PoLL. (E). 
GOVBRNJrZl'lT OF INnI#.. 

HOME DEPARTMENT. 
Simla, the 11th September 1'944. 

DECLARATION OF EXEMPTION. 

Ir. exercise of the powers conferred by section.6 of the Registration of Foreigners A"'. 
1939 (XVI of 1939), the Central Government is pleased to declare that the ProviaioDll of 
the Ragistratiori of. Foreigners Rules, 1939, except rule 'B and such of the 'provisiOll8 of 
rules 4, 14, 15 and 16 as apply to, or in r~ ion to, paasengers and visitors who are not 
'foreigners, shall not apply to, or in relation to,- "  , 
1. M,r. James L. McCamy, U. S. citizen, being sent by the United States Foreicn 

'Economic Administration on an inspection trip to India, Bnd 
2. M.r. es~r  H. .Chrishm; U. S. citizen, being sent by the United State. Foreip 

Economic Admmlstratlon IlII B member of a mission sponsored Iby the Army-Navy e~ 
le,!m Board, the British Government nnd the Foreign Economic Adminiatration to deter-
tune the ~e e r  reqll.irements of drum sheet; tin and ternenlate for plante' in India, 
or so long 908 they remain in their official capacity. ' 

A. W. LOVATT, 
Deputy Secretary to the Government of Indu.. 

No. 1/45/44·POLL. tEl. 
GOVERNMP.rr OJ' INDIA. 

HOME DEPARTMENT. 
Simla, the 7th Octobe,.' 1944. 

DECLARATION OF EXEMPTION. 
In exercise of the powers cOliferred bv section 6 of th" Registration of Foreigners ~  

l.t39(XVI of 1939) the Central Government is pleased to declare that the ProvisioDll flf 
11\e lbagistration of 'Foreigners Rules, 1939, except rule Band Buch of the provisions of 
rules 4, 14, 15 and 16 as apply to, or in relation to, s~n er  and visitors who are ruS 
foreigners, shall not apply to, or in relation to,-
. 1. Mr. Harvey Leonard Shephard, a member of the U. B. Foreign Economic Admini.tra-
tlOn, at Calcutta 
. 2. Mr. Philip L. Keiser, a representative of the U. S. Foreign Economic Admini.tt .. 
tlon, who is on an inspection trip, 
3. Mr. Bernhard J. Paulson, 
4. Mr. B. McCarty, and 

.. ~  Mr. James R. Billman, clerke in the U. B. Mission, for 80 lo_g, as, ~  re~ r s in 
• elr pT9Hnt po!It8. 

le. W. LOVATT; 
Deputy Secretary en' tAe GO'l1ern1Mfl' of In4itl 
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No. l/46/44-Pou.. (E). 
GOvmNlONT 01' INDIA. 

HOME DEPARTMENT. 

[16TH Nov. 1944 

Simla, the 25th September 1944. 
DECLARATION OF EXEMPTION. 

In exercise of the powers conferred 1Iy section 6 of the R9gistration of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
t.ho Registration of Foreigners Rulel, 1939, except role 8 and such of the provilions of 
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
foreigners, shall not apply to, or in relation to, Mrs. Beatrice B. i ~  .0. S. citizen, 
an employee of the U. S. Consulate at Bombay. for so long as she remains m her present 
employment. 

A. W. LOVATT, 

Deputy SerTtta'T!J tf) Ille GoveTlImfllt 0/ India .... 

No. 1/47/44-POLL. (E). 
GOVERNMD"r OF INDIA. 

HOME DEPARTMENT. 
Simla, tAe 4th October 1944. 

DECLARATION OF EXEMPTION. . 
In exercise of the powers conferred by seelion 6 of the Registration of Foreigners Act, 

1939 (XVI of 1939), the Central Government is pleased to deelare that the ProvisioDl of 
the Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of 
rule. 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
foreigners, shall not apply to, or in relation to,-
(1) Miss Frances W. Page, Clerk in the U. S. Consulate at Bombay. 
(2) Mr. Berry O. Baldwin, Chief of t.he Stock Recorda and Control Section of the China 

Supply Division of th9 orei~ Economic Administration, New Delhi. 
A. W. LOVATT, 

Deputy Secretary to I he GoJ"eTftmellt of India. 

No. l/48/44,PoLL. (E). 
GOVDNlON'I 01' INDIA. 

HOME DEPARTMENT. 
Simla, the 7tll October i944. 

DECLARATION O}l' EXEMPTION. 

In exercise of the powers conferred. by eectilJn 6 of the BIilgistration of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that the ProviBicma of 
the Registration of I'oreigners Rules, 1939, except rule 8 and such of the provisions of 
rulu 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors will) are not 
foreipers, shall not apply to, or in relation to,-
1. Miss Ruth Teasdalp., 
2. Mrs. Marjorie Clubb, 
3. MilS Helen Kirkpatrick, and 
4. Miss Elinor N. StevenB, 

tTnited States citizens, clerka, in the U. S. Cosuls,te at Calcutta, for so long al th9y 
remain in their present employment. 

A. W. LOVATT, 
Deputy Secretary to tAe Go"ernment of India. 

No. 1/49/44-POLL. (E). 
GOVEIl]l,"JrDlT 01' INDTA. 

HOME DEP ABTMENT. 
Simla, tAe 18tA October 1944. 

DECLARATION OF_ EXEMPTION. 
In exercise of the powers conferred by section 6 Of the BegiBtration of Foreigners Act, 

193Q (XyI o~ 1939), the. Central Government il pleased to declare that the Provilions of 
the BIilglBtratlOn of Forelgnerl Rules, 1939, except rule 8 and BUeb of the provisions of 
r 1e~ 4, 14, 15 and 16 al apply to, or in relation to, pulengerl and visitorB who are not • 
forelpers, shan not apply to, or in relation to, .Mr. Walter C. Hand, U. S. citizen, BUBineis 
Managw of the United States Foreign Economic Administration Office at New Delhi for 
10 long as he remains in hil pHlept employment. ~  

. A. W. LOVATT. 
Under Secretary '0 the G011emmeftt 01 India. 

No. l!52/44-PoLL. (E). 
GOV1!!RNJfBNT 01' INDIA. 

HOME DEPARTMENT. 
Simla, the 27th October 1944. 

DECLARATTON OF EXEMPTION. 
In exercilie of the powers cor,ferred by section 6 of the .Re.p.tration of ForeiJrllers -Act, 

1939 (XVI of .1939), the Central Government is pleased to declare that the ProviBiOIll ·of 
the Dagistration of Foreigners Rules, 1939, except rule 8 and BUdt of tbe provilions of 
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rules 4, 14, 15 and 16 as apply to, or in relation to, passenger. and visitorl who are noll 
foreignerl, shall not apply to, or in relation to, Mr. Lee G. Seymour, U. S. citizen, for 
80 long as he ia employed with the Foreign Economic Administration, China Miaaion, N"w 
Delhi. 

A. W. LOVATT, 

Under Secretary to the Government of India. 

No. 1/53/44-PoLL. (E). 

GOVERNKENT OF .iNDIA. 

HOME DEPARTMENT. 
Simla, the 26th October 1944. 

DECLARATION OF EXEMPTION. 

In exercile of the powers conferred by section 6 of the &glstration of Foreigners Act, 
1936 (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
the Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of 
rules 4, 14, 15 and 16 as appfy to, or in relation to, passengers and visitors who are no~ 
foreigners, shall not apply to, or in relation to Mr. Arthur W. Smith,U. S. citizen Port 
Representative of the United States W"r Shipping Administration, for 80 long as he 
l\ml&inS in his present employment. 

A. W. LOVATT, 

Under Secretary to the Government of India. 

No. 1/54/44-PoLL. (E). 
GOVERNJP:NT OJ' INDIA. 

HOME DEPARTMENT. 
Simla, the 3rd November 1944. 

DECLARATION OF EXEMPTION. 

In exercise of the powel'll confel'Ted by section 6 of the Registration of Foreigners Act, 
1939 (XVI of 1939), the. Central Government is pleased to declare that the ro ~~ons of 
\he Registration of ForeIgners Rules, 1939, except rule 8 and Buch of the proVISIOns of 
rules 4 14, 15 and 16 as apply to, or in relation to, passengers and visitors who are not 
ore n~r  shall not apply to, or in relation to Mr. Robert M. Bruns, U. S. citizen, Attach' 
in the Office of the Personal Rel!resentative of the President of the United StatRIa &t 
New Delhi and American :Vice-Consul at Calcutta,  for so long as he remains in his r~  
employment. 

A. W. LOVATT, 

Under Secretary to the Government of India. 

No. D. 2706/44-POLL. (E). 
GOVI!JI.NlaNT OF INDIA. 

HOME DEPARTMENT. 
Simla. the 15th A'P1il 1944. 

DECLARATION OF EXEMPTION. 

In exercise of the powers conferred by section 6 of the Registration of Foreij!llers Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that the Provisions of 
the R\:!gistration of Foreigners Rules, 1939, except rule 8 and such of the provisiona of 
rules 4, 14, 15 and 16 as apply to, or in relation t.o, passengers and visitors who are not 

~i ners  shall not apply to. or iP relation to, Mr. Raymond Gerald Sweeney. an U. S. 
natIonal and. an employee of ~ United Seamen's Service, Incorporated, 39 Broadway, 
New York City, for so long as he is so employed. 

A. W. LOVATT, 
UndeT Secretary to the Government of India. 

NOTIFICATIONS UNDER THE CENTRAL EXCISES AND SALT AC'P. 

The Honourable Sir Jeremy Raiama.n (Finance Member): Sir, I lay on the 
table a copy of each of the following notifications in accordance with swmon 38 
of the Central Excises and Salt Act, 1944: 

1. No.5-Camp, dated the 18th March 1944. 
2. No.6-Camp, dated the 18th March 1944. 
B. No.7-Camp, dated the 18th March 1944. 
4. No.8-Camp, dated the 18th March 1944. 
5. No.9-Camp, dated the 25th March 1944. 
6. No. 10-Camp, dated the 1st April 1944. 
7. No.2, dated the 6th May 1944. 
8. No.7, dated the 6th May 1944. 
9. No.8, dated the 6th May 1.Q44. 
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10. No.9, dated the 13th May 1944. 
11. No. 10, dated the 13th May 1944. 
12. No. 11, dated the 27th May 1944. 
13. No. 12, dated the 27th May 1944. 
14. No.9, dated the 30th September 1944. 
15. No. XI-D, dated the 11th March 1944. 
16. No. 14, dated the 28th October 1944. 

GOVl!RNMENT OF INDIA: 
FINANCE DEPARTMENT (CENTRAL REVENUES) 

New Delhi, tlte 18th March 1944 

NOTIFICATION 
SALT. 

No. 5-0amp.-In exercise hi the rowers conferred by e ~ion 37 of the ~n r ~ 
and Salt Act, 1944 (1 of 1944), the Central Government 18 ~1e ed ~o direct ~ e 
following further amendmants shall be made in the rules published With the notification 
of the Government of India in the Finance Department (Central Revenues), No. 5-BaU, 
dated the 4th Febrnary, 1928, namely:-
In the said Rule&-
(i) For rule 1, thl! following rule shall be substituted, namely:-
"(I) In these rules, "Collector" .meaI18 the Collector of Central Excise, Calcutta j ~d 

"Auistani Collector" means an ASSistant Collector of the Department of Central Excl8e, 
Calcutta." 
(2) In rule 2, for the wor'dll • 'through ~ 'Collector of Cus!-<>ms to the Provincial 

Government of Orissa" the words '''to the Collector" shaH be substituted. 
(3) In rule 3, the words "of Customs" shall be omitted. 
(4) In sub-'rule (1) and clause (v) of sub-rule (2) of rule 4, s b~ri1 e (1) of rule S, 

tUb-rule (2) of rum 6 and rules 7 and 10, for the words "Collector of CIlStoms" wherever 
they occur, the words "Asaistant Collector" shall be substituted. . .' , 
(5) In clause (e) of sub·rule ,(1) of rule 6, for the words "deputed on behalf of Central 

Government" the words "deputed by the Central Exci8l! Departmenil' shall be 8ub,tituted. 
(6) In rule 8, ,for the words "authorised by the Collector of Cuatoms or by any officer 

Of the Salt or other Department of a province other than Orissa" the words ,"of the 
<l!ntral Excise Department, Calcutta authorised by the Collector or anY' officer of the 
Central Excise Department of a province other than those within the juriadiction of the 
Collector of 'Central Excise, Calcutta" shall be substituted. 
(7) In sub-rule (1) of rule 11, for the words "Central Government" the words "Collector" 

.ball be substituted. 
(8) After rule 11, the fonowing .. 'rule shaH he inserted, namely:-
"12. An appeal shall lie from-an order of the Assistant Collector under these rules to 

the Collector and from any order of the Collector to the Central Board of Revenue." 

GOVERNMENT OF INDI,\. 

FINANCE DEPARTMENT (CENTRAL REVENUES), 
, New Delhi, the 18th March 1944. 

NOTIEICATION 
SALT 

.No. 6-0amp.-In exercise of thl! powers conferred by aection 37 of the Central Excisea 
ana Salt Act, 1944 (I of 1944), the Central Government is pleased to direct that the follow-
ing amendments shall ~ made it?-the Ceutral Exciae Rules, 1944, namely:-
In rule 101 of the said Rules, In sub-rule (1) after the word "Berar" and in sub-rule (2) 

after the wl!)rd "Madras". the following shall be inBertedi n me ~  -
. "and the territories transferr,:d from .the residen ~ of Madras to the Province of 

Oru8& by the GoVl!rnment of IndIa (Constitution of Orissa) Order, 1936". 

GOVlCll.lOaNT OF INDIA. 
FINANCE DEPARTMENT' (CENTRAL REVENUES). 

New Delhi, the 18th March 1944. 

NOTIFiCATION. 
SALT. 

No. 7-0am,.-In exercise of the powers conferred by section 37 of the Central i~ 
!ond Salt Act, 1944 (I of 1944), the Central Government is pleased to' direct that the, follow-
Ing aml!ndments shall be made in the North Orissa Salt (Village Manufacture and Stora-) 
Rules, 1943, namely:- ..,-
In the said Rules-
(1) ~ sub-rule (3) of rule I, for the words "Oo,"ernrnent of Orissa' in ~ ~  

Gazette the words ·'Central Government in the Official Gazette" JihaD be subetitntEd. 
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(2) For rule 2, the following rule shall "be. s bs i ~ ed  namely:-;' 
"2. DefinitionB.-:-In these rules unless there IS anythmg repugnant III the" subject or 

context,- . ,. " . 
(i) "Assistant Collector" means an AsSistant Collector of the Department of Central 

Excise, Calcutta; 
(ii) "Collector" means the Collector of Central ExcisE', Caloutta; 
(iii) "Contractor" means a person appointed by the. Government of Orissa for collec-

tion on their behalf of salt. manufactured In accordance With these rules; 
(iv) "Duty" means the duty payable under the Central Excises and Salt Act, 1944 (I 

-of 1944); . 
(v) "Inspector" means an Inspector of the Departm',mt of CE>ntral EXCise, Calcutta; 
(vi) "Salt" means salt manufactured in "acco_rdance. with these r ~s  
(vii) "Warehouse" means a warehouse established in ~ ord n e Wlth rure 5; 
(viii) "Warehouse Officer" means an officer aJlrointedby the Gm.-ernment of Orissa 

1,1) be: ill charge of a warehouse."" . 
(3) In sub-rule (2) of rule 4 and in sub-rules (1) and (2) of rule 5, for the word "Collee-

tor" the words "Government of Orissa" shall be substituted. 
(4) For rules 7, 8 and 9 the following rules shall be s bs i ~d  namely:-
"7. OfficerB in ch.arge o! lVarehou8e.--Each warehouse shall ~e in. charge of an Officer 

called' "Warehouse Officer" appointed by the Government of Onssa for purchase and Bille 
of salt and an Inspector. '._ 
8. Procedure at WarehouBe_-(I) ImmE'diately after the arrival of each conslgnm\mt of 

"salt at a warehouse the Warehouse Officer shaH cause the same to be weighed in the presence 
cf the Inspector, ~e ord the result of weighment in the prescribad registers, and shall 
"torthwith store the ssme in the warehouse. . 
(2) The Central Government shall not in any mannet be liable for ~e price of the 

~  to the manufacturer or to the Contractor or to the Government of Orissa or for any 
damage howsoever caused to ally &alt stored in any warehouse or any 'hat" depot or while 
in transit from on~ place to another. . 
9. Keys 01 the Stora{Je God01D1l.-The storage godown in each warehouse llhall bE> locked 

with two locks, the key of one remaining with the warehouse Officer and of the other with 
thl' Inspector. " 
(5) 111 rule 10-
(i) in sub-rule (1) for the words "Central Excise and Salt Department"Bnd "Govern. 

ment of Orissa", the words "CE'ntral Excise Department" and "Collector" shall be sub-
lltituted respectively. 
(ii) in sub-rule (2) for the words "Warehouse Officer", "Contractor" and "Collector" 

whE'rever they occur, the words "Inspector", "Warehouse OfficE'r" and "Assistant Collec 
tor" .hall be substituted respectively. " 
(6) In rule 11-
Ii) In sub-rule (1) for the words, figure!! and br e e ~ '-'Indian Salt Act, 1832 (XII of 

1882)" the worda, figures and brackets "Central Excises and Salt Act 1944 (I of 1944)" 
shall be substituted; . , 
(ii) for the word "Collector" wherever it occurs. the words "Assistant Collector" shall 

be substituted. '. 

(7) In rules 12 and 15, for the words "Commissioner of Excise and Salt, Orissa" wher-
ever they occur, the word "Collector" shall be substituted. 

GOVERNVENT OF ~  

FINANCE DEPARTMENT (CENTRAL REVENUES) 
, New Delhi, the 18th March 1944 

NOTIFICATION. 
SALT. 

No. 8-Camp.-In exercise of the powers conferred by scction 37 of the Central Excises 
and ~  Act. 1944 (I of 1944), the Central Govel'Dment is 'pleasad to direct that the 
followmg further mendmen s ~  be made ill the rules published with the noLificatioD 
of .the Government of India in the Finance Departmant (Central Revenues), No. 21-Salt, 
dated the 19th May, 1934, namely:-
1. In the said Rules-
(1) For ~b r e (2) of rule 1, the following sub-rule shall be substituted. namely:-
"(2) In these rulas,-
(a) "the Act" means the Central Excises and Salt Act 1944 (I of 1944); 
~  "Assistant ColleCtor" meaus an A88utant Colleclor' of the Department of Central 

EXCise, Calcutta and includes any officer especiallv authoriBed by tha Collector to exercise 
throughout the area to which theN! Rules apply an or any of the POWHS of the Assistant 
Collector under these Rules j 
(e) "Collector" m~ns the Collector of Central Excise Calcutta' 
(d) "duty" means the duty payable under the Act i  ' 
(e)_ "Inspector" means an Inspector of the DeplLrtment of Central Excise, Calcutta 

and meludes any other officer of that Department duly "mpowered in this behalf by 
the ColleCtor . 
(f) "manufacture" means every proce88 by which salt is separated from brine er 

from earth' or any other liquid or substance and include. every process for the purifieatioa 
or refineDlellt 01 .. ltpetre j 
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(g) "Superintendent" meana a Superintendent of the DeparlmeDt of Central ExciM. 

Call:utta j and 
(h) "Supervisor" means a Supervisor of the Department of Central Excise, Calcutta.". 

(2) In rule 3, for the words • 'Colk!ctor of the district in which it ia desired to carry 
on the manufacture, and the Collector" the words "Assistant Collector, on-DivisiOll. 
who" shall be lubstituted. 

(3) In sub·clauses ii~  (iii), (iv), (v), (vi), and (vii) of clause (d) of rule 4, anti in rulel 
6, 10, 11, 12, 15, 16, 19 and 21, clame (:b) of rule 22. and rules"23, 31,  38, 43, 48, 52;  54; 
55, 57 and 59, for the word "Collector" wherever it occurs, the words "Auistant CoDectoz-" 
.ball be substituted. 

(4) In sub·clame (ii) of clause (d) of rule 4 and in rules 7, 8, 9, 15, 20,  21, 22,  24,  25, 
31 and 48, for the worda "Store Officer", "works officer" and "Works Officer or the Store 
Officer" wherever they occur, the word "Inspector" shall be substituted. 

(5) In sub·clause (iii) of clause (d) of rule 4. for the words "bV' Government" the 
words "by the Central Government" shall be substitut'ild. • 

(6) In sub-clause (vii) of clause (d) of rule 4, fpr th'il words and figures "under the 
Ribar and Orissa Public Demands Recovery Act, 1914 as a pnblic demand and payable to 
the Collector", the words "as if it were arrears of land revenue" shall be substituted. 

(7) In rules 5, 12 and 13, sub· rule (2) of rule 15 and rules 34,  36, 40. 41, 43, 44,  45,  47, 
48 and 57 the words "of Excise and Salt" shall be omitted. 

(8) In sub·rule (1) of rule 15 and in rules 23 and 30 for the words "Excise and Salt" 
the words "Central Excise" shall be substituted. 

(9) In sub· rule (2) of rule 24, for the words "Commiuioner of Excise and Salt" th. 
1I'0rda "Central Board of Revenue" shall be substituted. 

(10) In rules 28 and 41, for the words "Commissioner of Excise and SlIolt" the word 
"Collector" shall be substituted. 

(11) In r ~s 35 and 36, for th'il words "salt or police" the words "Central Excise" 
.halt be s bs ~ 

(12) In rule 39:, for the words "Salt Department, whose grade is not lower than thM 
of a Sub· Inspector the words "Central Excise Department not below the rank of a 
S.pervi80r" shall be substituted. 

(13) In rule 48 for the words "Commissioner of the Division" the word "Collector" 
.hall be substituted. 
(14) In rule 55 for the figure "9" the figures "10" shall be substituted. 

(15) For rule 56, the following rule shall \re substituted, namely:-
"56. All licensed works and all premises connected therewith shall be open at all tim .. , 

by day or by night, to the inspection of any officer not below the rank of Inspector or 01 
any offiC'ilr deputed by such officer for the purpose." 

(16) In rule 58., for the word "Sub· Inspector" the word "Supervi80r" shall be lubati-
tuted. 

(17) For rule 60, the following rule shall be substituted, namely:-
"60. (1) Subject to the provisions of these rules, an appeal shall lie from any order of 

tbe Superintendent to the Assi&tant Collector, from any order of the Aaaistant Collector 
to the Collector and from any. order of the Colle<'tor, not being an order passed on second 
appeal, to the Central Board of Revenue. No appeal shall lie from any order passed by the 
Central Board of Revenue or irom any orll'ilr passed by the Collector on second appeal 

(2) An appeal under sub.rule. (1) shall be accompanied b.y an authenticated copy of .the 
order against which the appeal IS made and shall be submItted through the offiooar agam. 
whose orders it is an appeal. 
(3) No appeal under sub-rule (1) shall be admitted unleaa submitted within 3 montha 

of the date of th'il order against which the appeal is made. 

II. In the Form of license appended to the said Rules, under the heading "Conditiona 
of the License"-
(a) In condition 4, the word "of" shall be omitted. 

(b) In conditions 4, 7, 8, 10 (a), 14, 15, 16, 17 (ii) ~  24, 25, 'Z1, and 28, for the 
words "Coll'ilctor" the words "Aaaistant Collect-or" shall be substituted. 

(ci In conditions 6 and 21, for the words "Works Officer" and "Works Officer and 
St-ore Officer" wherever they occur, the word "Inspector" shall be substituted. 

(d) In condition 9 (IV), for the words "factory officer" the word "Inspector" !!hall be 
substituted. 

('il) In condition 10 (cl-
(i) for the words "Commiaaioner of Excise and Salt", the worda "Central Board of 

~e en e  shall be substituted; 
(ii) for the words "Salt Department or whenever" the words "Central Excise Depart.-

ment or whenever" shan be substituted j 
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(iii) for the words "the Salt Department on his behalf" t.he worda "that Dep&rtaent. 
on his behalf" ahall be substituted. 

(f) In condition 13, for the word "Government" the worda "Central o ernme ~ 

sball be substituted. . 

(g) In condition 13, 17 (I) and 19, for the words "Salt Department.'·· tlra worda en ~ 
Excise Department" shall be substituted. 

(h) In condition 17 (1), the words "and all Gazett.ed officers of oUler departments" .hal) 
be omitted. 

(i) In condition 18-

(1) for the words "CommiBlioner of Excise and Salt" the word "Collector" shall .,. 
substltuted ; 

(2) the words "of Salt revenue" shall be omitted. 

(3) for the word "supervisors" the word "staff" shall be substituted. 

(j) In condition 24, for the words "by Government" wherever they occur, the worD 
"by the Central Government" shall be substituted. 

(k) In condition 28, for the words and figu1'\}jl "under .the Bihar and Orissa PubIict 
Demands Recovery Act. 1914, as a public demand payable to the Collector", the word5 
"all if it were arrears of land re!enue" shall be substituted. 

(1) At the end of th'! said Form, for the word "Collector" the words "Assistant COU .. 
tor" shall be substituted. 

GOVERN1lENT or INDIA 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

Nell) Delhi, the 25th MarcA 1944. 

NOTIFICATION. 

SALT. 

No. 9-0amp.-In exercise of the powers conferred by section 37 of the Central Excw. 
and Salt Act, 1944 (I of 1944), the Central Government is pleased to direct that t.he-
following amendments shall be made in the notification of the Government of India itt 
the Finance Department (Central Revenues), No.6, dated t.he 29th May 1943 and iD 
th\l rules published therewith, namely:-

I. In the preamble to the said notification-

(a) for the words, brackets and figures "Province of Madras or in the territory tran. 
ferred from the Presidency of Madras to the Province of OriSsa by the Government. of 
India (Constitution of Orissa) Order, 1936, and in the Provinces of Bombay and Sind," 
the words "Provinces of Madras. omb ~  Orissa, and SiRd" shall be substituted; 

.(b) for the words "Bombay. and Madras", the words "Bombay, Madras and OrilfsalP 
shall be substituted. . 

II. In the said rules-

(a) for clause (1) of rule 2, the following clause shan be Bubstituted, namely:-
(1) "Collector" means, in relation to the Province of Sind, the Surerintendent of 

Salt Revenne for Sind, and in rl"lation to the Provinces of Madras, Bombay and ri ~ 
the Collector of Central Excise, Madras, Bombay and Cafcutta, respectively. 

(b)· in rule 10, for the words "Salt Department" the worda "Salt/Central Excise De-
partment" shall be subBtituted. 

III. In the Appendices to the said rules-
(a) in Appendix A-

(i) for the wordB "current at Madras/Bombay /Karachi" the worda "current in Brit.ialt 
India" shall be BU bstit uted ; 

(ii) for the worda "Collector of Salt Reyenue, Madras/Bombay" the words "CoHee.,.-
of Central Excise, Madras/Bombay / Calcutta" shall be substituted; 
(iii) for the worda "Salt Revenue". "Salt· Department" and "Salt and CUlItom." 

wherever they occur, the words "Central Excise" "Salt/Central Excise Department" and 
"Salt/Central Excise and Customs" shan be BubBtituted respectivel6 . 

. (2) In appendix B,for the words "Colletor of Salt. Revenue, Madras/Bomhar' t.M 
worda "Collector of Central ExciBe, Madras/Bombay rC.rcutta,r ahalf b., substituted. 
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FINANCE DEPARTMENT (CENTRAL REVENUES). 

New Delhi, the lat April 1944 

NOTIFICATION 

S:lI4". 

No. 10-Camp.-In exercise of the powers conferred ~  sub-section (1), read with clause 
tnii) of sub-section (2) of aecflon 37 of the Centra'l EXCI&e8 and Salt Act, 1944 (I of 1944), 
the Central Government is pleued to make the following mie, namely:-

Rule. 

Salt removed from saltpetre 'refineries in the Punjab, the United Provinces, Bihar, 
()rissa Delhi or Ajmer-Merwara,' is hereby exemptad from ed~  imposed on _It by 
1\eCtioX: 3 of the Central Excises and Salt Act, 1944 (I of 1944), read with section 2 of the 
Indian Finance Act, 1944-

(a) in the case of Bitta (i,e., impure salt unfit for human consumption), to th't extent 
-of one rupee and.sight.annal perlts.nda.r-d ,maund ;" 
(b) in the ease of salt .other than Bitta, to the extent of on~ -rupee and one anna per 

etandard maund. 

'08'VEBNlD!NT OJ' INDIA. 

FINANCE ~  (CENTRAL REVENUES). 

Simla,·  the 6th May 1944. 

NOTIFICATION. 

SMoT. 

No. 2.-1n eJrerciae of the powers -conferred by section 37 of the Central Exciael and 
'Salt Act, 1944 (I of 1944), "the Central Government is pleased to direct that the following 
further amendments shall be made in the North-Eastern India Salt Rules, 1939, namely:-

In ~ e said 'Rul_ 

(1) In lub-rule (2) of ruIe 1 for the words "Collector ~  Central Exciaes and ~  
North Eastern Imlia"the words "Collector of Central EXCIse, Calcutta, except Onaaa. 
.hall be substituted. 

(2) In rule ~ 
(a) for clauses (i) and (ii), tha following clanses shall be substituted, namely:-

(i) "the Act" means the .Central Excises and Salt .Act, 191t4 (I of 1944); 

(ii) "Collector" means thg Collector of: Oentral Excia>. Calcutta; 

(b) clausetr (iv) to (x) shall be renumbered as c1&1185 (iii) to (ix) respectively; 

(cJ in cu"use (iii).' as renumbered for the words' "Central Excises and Salt, North-Eastern 
India" the words "the Central Exciae Colhlctorate, Calcutta", shall be substituted; 
(d) in clauses (iv), (v) and (vi) 8S renumbered for the words "Central Excises and 

FaIt Department, North-Eastern India" the words "Central Excise Collectorate Calcutta" 
.hall be substitutad. ' 

(3) In rule 8, for the words "the following feas" the words "s fee of rupees twenty" 
tlhall be substituted and entrie, (1) and (2) shall be omitted. 

(4) In rule 12, for the words "Salt OffiC'ar" wherever they occur the words "Central 
:Excise Officer" shall be slibstitutea. . 

(5) 'In rule 23, for the figure "9" the figures "10" shall be sulistituted. 

(}OVD,NXERT or nma. 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

Simla, the 6th M a'll 1944. 

NOTIFICATION. 

'Bwr. 

No. '7.-1n exercise of 'the -powers conferred by Retion ?II of the Central ExeW. and 
&It Act, 1944 (I of 191M), 'Ole Central Go"8nlment is pleased to du.ctthat tile following 
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fmher amendments shall be made 'ill . the' Bengal Salt' '(Village Manufacture, Storage anll 
Transport) Rules, 1943, .)lamely :- J 

In the said Rul_ 

(1) In rule 2-

(a) in Clauses (i) and (v), for the ~ds "Department of . Central ExeilM!8 and Salt. 
North-Eastern India" the words "Central Excise Collectorate, Calcutta" shall be ~ 
Ititutli!d; . 

(b) for Clauses (ii) and (iv), the following Clauses shall be lIubstituted respeetively. 
namely:- . 

'(ii) "Collector" meaDs the Collector of Central Excise, Carcutta; 

(iv) "duty" means the duty payable under the Central Excises and' Salt Act 1944 (I of 
1944); , 

(2) In sub-rule (1) of rule 11, for the words "Excises aud Salt Department North-Eastem 
India" the words "Excise Collectorate, Calcutta" shall be substituted. •  . 

(3) In sub-rule !:) of rule 12, for thoa words, brackets andfigurea "Indian Salt Ac', 
1882 (XII of 1882) the words, brackets and figures "Central ~ ises and Salt Act 1944 
(I' of 1944)" shall be substituted. ' 

GOVERNMENT OF INDIA: 

JINANCE DEPARTMENT (CENTRAL REVENUES). 

Simia, the 6th May 1944" 

NOTIFICATION. 

SALT. 

No. 8.-In exercise of the powers conferred by sectioIl 'Sl of the Central EJ'ciB'as and 
Salt. Act, 1944 (I of 1944), the Central Government is pleased to direct that the North-
Eastern India Salt RUMS, 1939, as amended from ,time to time, shall apply mutati. 
mutandis to the territories within th6 jurisdiction of the Collector of Central Excise, 
Allahabad, provided that a fee of rupees fifty and twenty for each year or part of a-
year shall be l'ilvied in the United Provinces and the Province of Bihar respectively for 
a licence for the refinement of Saltpetre and the reduction of Salt. therefrom. 

GO'VERNllENT OF INDIA:. 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

Simla, tILe 13th May 1 ~ 

NOTIFICATION. 

BA'LT. 

No. 9.-In exercise of the poW'ilrs conferred by section 'SI of thl! Central Exeises and 
BaIt Act, 1944 (I of 1944),. the Central Government ia pleased to ~irei  that the follow-
ing further amendments shall be made in the North-Wl'stli!rn India Sall; Rules, 1931. 
namely:-

In the said Rules-
(1) In sub-rule (2) of rule 1, for the .. words "Excises and Salt, North·Western India" 

the words "Excise Delhi" shall be substituted. 
(2) In rule 2 for the words brackets letter and figure "clause (el of S'ilct.ion 6 of the 

Act" the words' brackets and fl!Plres "clause (xix) of sub-sed·ion \2) of section 37 of the 
Central Excises' and Salt Act, 1944 (I of 1!Jlf4). hereinaft>ar referred to as the Act" shall 
be substituted. 
(3) In rules 4, 11,  12,  14, 27 and 31, for ~ e words "Salt Revenue" where.ver they 

oc('ur th words "Central Excise" shan bE! substituted. . 
(4) In rules 8 and 9, for the words "Collector", Central Excises and Salt, North-Western 

India" the words "Collector of Central Excise, Delhi" shall be su1>stituted. 
(5) In rule 14 for the .words . "dulY' qlade under it" the words "dUly made or deemed 

to be made under it" shall be substituted. 
(6) In rules 18, 19, and 20, for tne words "Excises an:l Salt Department, North-Western 

India" the words "Excise Collectorate, .De!hi"slia.ll be substitut.ed. 
(7) In rule 25, for the words "l\&lt officer" wherl!ver they occur the words "Central 

Excise Officer" shall be substituted'. 
. (8) In rule 27, after the word "made" the words "or deemed to be made" shall be 
lDserted. 
(9) In rule 29, after the word "niiss" the words "made or deemed to be made" shan 

be inserted. .  . 
(11) In rum 36 for the figure "9" the i~res "10" shall be substituted. 
(11) In rule 39, for the words and i re~ "section 3 of the Indian Salt Act, 1882"tbe 

Word, and figure "lI8Ction 2 of the A.ct" lilian J:Je .m;stitutled: 
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GOVEII.NllDT 01' INDIA; 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

Simla, the 13th May 1944 

NOTIFICATION. 

SALT. 

No. 10.-In exercise of the p<!.wers conferr':ld by section 37 or the Oantral Excises ~ d 
Salt Act, 1944 (I of 1944), the Central Government IS pleased to direct that the followmg 
fuTther amendments shall 1>9 made in the notification of the Government of India in 
the Finance Department (Central Revenues), No. I-Salt  dated the 12th January 1935 and 
in the. rules published therewith, namely:- . 

I. In the preamble to the said notification for the words "Collector, Central Excises 
and Salt North-Western India' the words 'Collector of Central Excise, Delhi' shall be 
ilnbetitnted. 

II. ln the said Rules--
(a) in clause (2) of the proviso to rule 1 and in rule 11, for the words 'Salt Depari-

ment' the words 'Oentral Excise Collectorate' shall be subetituted i 
(b) in rule 2, for the words 'Assistant Collector, Central Excises and Salt, North-

Western India' the words 'Assistant Collector of the Central Excise Collectorate, Delhi' 
.mill be substitnted i 
(c) in rules 8, 11 and 12 for ~ words 'Excises and Salt Department, North-WesMrn 

India' the words 'Excise Collectorate, Delhi' shall be substituted; 
(d) in rule 11, ·for the words 'Collector, Central Excises and Salt, North-Western India' 

-the word. 'Collector of Central Excise, Delhi' .hall be substituted. 

OQVDN1O..'fT or INDIA. 

FINANCE DEP ARTMEN'l'  (CENTRAL REVENUES). 

Simla, the mAo Ma-!I 1944. 

NOTIFICATION. 

SALT. 

No. 11.-In exercise of .the powers conferred by section 'S7 of the Central Excises and 
~ Act, 1944 (I of 1944), the Central Governruoant is pleased to direct that the following 
.amendments shall be made in the Notification Qf the Government of India in the Finance 
Department (Central Revenues), No. 24-Salt, dated the 9th December 1939, namely:-

In the said notification-
(i) for the words "Collector of Central Excises and Salt, North-Eastern India' the 

.. ords 'Collectors of Central Excise, Calcutta and Allahabad' shall he substituted; 
(il) for the words 'Province of Bengal' the words 'Provinces of Bengal and Orissa' shall 

u  -subetituted. ' 

GOVEBNllENT 01' INDIA. 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

Simla, tht 27th May 1944. 

NOTIFICATION. 

SALT. 

No. 12.-In exercise of the powers conferred by clanse (i) of Bub-section (2) of aeetion 
~  of the Central Excises and Salt Act, 1944 (I of 1944), the Central Government iI 
pleased to cancel the notification of the Government of Orissa in the Law, Commerce and 
Labour Department, No. 7752-Com., dated the 23rd November 1938. 

OQVEBNlONT OJ' INDIA. 

FINANCE DEPARTMENT (CENTRAL REVENUES). 
Simla, the 30th September 1944. 

NOTIFICATION. 

CKNTBAL ExCIs •. 

No. O.-ln exereiH of the powers conferred by section 37 of tma Central Bxci_ and Sal\ 
~ 1844 (1 01 1944), the Central Government iI pleased kI direct U1at rih elect fl'Olll 
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the let October, 1944, the following further amendments shall be made in the Ceotral 
Excise Rules, 1944, namely :-
In the said Rules-
(1) in clause (ii) of rule 2-
(a.) Bub-clauaa (a) shall be omitted; 
(b) in sub:clause (d). for the words "Province of Madras" the. words "Provinces of 

Madras and Ooorg". shall be substituted; . 
(2) in rule 201, the words "In the Province of Coorg, the Chief Commissioner, and else-

where in British India" and the words "his or" shall be omittt'd. 
(3) in Appendix III, under the heading "Sections 14 and 21"-
(a) in item (i) for the words "province of Madras" the words "Provinces of Madras 

and Coorg" shall be substituted; "I 
(b) in item ii~  for the words "Provinces of Sind and Coorg", the words "Province of 

Sind" shall be 812bstituted. 

GOVDNJONT OJ' INDIA. 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

Simla. tAe 11th MarcTt 1944 

NOTIFICATION 

CDTaAL EI:CI8.8. 

No. X/-D.-In exercise of the powers conferred by aect.ione 6, 12 and 37 of Cei1traJ. 
Exciaea..oo Salt Act, 1944 (I of 1944), the Central Government is pleased to direct. that the 
fonowing amendment shall be made in the Central Exciae Rules, 1944, namely:-
In sub-rule (2) of rule 1 of the said Rules, afhlr the word "including" the worda "British 

Baluchid&n and" lhall be inserted. I 

GOVD!OOlCT OJ' INDU 

FINANCE DEPARTMENT (CENTRAL REVENUES). 

8ttrala, the 28th Ocrobef' 1944 

NOTIFICATION 

SALT. 

No. 14.-In exercise of the powers conferred by section 37 of the Central Excises Iud 
Salt Act, 1944 (I of 1944), ~ Central Goverumeut is. pleased to direct that the following 
ftIl'ther amendment shall he made in the Central ~e Rules, 1944, namely:-
In Chapter VI of the said Rules, for Rule 112 the following Rule shall be snbsti-

tuh'd :-
"112. Retention of ,alt 'Work" for which licence& have been relinqui,hed OT cancelled, to 

be determined by Oolleotor.-Salt works for which licences have been cancelled or relin-
quished shall be at the disposal of the Collector. who shall d-atermine whether the salt worlu 
S1101l be. retained within the salt factory or not. 
(.a) II the Collector directs that the salt works shall be retained within the factory, 

the proprietary right of other p'arsons therein. if any, shall thereupon vest in His Majes-
ty and the Collector shall pay the value of such proprietary right to the late licensee. In 
calculating such value the value of the land as a site for salt manufacture shall not be 
tahn into account. The Collector shall, if he admits the existence of such proprietary 
right, tender to the late licensee such sum as he considers to represent the value thereof, 
and if the snm tendered is not ~ ed or such proprietary right is not admitted by the 
Collector. he shall refer the late i~neee to a Court of competent jurisdiction. 
(b) If th-a Collector directs that the salt works shall not be retained within the factory 

he shall exclude them from the limits thereof and no payment for the value of any 
proprietary right shall be made. 
(c) ~ er or. not. the salt works are retained within tlm factory and the value of nny proprIetary rIght IS payable, ~ e Collector shall, in respect of salt works for which 

~~ e  have been. cancelled otherw1S8 than for a breach of the conditions thereof or on con-
VIctIon by a MagIstrate for an cffence under the Act, pay to the late licensee compensation 
at the raW! fixed under rule 114: 

ro id~d that no compensation under this rule shall be paya.ble. if it is exeluded by 
express stIpulation in the conditions of the licence". 

R. J. PRINGLE, 
Deputy lJecTt.tt:Ty 10 the Govt.Tfttmnt 01 I"dia. 

14/C. No. 150-S.lLT/44. 

Copy forwarded to all Collectors of Central Excise and the Secrstary to the Government 
ef Sin!l. Revenue Department, Karachi. 

By order, etc., 
&. 1. PRINGLE, 

IW,uty a_lIMy 10 ,1& GOVml_t .f Iuia. 



THE BANKING COMPANIES BILL 

'!'he Honourable Sir.Teremy Bai8maD(Finance Member): Sir, ~ beg. to 
move for leRve to introduce a Bill to consolidate andlil'llend the law relatmg 
to banking companies. ' 

JIr. President (The on~ r b e Sir AbdurRahim): The question is: 
·:othat leave 'be granted to introduce a Bill to consolidate and amend the law relating 

to banking companies." 

The motion was adopted. 
The Honourable Sir .Jeremy Ralsman: Sir, I introduce the Bill. 

THE INDIAN RICE COMMITTEE BILL-contd. 

Mr. President (The Honourable Sir 'Abdur. Rahim): The Houst will now 
proceed to discuss the motion moved by Mr. Tyson. 

Mr. AkhU Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, I made my position clear yesterday that although I ~ 

definitely of opinion that research on rice is absolutely necessary, at the same 
time I am also of opinion that this Bill as it stands will serve no useful pur-
pose. I do not find any serious attempt made for real research on this vital 
problem. The provisions of the Bill are not such as to encourage 'Wy hope 
of real work. ' 
Sir, yesterday I was dealing with the question as to the sort of committee 

that is proposed to be set up. I shall now come to the composition of the 
Committee. The Committee is to consist of 51 members and in view of the 
very small powers given to it it seems to me that the proposed committee is 
nothing better than a department of Government. 
Then, Sir, I am interested in the representation given to my province of 

Bengal.  Bengal, as is well known, has t.he largest acreage under rice, which 
is almost one-third of the entire area in India. And the pro-
duction also is more than one-third of the entire production of rice in 
India. In sub-clauses (h) and (i) of clause 4 I find 'that the 
representation has been distributed among the different provinces, m~ in  

some distinction between one province and another; and from 
the number of seats given to different provinces it is clear that the idea was 
to give seats on the basis of production or of the acreage under rice. On that 
basis I find in sub-clause (i) that three seats have been given to Bengal,-out 
of 14 persons representing rice-growers,-and two to Madras which 
is the second province in the matter of rice production. I do not 
quarrel with that. But in sub-clause (h) I find tD'St out of twelve 
persons representing the rice' industry and ttade, two will be from Bengal 
instead of three. I do not understand this. On the basis of production WId 
acreage more seats have been given to the rice growers of Bengal than Madras, 
and the same number (three) should have been given to Bengal to represent 
the rice industry and trade. I do not want any decrease for Madras: I Lope 
I shall not be misunderstood. I only propose the same number in (h) as 
in (i). 
Then with regard to the las£ clause under which the Central Government 

will appoint additional members up to five, I do not object to this safety valve, 
but I submit that these five seats should not go to officials but to non-officials; 
because, 'for officials there is plenty of representation in clauses (a) to ~  

Then about representation of trade and industry. I find in sub-clau.,e (g) 
that two persons will represent the rice milling industry, one nominated by 
the Associated Chambers of Commerce and the other by the Federation of 
Indian Chambers of Commerce. I do not understand why any dis in ~ion 

should be made between the rice industry and rice trade. My suggestion is 
some representation should be given to general commercial interests. I suggest 
that fOlir seats should be ~ en to cvmmprcial intereFts. 
As regards the functions of the committee, they are laid down in 1lause 9. 

Althoughthie clause is entitled • Application of Fund', it really prescribes thp, 

( 882 ) 
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functions of this committee in sub-clause (2). I :find that' the programme-is 
-really comprehensive and very.ambitious. If these ~ ions ~ie  .are &i;si.gn-
ed to the Committee are calTled out properly and faIthfully, It i ~er m  

go a long way ~o rds the improvement of rice position. But the misfortune 
is that although it is an ambitious programme, it is without any financial aid. 
What, after ali, is the money proposed to be given to this Committee? The 
solution of food problem is certainly the business of the State, but we find 
that no contribution is made by the Government either initial or recurring. 
"The whole burden has been laid either to the millowners, or to the growers, 
or to the traders. And no~ a' kauri has been given by Government for this 
purpose, and that is my fundamental ob e i~n to the Bill. .' 
In view of what has occurred lately, lD vIew of the Bengal fanune, m 

view of the scarcity of food almost all over the country, whose duty i~ is to 
pay for research in regard to the cultivation, production and marketing ()f rice 
and rice products? It is the primary duty of the Government; of all ot.her 
-duties, this is the foremost duty so that every man, woman and child can live. 
But for this' work Government will not make any contribution at all; it has 
laid the whole burden on the trade. And what is the amount that is required 
Jor this committee? A sum of 54 lakhs of rupees only. In view of the ambi-
tious programme which has been chalked out for this committee, it is certain-
ly very small indeed, and yet this amount cannot be spared by the :1overn-
ment. How many lakhs and lakhs of rupees have been exp.ended by the Gov-
ernment in all quarters in these days, but the burden of 54 -lakhsof rupees is 
being thrown on the shoulders of the people. For that reason I am opposed 
to this Bill. 

In regard to functions, I feel, Sir, that there is one function which is tech-
nically allotted to the committee-Grow Moore Food. If you want to Glow 
more food, you must encourage the growers and you cannot encourage the 
growers unless you assure them a proper return for their cultivation. '!'hat is 
one of the aspects of the problem which must be gone into. This question was 
considered by the planning conference in 1934. My submission ie that this 
function of the Committee (which is covered by the all-comprehensive t(;rms 
of functions laid down in clause 9)-namely, to advise the Government nnthis 
economic problem, as to how a fair price can be effected and how the agricul-
turists can be assured of a minimum return, shou!:! be specifically allotted to 
the committee with particular reference to the return which the cultivator will 
get and the imports of rice from abroad. 
There are one or two other matters which require consideration. For 

instance, clause 13 gives power to inspect mills and take copies of records and 
.accounts. This will certainly be a fresh source of harassment to the mill-
~ners  Power is given to the Collector or any such officer to inspect the 
mIlls and take copies of recorde. It is laid down in sub-clause (2) that "the 
Collector or any such officer may at any time with or without notice to the 
owner, examine the working records .... ". That is a drastic provision. 
Such an examination without notice is not contemplated even by the Income-
tax Department. This provision-namely, records and accounts may be 
examined without notice-is very objectionable. 
In the same clause, power is given to the Collector or any other authorised 

officer, "to examine any record or account containing the description or for-
mulae of any trade process". I do not understand how this is necessary £Or 
research. , 
Recently in some of the Axis countries there has been a new concent of 

food as an aU round political and military instrument. I do not know 
e ~er that concept has been adopted by our Government. The other da.y a  ' 
certaID gentleman heard some British officers Bay that famine would help 
them ~om a military point of view. Although I have no faith in the sincerity 
~nd Wishes of the British Government, I do not. go so far as to believe t.bat tere are .an appreciable number of Britif'h officials who would like to bring 
d ~  failllne as a military weapon. Be that ae it may, certainly it was the 
u • .r of the Government to make better provision for food in India. 

D 
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• [Mr. Akhil Chandra Datta] 
Yesterday, my Honourable friend Mr .. Hooseinbhoy Lalljee was preaching 

a hom'ily as regards the virtues of research. Since people were starving, why 
not have a research department immediately without circulation; as if to say 
that the provisions of this Bill, as soon as it was enacted, would bring salva-
tion to India with regard to food. My submission is that whether it is a poli-
tical or military instrument this research department should have been estab-
lished very much earlier, and the rese.arch should have been serious and inten-
sive. We have made many attempts for promoting agriculture. All these 
efforts have failed because there was 110 sincerity in those efforts. India caD 
grow far larger quantities of rice than it has been producing· hitherto. There-
fore you  should find out the causes for this shortage and devise methods to 
impr6>ve the production. I have every sympathy with the averred object of 
. this Bill .  .  .  . • 

The Honourable Sir Jogendra Singh (Member for Education, Health and 
Lands): Can anything be more serious than placing the research scheme of rice 
in your own hands? . 

Mr. Akhil Chandra Datta: But the fact is that it has not been placE\d ~n 

my hands. ~ is not a bona-fide Committee. No powers haw been ~i en to 
the Committee. The Committee-cannot even appoint its own Secretary. 
Look ftt clause 17 of the Bill. It reveals the real character of the Committee. 
My submission is .that having regard to the Bill as to the powers of"the Com-
mittee vis-a-vis the Central Government, it is absolutely clear that it is a 
committee without powers. It is a puppet committee. Therefore, when Sir 
Jogendra Singh asks whether we do not want research, we say we do Clertainly, 
but we also want a sincere attempt to have a research. 
Some Honourable :Members: The question be now put. 
Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 

Rural): It is not without great embarrassment that I rise to oppose this Bill. 
Both on public and on private grounds I experience this emb rr ssme ~  on 
public grounds because such Bills are invariably of a plausible nature and the 
language in which they are couched is such that an ordinary person is likely 
to fall into a trap and feel that a great deal of good is likely to be the rmtcome 
of such measures: on private grounds because the Honourable and venerable 
Member of the Viceroy's Council, who is really in charge of thiE' Bill, is bound 
to me and I to him by a thousand ties. He, as one of the greatest friends of 
my father, was always a most welcome guest in our house in Benares, ana as 
a boy I always looked forward to his visits, and I have always held him in 
great respect. It would have given me no end of pleasure to support I>nything 
that he saiel or did; and I find myself very unhappy that I should have to 
oppose a measure which I understand he thinks will be a lasting monument 
to his service as a member of the Government of India. I am sorry that I 
should feel inclined to try to kill that child of his old age when I  a child of his 
younger years should wish to live for a long time yet myself. 

Sir, I have always said to this House that I was a very simple er~on  

without any pretentions to complicated processes of reasoning. I am not 
always attracted to the language of law. What I want to know is how that 
law is to be applied; and with such experience as we all have of the manner 
in which laws are actually worked in our country, I feel that we must he very 
chary when we give our consent to any such measure. So far as I have been 
able to find out from a careful reading of this Bill (and I have read it as care-
fully as it is possible for me to do), its main object is to constitute a committee; 
and the main purpose of that committee is to consolidate itself. It will have 
its officers, it will have its servants, it will look after its own interests more 
than the work with which it will pe s os~d to be entrusted. My friend 
Mr. Essak Sait told us yesterday, from his experience of another committpe, 
that  that committee spent more money on its administrativ(> side than for the 
purpose for which it was intended. A careful examination of the budgets of 
f;hp, Central nnd Provincial Governments will tell the same t31e. So Important 
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have servants of Government become (and the servants of this committee 
will have the same etatus, according to the Bill, as Government .,ern.nts), 
that, as we know, in the official publications of this Government, the word 
servant is written actually with a capital letter against all rules of grammar, 
which I and my friends here have been taught in our earlier years. The Iudian 
Civil Service is written with capital letters. The interests of the services are 
taken primarily into consideration, not the interests of those for whom theee 
services are meant; and the interests of the services themselves are the-
primary concern of the Government and the people as a whole. 
I fear that this committee will also go the way that all such committees, 

whether Government or quasi-Government, have gone in the past. Of course· 
the Government is anxi:ms that due provision should be made as to ~1  the· 
committee is to feed itself; and therefore there is an enforced levy and certilin 
classes of the people will be forced to pay a certain amount of money in order 
that  that committee should exist. That naturally' means. an addition to the 
cost of consumers. It is all very well to say that the cost is infinitesimal. 
All taxes are infinitesimal. Many persons in the villages only pay four annas. 
or eight annas as rent or revenue or tax; but all these four aJ?d eight ann.as 
put together make the colossal figures with which the Government budgets. 
deal. I am not going to' be side-tracked by the mere mention of the fact that 
the  tax is a very small figure. Then who ultimately pays? It is n8t the 
hullers. Who will be taxed under this Act? On whom will the levy fall? Who 
will really pay? The consumers will have to pay. The growers will have to 
pay, and we all know that whenever a small tax or a small levy is l'aid by Gov-
ernment, actually people have to pay far more than they should be required 
to pay, because there is always the pretence by the persons concerned ihat 
there is an extra tax to pay. The person who pays the levy pays a iittle less 
to the person from whom he buys the stock on which the levy is to be paid 
by saying that there is a levy. The tax has got to be paid by someone 'tnd so 
the  tax is passed 8n to the others. 
As regards the objects for which this committee is being constituted, I 

think that the Imperial Council of Agricultural Research, such as it is, sbould 
be. able to further all those objects. There is no necessity of another com-
mitteee. My Honourable and venerable friend said that he was sure that if 
researches were undertaken there would be an additbn of four maunds per acre· 
in tbe production of rice. If the Honourable Member has already made the· 
necessary research, because of which he has come to this conclusion that there 
would be all' addition of four maunds ~r acre. why does he not apply the-
results of that research straightaway instead of asking for further researches. 
'Yhen he is so sure that there would be an increase of four maunds per acre, 
SImple-minded as I am, I take it that the Honourable Member has .nade his 
calculation as a result of the researches that he has made and hal': come to 
that definite conclusion. If the researches have been made, if the conclu-
sions have been arrived at, I see no reason for further researches through tbis 
c@mmittee . 
.  I do dislike the procedure that will be adopted under the terms of this 
Bill. . There will be endlese returns to make. We have had some experience 
of the way in which returns are demanded and I:eturns are made. An 
Honourable friend from this side of the House has already spoken about the-
sUpposed shortage of paper. While we are starved on the one side so fij,r as. 
OUr requirements of paper are concerned, we are asked to make pndles8-
returns, which, I take it, muet be made on paper and not 8n leaves .Jf trees. 
I do not know how Government will find the extra paper necessary for such 
returns. 
'Then, Sir, the harassment that is caused in the demand for such returns is ' 

a thing to which I must take strong exception. There will be an extra ('ost 
that all persons concerned will have to undergo. Many shops have proprietor;; 
who look after aU the departmente of the activities of the shop themselves 
and who are not very literate. Many shops I know under the existing  laws of 
control and other re~ ions have had to employ extra clerks in order to ml 
up the required returns. I do not see any resson why we should force these 

D2 



LEGISLATIVE ~  p6Tn Nov. 1944 

[Mr. Sri Prakasa] 
persons to employ extra clerks. It seems to me that the sole purpose of Gov· 
ernment is just to give orders and we all in the land exist only to obey thCJSe 
.orders. The Government never cares to see whether its orders are ~ osin  

an additional burden on the people or not; and if there is any so-called dis-
obedience to any order, the punishment is prompt. Then we find the inavi-
table Collector coming into this Bill. Now let there be no mistake that the 
Collector is also the District Magistrate and neither he nor any other people 
with whom he has to deal, can ever forget that the man is not only a Collector 
but is also invested with vast magisterial powers. He can enter these mills, 
he can inspect these mills, he can ask his subordinates in cases of dispute to 
seal the books. We know what the result of this inspection and this sealing 
is. I am sorry to say ~ all these methods lead to bribery and corruption. 
It is all very well for Honourable Members opposite :to say that there should 
be no bribery, there should be no. corruption. B.ut these are facts and Govern-
ment does nothing to check them. Their very laws are so complicated ~ 

they actually encourage bribery and corruption; and just as in control shops 
many h1spectors have their mouths shut because of the supply of cloth and 
.o:f;her materials ~ them free of all costs, so I have no doubt that the Inspec-
tors of this industry will also have their mouths shut by a supply of bags of 
rice free of all costs. 

Then let us see to the punishment. That· always falls on the non-official. 
There is no provision for the punishment of officials, for their misdoings. Of 
eourse I shall be shown clause 14(2), wherein, curiously enough, the Collector 
is also liable to imprisonment for certain acts. Whoever heard of a ~o e or 

being prosecuted and sent to pri90n for six months? I have not heard it and, 
having been the victim of many Collectors myself and having been persecuted 
and prosecuted by them, I assure my Honourable and venerable friend oppo-
site that I shall tr3vel a thousand miles to see the prosecution of a single 
Collector, if he will only inform me that he has caught one on the hip. I do 
not think there is any police station which would accept a complaint against 
8 Collector, namely, the District Magistrate of the district. However he is 
going to be punished I do not know. I think this is a misnomer; it is trying 
to throw dust into our eyes. No Collector in India can be prosecuted; no 
Collector in India shall be prosecuted-clause 14 or no clause 14! The whole 
thing will fall on us, all along the line. It is the story of the melon r.nd the 
knife: whether the knife falls on the melon or the melon on the knife, it is 
the melon that is cut all the time. 
Then, this Collector, will be the final authority; he will have .b"olute 

powers. Of course there is a provision that if some one is dissatisfied, he may 
write to the Central Government. No court shall take cognisance of Anything 
done nd~ this Act, but the Central Government may take into consideration 
9uch applications as are sent to them. Most of us have experience of ~ i

tions to the Central and the Provincial Governments; and not only are we 
familiar with the fact that very often no replies are sent but we also ]mow 
what troubles we invite upon ourselves by complaining thus. I do not believe 
that the mere putting into the Act a provision for the making of an applica-
tion to the Central Government by an aggrieved person, can really bring 1.rim 
sny relief. I therefore strongly object to many of the provisions of this Bill, 
-especially to the provisions about forcible entry, about examination, about 
flea1ing: and if my proposal to end this Bill here and now is not carried and 
'the Rill is circulated and ultimately gets into a Select Committ.ee, I hope 
that drastic amendments will be made in order to save the people from un-
Ilecess·ary harassment. 

There is in the end also the inevitable rule-making power. The rulemnking 
power which the Government reserves to itself, in all such Acts, gives it prac-
tically. a power under· which they can so Rct that the very purpose of the 
.original legislation can be defeated. I ·am always suspicioll'! of these rule-
making powers and I therefore feel that this Bill first of all does not deserve 
our support and should be put out of court straight off: secondly, if the House 
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is not agreeable ito that procedure, it must see to it that the Bill is amended 
in v&-ious vital particulars. Sir, I oppose the Bill. 
Some Honourable lIemben:, The question may now be put. 
1Ir. President (The Honourable Sir Abdur Rahim): The question is: 
"That the question be now put." 
The motion was adopted. 
1Ir. J. D. Tyson (Secretary, Department of Education, Health and nds ~ 

Sir there is a saying about making two bites at a cherry. I do not know how 
m ~  bites the House has had at my poor i ~e grain of rice! This i~ about 
the fourth time that we have returned to It: It must be very appetlsmg. I 
am grateful to my Honourable friend, Mr. Hooseinbhoy Lalljee for his support 
of this measure. I agree with him that the setting up of such a committee as 
we have in mind is.an urgent matter. We had hoped to get a select commit-
tee during this Session and to get the Bill on the Statute Book at once. That 
would have enabled us to get the committee working before the next paddy 
season, the spring of 1945. In view, however, of the evident desire of thE-
House, a desire expressed in several quarters but not in all quarters, to have-
opinions on the Bill, we have, as I indicated yesterday, agreed from this side-
of the House to support Mr. Essak Sait's amendment for circulation by the 
28th February 1945, and in the circumstances I pronose to make only a brief 
reply to the debate. . 
I am not quite sure that I.altogether followed the attitude of the party im-

mediately opposite me to the Bill. Mrs. Subbaroyan who thinks that the duty 
will faU on the cultivator considers that the burden will be a very heavy one. 
Mr. Ohetty on the other hand, though he does not like the duty, considers that 
it is not a heavy levy at aU and that it will not much affect either the 'COnsum-
er or the producer. Prof. Ranga wanted the functions of the committee wid-
ened: in fact he pointed in contrast to the functions of the Food  and Agricul-
tural Organisation of the United Nations. Mr. Chetty on the other hand 
thought that the functions of any such committee should stop short at the 
harvest and that marketing and grading and standardisation should be done by 
some other body. I begin to see why the Oongress Party, at all events, want 
circulation for eliciting opinions. I suspect they liave not any opinion of their 
own about the Bill. My reading of the debate is that the House generally 
agrees that we ought to be undertaking, and prosecuting with vigour, research 
into rice, our major food crop. I think Mrs. Subbaroyan was the only member 
who thought that such matters should not be undertaken while there was still 
a food shortage. The proposal in the Bill which has evoked the most criticism 
has undoubtedly been the method we suggested for financing the Oommitt,ee. 
The Honourable leader of the Congress Nationalist Party referred to it at the 
very "beginning of his speech; he was the first speaker, and it has been referred 
to by many Members since: I propose, therefore, Sir, to devote the whole of 
my reply to this matter because it is fundamental. 
Now it seems to have been assumed on the other side of the House tha t 
1 the cultivator will pay this duty. It was on that basis that Mrs. 
P.M. " Subbaroyan drew a picture of the peasantry groaning under what 

she ~es ribed as an addit.ional tax on land. I think that this objection is mainly 
sentlmental and is based on misunderstanding and nothing else. Who is going 
to pay the duty-not the miller, if he can help it. I concede that. And surely 
not the producer. To begin with, 72i per cent. of the paddy grown in India, 
never comes to a mill at all and that 72i per cent. therefore cannot be affected 
b~ the duty which we propose to levy only on the paddy which comes to the 
mi ~  ~ m  27i per cent. It is only the 27i per cent. that comes to the mills 
that W;ll pay the duty and as 72i will not come to the mills, I do not see how 
the miller can "pass the baby" to the cultivator, even to the growers of the 
~  per cent. I see no reason to doubt that it is the consumers who will bear 
:  e burde? in ~ e end, the consumers of the 27i per cent. of paddy that comes 
H the mIlls-m other words, the consumers of hulled or milled rice. (An 
.onourable Member: "No".) What is ~  burden? 2·7 pies, less than one 
pIce a maund. This, I submit, is a microscopic burden, at any level of prices, 
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in comparison with the ordmary fluctuatIOns m the prIce of rIce or the prlCe of 
paday from season to sesson or for different periods of the same season or 
bptween different parts of the country. 
Leaving aside the price of rice or the price of ~dd  take the incidental 

-charges which form an e~emen  in ~e price. Take the element :provided by 
lllarketillg charges. Taklllg marketmg charges at. 4 annas or SIX annas a 
maund ou  a pre-war price of paddy of about Rs. 2/8 or Rs. 3, what is one pice 
as against a figure like that, especially if one of tl1e results, of the labours of 
this Committee may be to reduce the burden of the marketmg charges by far 
lllore than that one pice? The alternative to a levy of this kind by means of 
.a duty on rice brought to the mills must either be an Endowment or else a 
recurring charge on general revenues. An. endowment, to produce 24 lakhs of 
l'upees,-not 54 as, I. think, one or two Honourable Members have stated,-:-
would require locking up a colossal sum: on the other hand dependence from 
,year to year on grants from General revenues is a very unsatisfactory method 
·of financing committees of this kind. It is unsatisfactory from the Commit-
tee's point of view, as I said in introducing the Bill, because it links the 
avoidability of money for research much too closely with the day to day or 
rather the year to year budgetary position of the Government and that, I 
think, is the last thing that you want in planning long term schemes of re-
i>earch. The Committee must know within reasonable linuts where they are 
:going to be financially from year to year and for a period of years ahead. 

After all, who is going to benefit by research on rice? The producer cer-
tainly-primarily the producer; the miller also, because this Committee is 
,going to deal with research on the technological side: and ultimately also the 
-consumer of rice, because we will be able to make it possible through this 
-Committee to produce more and better rice. The burden is admittedly a small 
-one. My Honourable friends on the opposite side have admitted that it is a 
small one. It is the principle that they do not like. Why should not this 
·small burden fall on those elem&nts of the population that are going to profit 
by the labours of such a Committee? Prof. Ranga says that Government 
·should payor at any rate they should pay half. He knows perfectly well that 
Government have got no fund from which they ca17 produce money for this 
purpose except what Government derives from ·the general taxpayer, including 
the poor man. You don't let the poor man off by putting this charge on Gen-
eral Revenues. Nowadays we all pay taxes, poor as well as rich. So you 
don't let the poor man ofl when you place the burden on the general taxpayer; 
almost, really, .vou spread the burden a little more widely. As I said, the 
incidence is small because it will be very widely spread already under the Bill. 
In principle, I can see no objection to the burden being borne by those who 
consume the 271 million tons of milled rice. I see no objection in principle to 
that. 
Most of the other points raised were of a subsidiary nature of which notice 

will no doubt be taken by those to whom the Bill will be circulated. We 
should in particular be very interested to see any suggestions that may be made 
as a result of circulation about the representation of' consumers. So far, we 
have only provided for that element in the nominated section of the commiii-
tee,-"(j) such additional persons, not exceeding-five, as the Central ("'rovern-
ment may appoint." I hope that, as we have agreed to circulation, we may 
get some suggestions on that point. As suggested by the Honourable Member 
whose amendment for circulation we propose on this side to support, we shall 
_ try to. s~ re the widest publicity for the Bill. I believe that when we get all 
the opmlOllS of those who stand to benefit by the activities of 8 committee of 
this kind, even those who have come this week to curse may remain to bless. 
JIr. Prealdent (The Honourable Sir Abdur Rahim): The qu.estion is: 
• 'That the Bill be circnlatoad for the purpose of elicitiDg public opiaioa t.bareoa by the 

28th ebr ~  1945." . 
The motion was adopted. . .' 
The Assembly then adjourned for Lunch till Half Past Two of \11e Clock. 
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The Assembly re-assembled after Lunch at Half Past Two of the clock, 
.)11'. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

THE PAYMENT OF WAGES (AMENDMENT) BILL. 

The HODourable Dr. B. R. Ambedkar (Labour Member): Mr. Deputy l'rl:lsi-

,dent, I move: 
"That the Bill further to amend the Payment of Wages ~o  1936, be referred to ,a 

-Select Committee consisting of Beth ~  Abdoola. Ha,roon! Mr. Muhammad Hussam 
("I dhury Mr Lalchand Navalrai Mr. A. C. Insklp, Sir Vlthal N. Cllandavarkar, Mr. 
N laM Joshi Dr Sir Ratanji ins~  Dalal, Mr. D. S. Joshi, and the mover, and that the 
~~b~r of ~embers whose presence ~  be ne ~ r  to constitute a meeting of the Com-
.mittee shall be five." 
Sir, the Payment of Wages ~  to which the res~n  ~i  ro ose~ to make 

.certain amendments, was passed m the year 1936., This Bill, at the tIme when 
it wa!:' passed, was recognised as an experimental measure for the simple reason 
that when the Bill was drafted we bud not before us any model piece of legis-
lation on which we could have modelled the measure which is embodied in 
this Act. We have had now an experience of practically six e~s of this 
measure and in the course of :the working it has been discovered that the Bill 
:suffers from many defects. H I may tell the House, it has been pointed out 
that there are practically 30 or 40 amendments which it is necessary to make 
to improve the Payment of Wages Act. The Govemment of India realises 
that at present they have not got the time to devote to all the amendments 
to the measure which different parties have suggested and consequently they 
·d0 not, propose to engage themselves upon improving the Act and to remove 
all the defects that have been suggested. What the Govemment of India 
-proposes to do through the present amending Bill is to take certain defects 
which are of such administrative importance that unless and until those defects 
are removed, it will be difficult to administer the measure with the inten-
tion which lay behind the Act when it was passed. 

Sir, taking the Bill clause by clause: Clause 2 of the Bill seeks to make 
·certain amendments in· the definition of the word "wages". I do not wish 
to weary the House by repeating s8riu'tim the defects which different 
-parties to the Bill have suggested that they have found in the 
present definition of the word 'wages' as it stands. But I 
might mention some important ones. It has been said in a judicial decision 
given by the High Court of Bombay that the present definition of "wages" is 
so drafted that it is possible for a workman not only to claim wages which he 
has earned but also wages which might be called potential wages-wages 
which he might earn. _ That certainly was not the intention of the original 
measure. Another defect which has been suggested with regard to this defini-
~ion is that it allows a workman employed on the outtum basis to claim wages 
ll'respective of his ou:ttum. It has been suggested that there is a confusion 
in the definition which does not quite distingllish the case of a workman em-

o ~d on a time basis and a workman employed on outtum basis. It has 
~ so been suggested in certain quarters that some of the words which now occur 
III tbe definition are superfluous, that they need not be there and that their 
presence only causes confusion. I might refer to the words: "includes any 
bc.nus 01' additional remuneration of the nature aforel:'aid which would be,so 
payable". It has been suggested to us that these words may not have an\" 
m~ nin  ottier than the one which is already included in the previous part of 
thls definition. It has also been suggested that while the definition of 'wages' 
was adequate before the system of deamess allowance brought about by the. 
war came into existence, the definition today is inadequate because it is open 
for an employer. to argue that the dearness allowance is not part of wages. 
Now, the definition that we have suggested in the amending Bill seeks to 

. ~e e aU these difficulties. It seems to make the definition simple. I ought 
to, tell ~ e House that I am myself no~ very confident that the draft, 8S it 
i nd~ 11l the amending Bill, carries out the int.ention which  lies behind thi. 
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original ,Act. I do not regard .1!he definition ,!hich we have p'roposed as sacro-
sanct and if the members of the Select COIIlIIl1ttee are able to suggest a be~ 
one -1 should certainly raise no objection to the furi!her mendmen~ of the 
definition as it now stands in the amending ;Bill. 
Coming to clause 3, it is a. clause which m ~es two mendme~ s to. the 

res~n  se ~ion 5. A:s the ono~ b e ~ember~ will remember, se o~ 5 IS a 
sectIon which prescribes the period dunng which wages must be paid; e:nd 
.for the purpose of prescribing the period for the payment of wages, the sectl?n 
divides factories into two categories. In one category are placed fa.ctorles· 
which employ workmen whose number is less :than 1,000. In the second cate-
gory are placed ~ ories which employ more than 1,000 employees. After 
making this division, the section provides that in' the ~ ories which come 
ir..to category No.1, payment must be made within 7 days, while in the case 
of the latter the limit of the period is prescribed to he 10 days. In actual 
practice it has been found difficult to observe the' terms of this section, a.nd 
the reason for that is very simple. The division of the factories is based. 
upon the number of employees. As the House will realise, the number of 
workmen is never a constant figure; i~ always changes. For instance, if the 
number of employees goes down by one, the category automatically shifts from 
category No. 1 to category No.2. Similarly, if the number of employees is 
increased by one, category No. 2 goes into category No.1. It is believed-
and I think very rightly-that this discriminating principle is neither very 
just nor !ldministratively feasible. Consequently what the amendment seeb 
to do i!" to abolish this distinction whereby the factories have been divided into. 
two categories and adopt the general principle that in all factories, irrespective 
of the :lumber of employees that are working there, there shall be a uniform 
rule, namely, that the payment must be made within ten days. The second' 
amendment which clause 3 seeks to make is also, as the House will see, very 
necessary. In section 5, provision is made for the payment of an employee 
who is discharged from service. The section as it stands ~od  proVides that 
the payment to a discharged employee should be on the second working day. 

• Now, Sir, if the Payment of Wages Act was only applicable to perennial factor-
ies which are working throughout the day, there can be no difficulty arising 
from the section as it stlmds now. But in the case of seasonal factories, the· 
difficulty that would arise is absolutely genuine because, IilUPP08sing an employee 
was di~ r ed on the last working day of the factory and the fa.ctory being 
a seasonal factory was closed down thereafter, then the second workiDg day 
would come after a long >interval which it would be difficult for anybody to 
imagine or to stipulate. Consequently the payment of wages to a. discharged 
employee working in a seasonal  factory would be indefinitely postponed if the 
proviSion as it now stands was not amended in the way suggested in the _ Bill. 
What we have therefore done by ~ e amending Bill is to take away the word 
• working , and substitute for £he word 'second', the word 'third' so 'that where 
the factory is a seasonal factory or where the factory is a perennial factory 
every discharged workman will be paid on the seventh day and would not have 
to wait as he would have to in case the facj;ory was a seasonal factory and the 
:Act stood as it is now. 
Now, I come to clause 4 of the Bill. As Honourable Members will see 

clause 4 proposes to make certain amendments in section 7 of this Act. Sec-
tion 7 is a section which lays down what deductions can be made from the 
wages of a workman. Honourable Members will see presently thal; the section 
as it stands now does not cover all legitimat.e eases of deductions. I will draw 
the attention of Honourable Members to what are The omissions in the present 
~  :F'or instanCe, the .ACt as Hi stands now, or the section of the Act, does 
not ~n er the case of. an employee who has left his em o men~  taken his, 
ro d~n  n~ and ~s r ~  and has lost the privileges which he would! 
otherwJse . get if he lia.d continued 'to be in service. It may be thaI for ceriain 
~ so s  he had ~ r~sor  ii? the expedience of o1)taining a. dilCharge from serol 
'VIce In order to e~ hIS prOVIdent fund Rnd his gratuity to meel; certain. economit! 
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demands that may be very pressing upon him. After that, he is re-employed 
and obviously he is anxious ~o get back all the privileges which he enjoyed:_ 
before his discharge and his privileges depend upon whether or not he is pre-
pared to return the provident fund whic4 he had obtained and the gratuitY! 
which he got. The workman is willing and prepared for such deductions being 
made, but the law does not permit this. I think it will be agreed that such. 
deduction should be allowed because it is in the interest of the employee him-
self. But, as I said such a provision does not find a place in the Act, as it 
now stands. 'fllen, Sir, there are certain deductioD!; which may be beneficiaL 
to the employee and the employee may be willing that the deductions may be 
made in order to cover such beneficial purposes. Again, there is no provision 
for allowing the workman voluntarily to agree to make deductions which he-
thinks arp, beneficial t.o himself. 'I'he law is made by the amendment in order 
to make this permissible, subject of course to the Provincial Governments coming 
to the conclusion that the purposes are beneficial really. There are other 
omissions in section 7 as it stands and those omissions relate to cases of work-
men who are employed in what are called incremental scales. This is a new' 
thing in the Bill and I wish t.o explain to the House not only what the provi-· 
sions are but the circumstances which have led us to bring forward this amend-· 
ment. The sub-section (3) of section 4 deals wit.hthree cases. It deals wit.h 
th& case' of withholding of increment of an employee who is employed' 
Oll an incremental scale. It deals with the case of demotion from. 
a higher grade to a lower grade with consequent deduction in 
salary. Thirdly, it deals with the caSe of retentio!!., of an p,mployee 
in a grade, the deduction of salary being due to loss of efficiency. The reason. 
why it has become necessary to bring forward these amendments embodied in 
sub-section (3) of section 4 is t.hat it has its or~ in in a decision given by the 
Judicial Commissioner of Sind. It was a case in which an employee who is, . 
I believe an Engine driver, was concerned. His grade was maintained, but his 
salary was reduced. He went to a court of law for redress and pleaded that 
t.he reduction of his salary, while he was continued in the grade, was a deduc-
tion unauthorised by law. The Judge upheld t1!e contention and said thatr 
that W9.S an unauthorised deduction. But the Judge observed that if there' 
was a new contract entered into with an employee telling him that as his effi-
ciency was not of the required level and standard to discharge his duties thai;' 
are incumbent upon an officer holding that particular grade, and if the new con-· 
tract was accepted by him, then the deduction would be justmable. Now, 
what I have done in the Bill is to accept the suggestion made by the Judge, 
namely, that whenever there is a case of an officer whose grade is not reduced, 
but whose salarv is reduced on account of the fact that he is not found to be 
as efficient as the responsibilities of the post require, the deduction shall not 
come into existence unless the period of notice that his service requires shall 
be fulfilled. Now, Sir, the object of that provision is really to give him one 
month's notice. The completed or simplified procedure would be to give him 
a legal notice and to say, "We are not prepared to pay you the same salary' 
that' we paid before; if you like, continue on the new basis; if you do not 
like it, discontinue and go out of service". Instead of having that elongawd 
process of two equations, notice and reply, offer ann rejection, we have com· 
bined the process by delaying the operation of the reduction decision by the 
period of notice, so that before the period of notice expires if he tells his 
employer that he is not prepared to accept, he would be at liberty to go out.. 
I should like to make this point clear e s~ it might. bE' argued thai; in bring-
ing forward the8e amendments we have really tried to counteract or set at 
naught or nullify the decision of the Additional . Judicial Commissioner' 
and I want to tell the House that I am doing nothing of the kind but am merely-
following the decision of the Judicial Commissioner in ~ e amendments which' 
we have proposed. 
With regard to the other two amendments, viz., the wilihholding of incre-

ments and demotion from a, higher grade to a lower grade, there can be no'. 
mutrer of controversy, for the simple reason that a person is promoted from n 
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lower to a higher grade only when the employer is satisfied that by the 
experience that he has had in the grade in which he has been serving he will 
be able to acquire such greater experience and greater efficiency that he can be 
legitimately expected to dischlil'ge :l!he responsibili:l!ies of the higher grade. When, 
for instance, he has not been promoted there is no grievance, for the simple 
reason that he has not earned something which is sought to be taken away. 
Similarly with regard to the other provision, viz., demotion from a higher 

to a lower grade, I do not think there can be any legitimate grievance in this 
kind of deduction, for the simple reason that when a man has lost so much 
efficiency that an employer does not think that he can be retained in the same 
grade, I think it is justifiable to reduce him because the reduction in salary 
is also ac(!ompanied by reduction of responsibility. 

Now coming to clause 5 of the Bill it is a very simple clause. It seems 
· to amend sub-section (7) of section 8. Sub-section (6) of section 8 deals with 
the question of the time within which the fine imposed by an employer may 
be reeovered. The questioll that arises is, when does the time run? Doe!'. 
it run from the date when the offence was committed or does it run from the 
· date when the employer came to know that a certain act or omission was 
done? Obviously it is not always possible for an employer to know at the 
verv time when an act was committed that it had been committed; it often 
. happens that au act is committed and knowledge of it comes to thE" employer 
after a very long time. Consequently, it is felt necessary that the point of 
time from which limitation should run should not be the date of the offence 
but the date of the knowledge; and I should like to tell the House that in 
amending this provision we arc not in rod in~ anything that is novel. As 
lawyer Members of the House would know, there are many provisions in the 
law of limitation r~re the time in some cases rur.E frem the date of the act 
and in some cases from the knowledge of the act. . 

Coming to clause 6, this seeks to amend section 9 of the Act. Section 
7 (2)  (b) permits deductions being made on account of absence from duty. 
'Unfortunately there is no definition given in the Act itself as to what is meant 
by 'absence from duty'. This clause removes this lacuna. and adds a second 
· explanation to section 9 where the expression 'absence from duty' is now sought 
to be defined. Clause 7 amends section 13, and that again is purely consequential; 
it i!'; not a substantial provision. It makes section 13 applicable to the two 
of the new deductions contained in clause 4 of the Bill. As Honourable Mem-
bers know, section 13 makes deductions permissible subject to such conditions as 
the Provincial Government may impose. We also want that the new deductions 
which the new amendment permits shall also be subject to the same proviso. 
The last clause amends ii'ection 17 of the Act which regulates the right 

of appeal. As it stands the section gives a right of appeal to an employed 
person but does not give it to the Inspector who is the administrative auth-
ority for administering this particular Act. It is felt that it would be advisable 
in the interest of all, and particularly in the interest of the employees, for 
the Inspector also toO have the right to make an appeal. 
These, Sir, are the provisions of the Bill. I submit they are non-contro 

ers~n  and I believe and hope that the House will be able to accept my 
··mobon. 
Sir, I move. 

Mr. Deputy President (Mr. Akhil Chandra Datta): Motion moved: 
"That the Bill further to amend the Pavrnent. of Wages Act. 1936. be referred to a 

Select Committee consisting of Seth Yusuf Abrloola Haroon, Mr. Muhammad Hussain 
. Chaudhury. Mr. Lalch.md Navalrai, Mr. A. C. Inskip, Sir Vithal N. Chnndavnrkar, Mr. 
N. M. Josbi, Dr. Sir Ratanji Dinsbaw Dabl, Mr. D. S, Joshi, and the mover, and that the 
number of members whose presence shalJ be ne ~ss r  to constitute a meeting of the Com-
n:ittee shall be five. II . 

Mr. If. JI.loshf. (Nominated Non-Officia.I): Sir, I move.: 
~  tin! Bill be circulated for the tJurpose of eliciting public opinion thereon." 
Sll, the Honourable Mover said that the amendments proposed ~ him to 
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~e Payment of Wages Act were anly dm inis r ~ e men~e~ s a?d ~ e 
non-controversial. I do not understand the meanmg of acimmlstratlve dIffi-
culties or administrative amendments, nor do I understand the meaning of 
the phrase 'non-eontroversial'; because I feel myself that most of these 
amendments proposed are controversial, at least in the sense that I do not 
.approve of them. 
The Statement of Objects and Reasons indicates and tfie speech v£ the 

Honourable the Labour Member also indicated that this legislation 
3 P.lII. requires modification in order that it may be improved. I have no 
doubt., Sir, that it requires improvement, and I feel that the most important 
improvement which this piece of legislation requires is the extension of this 
legislation to the iadustries to which at present it does not apply. The present 
Act applies to what are known as 'factory industries' as well as to the Indian 
Railways, but the Act has given power to the Provincial Governments to extend 
itf; application to various industries like mines, plantations, transport industry 
(bL·sides Railways), and sevpral other industries. Unfortunately the Provincial 
Governments have not made use of the power given to them, and I therefore 
thought that the Honourable the Lahour Member having waited for action on 
behalf of the Provincial Governments for six years would extend the applica-
tirm of the Act to the various industries to which thE: application was thought 
DE'cessary by thp IJegislature when it passed the legislation. Unfortunately 
tne Honourable the ~ bo r Member did not do anything of the kind. He per-
hap!! thought that  that was not administrative reform; it was something else. 
"That is not :my explanation. My explanation for the Honourable Member not 
undertaking these important improvements in the legislation is that only 
recently the Honourable Member introduced and got committed 
Sir Cowasjee .Jehangir (Rumbay City: Non-Muhammadan Urban): Mr. 

Deputy President, I rise to a point of order. We are discussing a Bill with a 
certain number of clam;es which go to amend certain sections of an Act. Can 
Hnv Honourable Member address the House on other sections of the At't which 
r~ not included in the Bill. He is speaking outside the scope of the Bill. 
Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): It is a 

general discussion. 

Sir Cowasjee .Jehangir: The general discussion is confined to the Bill; it 
is not on the whole Act. If he wants to move other amendments to other 
sections of the Act, he must bring forward a Bill of his own. This is not the 
place or the time, I contend, Mr. Deputy President, to discuss other sections 
of the Act which are not mentioned in the Bill. I consider his speech, therefore, 
to that extent is out of order. 

Mr. N. C. Ohunder (Calcutta: Non-Muhammadan Urban): Is it not OPP!1 to a 
member to speak here and suggest that the Bill does not go far enough? 
Mr. N. X . .Joshi: Sir, the StHtement of Objects and Re..asons says: 
"The Payment of Wages Act, 1936, when passed, was recognised to be an experimental 

piece of legislation. During its working a number of defects and difficulties have coma 
to ·notice. While. ~ n  of. them can be left to be dealt with by comprehensive legislation 
at p, latar date, It 18 conSIdered necessary to remove a few eVEn during war time and the 
Bill seeks to achieve this object." , 

The Honourable Member stated in his speech that he did not wldertake the 
extensive reforms which are needed. I am only saying that the Honourable 
Member should have done that. I have not gone out of the scope of the Bill 
at all. I therefore appeal that I am quite in order in saving that the Honour. 
able Member should hR'i"e introduced a better measure .. 

. Mr. e ~  President (Mr. Akhil Chandra. Datta): I think that Mr . .roshi 
IS perfectly 1D order. He is critioising the speech of the Honourable Member 
as regards the scope of amendments. He suggests that there are many other 
amendments to make and I think that he is quite within his right!': to say so. 
111'. No J[ . .Joshi: Sir, my explanation for the Honourable Member's failure 

~  introduce improvements in the Bill is that recently the Honourable Member 
In&oduceda Bill which I consider to be quite progressive, though inadequate 
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[Mr. N. M. Joshi] . 
it was-the Bill regarding holidays with pay-and I expected that the Hon-
ol!ll'able Member will keep up his progressive spirit. But, Sir, I feel that the Hon-
ourable Member somehow was afraid that if he introduced progressive Bills 
one after another then the character of the Government of India for being a 
conservative Government may be lost, and he did not like to take discredit 
for that. • 

Dr. P. N. Banerjea: Discredit or credit? 

Mr. N. M. Joshi: I thought that in his opinion it may be discredit. There-
fore,.1 thought., Sir, that the Honourable Member having introduced one pro-
ress~ e measure wanted to introduce at least one which may be regarded as 
reactionary so that the Government of India's character may be maintained. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan Rural): 
Which has no character! 

Mr. N. M. Joshi: Sir, that is my explanation, but I shall not deal with that 
aspect any further. 

A';j regards the amendments themselveR, after having studied all the amend-
ments I feel that most of them are of reactionary nature and most of them 
are not also such that the Honourable Members of the legislatures should not 
have taken a little more time to study them. I feel, Sir, that. the Honourable 
Member should have chosen, if he n~d any urgent reforms, some other 
improvernb!Jts than those which he has introduced in this Bill. 
Now, Sir, I am suggesting that the Bill be circulated because I had not 

heard at all about some of the amendments before. As a matter of fact, before 
I came· to Delhi I had just read in a newspaper that the Honourable Member 
was going to introduce a Bill for amending Payment of Wages Act. I Il1.yself 
did not know 'what the amendments were and when the Bill was introduced I 
read th')se amendments and I thought that the Honourable Member should 
not have been in a hurry to introduce these amendments. There is no doubt 
that there are one or two amendments about which I had heard before although 

• definite proposals of the Government of India were not known to me. I do feel 
that this Bill affects the workina clasAes of this countrv adverselv and there 
is absolutely no urgency for it. This Bill !;hould be circulated. Let··the working 
classes lmow what the Bill is. Let their opinions be elicited. Then certainly 
the Legislature is entitled te, consider this Bill, although in my judgment iii 
is n very reactionary Bill. So I feel, Sir, that the House will support the 
motion which I have made, that the Bill be circulated. 
Now I .,hall not be long in dealing with the various amendments which thp 

Honourable Member has introduced. 
First he took up the question of t.he new definition of wages. The State-

ment of Objects and Reasons and also the Honourable Member's speech inlIi-
cated why he thought that the amendment was necessary. He stated that 
this Bill would permit, what I may call, payment, or what the 'Honourable 
Member stated payment according to the outturn, or payment by results. I 
do not think that the Honourable Member should have felt any difficulty about 
this. Payment by results or payment by outturn has been going on for six 
year" after the Bill was passed and I do not think, Sir, anv real difficulty has 
been experienced. Then the Statement of Objects and Reasons ,had stated 
something about profit-sharing and also dearness allowance. Personally, I feel 
that II real difficulty baR not aric;;en about these matters at all and the Govern-
ment of India has anticipated difficulties and are trying to take measures in 
antiei'pation. I feel there was no urgency from that point of view also. If 
the Bill is passed, it will certainly introduce a definition which will bring 
into being certain practices which the original Act was intended to prevent. 
I shall give you an example. The original Act wanted to prevellt payment 

of bonuses f0r regularity of attendance. There are practices where employers 
pay a certain bonus if a workman attends a certain number of days in a. month, 
or if a workmRn's conduct is considered to De good by the employer ~e is given 
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~ in bonuses. The Legislature in 1936 delibera1iely framed :the definition of 
;wages ill such a way that these practices should be s1;opp'ed. The Legislature 
thought that by giving inducements for regularity or for good conduct, the 
workman himself may. be demoralised and also the employer. Therefore they. 
wallted to stop these practices. From the labour point of view there is another 
objection to these bortuses, namely, the labour strength and solidarity is weaken-
'.ed when half of them are paid some bonus and half of them are not paid. 

Kr. Deputy President (Mr. Akhil Chandra Datta): May I point out to the 
Honourable Mover of the motion that his motion must be given a date. This 
is obligatory under the rules. 

Kr. N. II. Joshi: If it is obligatory then you may pennit me to move: 
"That the Bill be circulated for the purpose of eliciting public opinion thereon by the 

28th February. 1945." 
Kr. Deputy President (Mr. Akhil Chandra Datta): It is in order now and you 

may proceed. 
Mr. N ••• Joshi: 'l'his definition that :the Honourable Member has intro· 

duced is changing the original intention of that Act. I personally believe, Sir, 
that the working classes in this country do not require special inducements of 
bonuses to make them good honest workmen and therefore this practice of giving 
1lpecial ind e~en s  I may call in vulgar language bribes-should not be 
allowed, and the Legislature should never tolerate this practice because when 
we do our work as legislators we do not ask for special inducements in order 
to make us do our work quite honestly. We never ask for titles and honours 
for doing our work honestly. Similarly, a good workman asks nothing more 
but to be paid well and if he is paid well he is ready to give honest. good, 
hard work. Therefore, Sir, I feel that the change introduced by this measure 
is a wrong one and requires to be examined fully. That is why I say let the 
working classes know what change is going to be effected by this definition 
and thereafter we shall consider the amendment. 
Then the Honourable Member has introduced certa!n amendments to 

~e ion 5. One of the amendments provides that in respect of the smaller factories 
.employing 1,000 persons or less and making payments before the seventh day of 
-the month, they may be permitted t.o make payments up to the 10th. In 
England and in, what I may call, progressive countries wages are paH 2 or 
:3 days after they are due. In India we have given longer period. That period 
itself is a very long one and I thought when the Honourable Member for Labour 
WIIS going to amend this Act he would amend it in a progressive way, i.e., if 
he found any difficulty in having two kinds of periods, that, is the ten, and sllven 
day;;, he would fix the seven days us the period for making payment. But in 
order to keep up his character of being conservative or reactionary, he fixes 
the date of payment before tE:n :lays. I thought the amendment war;; reallv outl 
<of date and not in keeping with the progressive times. . 

.Then the Honourable Member has made another change about removing 
the wordR "second working" day and replacing it with the word "third". He 
s~id there is d.ifficulty regarding se~on  factories. Perhaps there may be some 
-dIfficulty but It has not been expenenced up to this time; it has neli corue to 
my notice at any rate. But if the Honourable Mp.mber felt that some amend-
ment was necef;sary to enable payment to he made when a seasonal factory 
closes, or even it perennial factory closes, then, Sir, he could make that as 
-an exception. But he makes an amendment by which all employers can refuse 
1;0 pay a workman who e e~ his job till the third dav. Now thp orirrin!'ll Act 
bad done Bomp in ~ i e to thf! workman. When a "man terminatesO his ser-
vices, ~ ¥ood employer :pays him on the date of his dismissal or disc11arge, 
'because If the payment IS not made on that day the workman has to wait one 
or two davs for receiving ~ ~ n  for the ~er iee  rendered and be Jose,: wages 
for those days. If a man IS dl8mlssed and If he has to go to the mill to receive 
-bis pnyme?t tbe next dav, be loses one day's wages .. If be  has to come there 
<In thp thIrd da:v he lORI'S three da,'c:;' WAges. I feel that if the Honourable 
Member wanted to provide for the difficulty which is felt in the caRe of sea<;ona[ 
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factories snd when a factory is closed, he could have remoyed ~ r  difficulty m  a 
different way to what he is doing. 
Then, Sir, the Honourable Member has now introduced some ~ er rn e~ 

permitting some deductioils,.and the Honourable ~ember has m rod ~d a 
general clause by which ro~~ i  o ernmen~s ~e glven power to Permlt ~  
deductions which in the opmlOn of the ProvlllClal Government are benefiCIal 
to workmen. Now, SIr, the HOILourable Member may have gre.at confidence in 
the Provincial Governments and I too have some confidence III them, and I 
know some of them sometimes do some good service to labour. But, Sir, I 
8W not prepared to give such a wide power to the Provincial Government. In 
his speech the. Honourable the Labour Member said that these deductions may 
be voluntary but they may not ~e volwltary.. ~n any case his Bill does :.;tot 
provide that these deductions which the ProvmClal Governments may sanctIon 
will be all voluntary. No, Sir, that is not provided in the Bill itself: that may 
be his intention. I do not approve of thiti clause giving general power to the 
~ro in i  Government to sanction deductionti, which, in the opinion of the Pro-
vincial Government, lire· beneficial. 
Then there -is this question about stopping of increments and degrading. 

workmen or asking them to take up less skilled work, so that their wages may 
be reduced. The Honoura.ble. Member quoted a judgment of the Sind Govern-
ment that certain praetices which prevailed on Indian Railways should be sanc-
tklled by law. 'When the Payment of Wages Act was passed the Railway 
authorities, Who are in the habit of imposing large. fines upon their em o ees~ 

found, that they could not exercise their authority uncontrolled. The Payment 
of Wages Act controlled their authority to a great extent and they wanted to 
gain that ~ ori  again by a different way. Instead of fining a workman, 

e~  began to degrade him, stop his promotion or put him on a less paid job. 
I feel that these practice!! were against the spirit of the ori!:(inal Payment of 
Wages Act and therefore the amendments suggested by the Honourable Memher 
are not in the interests of the working classes. In any case before these amend-
ments .are onsider~d by a Select Committee, it is absolutely necessary than 
the RaIlway workmen, who will be mostly the persons affected by this amend-
ment, should know what is being done bv the ~e ris re and therefore th .. Bill 
should be circule.ted. ..., -

Then, Sir, the Honourable Member hm; also introduced certain other amend·. 
ments, one of them regarding pem1itting certain deductions for absence. 

The Honourable Dr. B. R. Ambedkar: I have only given the definition of 
absence. I have not perinitted deductions: they are already there. 

:M:. If. 11. Joshi: I know. The Honourable Member is a very simple man. 
Re has changed the definition of absenge with the result that certain deductions 
mlly be permitted. The original Act permits deductions for absence up to a 
certain point. The deductions may be me d~ for the actual time lost or work 
not d.one. ~  if j.hi,,; Amendment is made, and if I understand it. rightly,· iii 
is qUl(e possIble for an employer ,to impose double fine on the employee. 

The HODourable Dr. lB. R. Ambedkar: That is not correct. . 

Mr. If. Jr. Joshi: All right. We shall discuss it at the proper time. Whnt 
mlly llappen is this: all employee is absent for an hour. He cannot turn outi . 
or~ for that hour and therefore if he is paid on piece rate his wages are auto-

m~  red e~  Besides receiving less wages, it is quite possible that if 
thls Amendment IS made, t.he man's wages may be deducted still further. 

The Honourable Dr. B. R. Ambedkar: No, no. 

JIr. If. K. J08hi: The Honourllble Member savs No. We shall iliscuss that 
question, which is one of interpretation. • 
There is another amendment which the Honourable Member has suggested' 

and that amendment is to enable the workman to be fined after the offending 
or wrong actwRs detected. This amendment he considers: io be very reason-
able but I am afraid this amendment is one which enables the e~ o er i;() 
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keep the sword of Damocles hanging over the head of workmen, for how long, 
I do not know. A workman does some offending act, a small thing like coming 
late by an ~ r or two on a particular day'. The employer's register is main-
~ ined by a tlme-keeper or somebody else but the employer has not noticed that. 
the man was absent for an hour or two and therefore has not deducted hi" 
wages. After two or three years the employer finds out that the man was 
absent and therefore must be fined. I am not suggesting that this is a very 
happy example: there lllay be some other examples. But the offending act 
may be committed today and the employer may fine the workman after five fJr 
ten years. He says there is no law of limitation. The employer may be 
negligent, 'careless and not vigilant and yet if he discovers the offence of the 
workman after five or ten ;years, the latter must be fined. Sir, the Legisla· 
ture should not sanction such a thing. The Legislature was very reasonable 
when it passed the Act .• What the Legislature said was that a man after 
doing something wrong should not be fined after sixty days. That is, the· 
Legislature has given the employer sixty days' time to find out if his employee 
has done anything wrong. I think sixty days are quite enough for a vigilant 
employer to find out the mistake or "Tong committed by his employee. I do· 
not wish to go into all the amendments which the Honourable Member ha" 
suggested. I feel that the amendments which are proposed are such that 
they will adversely affect the interests of the working classes in i~ o n ~  

In any case they are not very urgent. I therefore feel that the motron whICh. 
I have made may be approved by the Legislature and after the Bill is circu, 
lated and the opinions of the workincr classes are obtained, the Legislature 
may consider the further stages of this Bill. In any caSe the I,egislll:ture' 
should not consider this motion .for committing the Bill to a Select Comnuttee 
till the opinions of the working classes are obtained on this Bill. 
:Mr. Deputy President (l\Ir. Akhil Chandra Datta): Amendment moved: 
"That the Bill be circulated for the pUl'p0Se of eliciting  public opinion thereon by the· 

28ti, February. 1945." 

:Mr. Lalchand Navalrai (Sind: ~on mm d n HUl'al): Sir, at the very 
outset I shou!d submit that I felt restrained when the Honourable Member said 
that this Bill is non-controversial and only administratively it is being im-
proved or corrected. I should think that this Bill is of the utmost importance. 
A Bill which affects the interests of labour cannot be said to be an unimportant 
measure. And I may say how many times labour itself has contested the· 
principal provisions of the Act. 
:Mr. Sri Prakasa: Labour should produce better Bills. 
:Mr. Lalchand Nava1r&i: Several questions as to the interpretation of the· 

original Act have come before for consideration. How then is this Bill non-
controversial? The Honourable Member in the same breath said that such 
questions have arisen before and gone to the High Courts .... 

!tIr. Sri Prakasa: He is in labour! 
Mr. Lalchand Navalrai: He himself has said that the Chief Court of Sind 

decided a case which, according to him, has necessitated his coming forward· 
with this amendment. I do not agree with him in the interpretation he puts 
on that decision. He has set forth in the Notes on Clauses what that c011rt 
has held. It has held that when there is any deduction or red io~ in pay 
or any demotion it will be considered that there has been a deductlOn ~ m  
their pay. I think my Honourable friend said that ~ ~ord~n  to him the d~ n 
of the Chief Court was not sustainable by the deelslOn Itself. I may ~ orm 
the Honourable Member that I had to do something with that case, ill the.· 
sense of giving advice when the matter was going to court; and it was decided' 
accordingly-as has been stated in the Notes-
"The Sind Chief Court held some #ma ago that the temporary reducti?n of. ~n 

employee from one step in an incremental scale to another amounted to a deductIon Wlthlll. 
the meaning of the Act. Doubts have also b'aen expressed whether reductions, demotioUll. 
etc., by way of dis i in r ~ rneasUl'es amounted to 'deductions'." . 

. This is what the Chief Court held, that they are deductions; and therefore-
It looks as if the Honourable Member iF; attempting to-override that decision 1 
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of the Chief Court. I do not think the Legislature will allow that without 
very serious consideration. I am for circulation of the Bill, because it is a 
question of legal in ~r re ion  and therefore It should be circulated not only 
-to labour but to theIr representatives and their advisers and advocates so that 
· the right interpretation may be arrived at. It will lessen the work' of the 
Honourable Member in Select Committeil. He will get the opinions of some 
· of the High Courts which override this decision of the Chief Court, if he wants 
:that the law should be changed. We must have opinions to guide us in tile 
-Select Committee. It would be wise of the Honourable Member to accept tha 
,amendment that has been put in. 

It is not only the question of demotion or reduction that has to be consi-
~ered under this Bill-there is also the question bf absence and also what will 
,be the effect if a man is wrongly discharged or cEsmissed. Such cases have 
-also recently come up before the tribunals and they have bield in the case of 
· absence, that if the absence is wilful or not right, then the deduction can be 
made. But in the case of discharge or dismissal, they have said that that can 
· only be made by the authority which has t4e power, because many times the 
order of discharge was made by an authority to whom the power had been 
-wrongly delegated. How can it therefore be said that all these es i~ns are 
-unimportant or non-controversial? On the (;ontrary, I think that considering 
. this Bill along with several other Bills which are coming before the House, this 
is a more important one than the others and I hope the Honourable Member 
· will send this for circulation. 
Another reason is this. No opportunity has been given to the representa-

,tives of labour or to labour itself to consider this Bill. This was introduced 
,on the very first day we came here, and today it is sought to refer it to Select 
·-Committee. We have therefore got no opinions before us. We have got 
,absolutely no opinion. .  .  . 
The Honourable Dr. B. R. Ambedkar: I am sorry to have included my 

-Honourable friend in the Select Committee when he has no opinion. 
Mr. Lalchand Navalrai: This also will be one of the points I have raised. 

I am not going into the det,ails of the clauses, but these a.re. the more im-
~ or n  things; and when the Honourable Member says that thls IS not a coutro-
'-versial Bill, I would leave the House to consider whether he is right. There 
: are several other points which have to be considered before this Bill comes to 
-the stnge of going to the Select Committee. Mr. Joshi himseH says he had 
mot sufficient time to ~ e his opinion on the Bill. 

:Mr. N. 11. Joshi: We are here every day: where is the time to study it? 
Mr. Lalchand Navalrai: Mr. Joshi is an expert in these matters and he has 

'been working all along for labour and going· into these questions for an age, 
:fmd therefore his opipion that it should go for circulation should be accepted at 
. once, He has experience and he has criticised some of the provisions; but I 
would also submit that this Bill should be circulated because there are certain 
-things contained in it which must be decided once for all, if labour is to go 
·on co,operating in a conciliatory manner: otherwise they will .he disturbed. 
Labour is very powerful nowadays and we have to move cautiously; and when 
you make a law aud subject them to certain conditions, you must proceed. 
-cautiously and not hustle the proceedings of this Bill. These are important 
. questions. How many decisions have there been on the word "wages"? 'rhe 
lawyers know it--we know it; we know how much difference there has been 
e ~~een the interpretations of different High Courts. The definition of -"wages" 
. is being changed. Therefore, now that a new definition with additions B,nd 
altemt,ions is being made, that also should be considered by those concerned 
and those whom it affects. 
Then, Sir, you are also changing the time when they should get the pay-

ment. 'fhey have always been crying that the payment should be Il!ade on 
-the first day or the second day after it falls due: They were getting it in 
certain conditions wit.hin seven days. Now seven days are going to be increased 
to ten days. There will be a cry over that too. That also should be 
~onsidered  
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Then there is this question of demotion. When it suits the employer, he 

gives a man a higher type of work and when the employer does not require 
that, higher type 01 work, you want to bring him down again to thf, old lesser 
pay. Is ,that fair? If you have selected the man for the higher type ,of work, 
you must keep him there, whether you have got work for him or aot. That 
is a question that you have got to consider, 
I will not go into the details of the other provIsions of the Bill which 

should, I think, go out for circulation. After circulation, we will sit together 
.and then consider all the points of law as well as points of fact &nd come lie 
.a conclusion. 

:1&. A. O.Inskip (United Provinces: European): As the Honourable Member 
for Labour has said, the object of Ws amending Bill is to seek to clarify cer-
tain obscurities in the present Bill, particularly in regard to three items. It 
:seeks to make it clear that wages have to be earned under the contract of 
-employment, expressed or implied. It also seeks to make it clear that ~e~ 
there is an incremental scale, the increment may only be withheld as a dlsCl-
plinary measure. It seeks further to lay down that a dimin io~ of wages b! 
reason of requirement to perform work involving a standard of skill or responlil-
bility lower than that in the previous work, is not a deduction. 

The Bill itself makes clear that "the withholding of an increment is to he 
treated in several importapt respects as if it were a fine and will not be 
permitted except when the employee has committed an offence against disci-
pline in accordance with an approved detailed list of offences hung up on ~e 
factory's notice board. The existing Payment of Wages Rules make the Chief 
Inspector of Factories the final arbiter of this list and in making this decision 
he will depend on the guidance he can geil from the Act." 
Taking all these definite pointers together, then two facts emerge. Firstly, 

o e~nmen  admits that the definition of wages-which is the most important 
.and fundamental thing in the whole of this legislation-rests on the idM 
that there is always a contract of employment either express or implied. 
Wages mean the wages earned under the contract of employment. 

Secondly, the legislation is intended to enforce payment of wages earned 
under the contract of employment without delay or deduction, but not to 
-enforce anything beyond this. The clarification attempted by the present Bill 
apparently intends to make a clear distinction between payments that are 
wages and payments that are not. 
1£ then what I have said correctly interpret Government's intentions then 

certain criticisms must be levelled against the new Bill. 

Now, Sir, let me turn to the details of the proposed Bill, and in partiCUlar 
._to Clause 2. In the new definitior. of "wages", the word "bonus" has beell 

~o ed to remain in. It seems to be quite superfluous since the rest of the 
~ r s~ "addi.tional rem~er ion for increased .output" is sd'ficientiy clear and 
mclusIVe as It stands or III any case could eaSily be made so. The question of 
whetper various kinds of bonus are or are not payable by employers as a matter 
'Of obligation has been one of the most fruitful sources of industrial disputes in 
recent years extending to an attempt to force the paynwnt of annual bonuses 
at increased rates even when the payment of such bonus has clearly not been 
a term of the contract of employment and even when the rate of profits has 
not increased. In other words, suc.h attempts have been directed towards 
the very object of trying to get ex gratia bonuses treated as a compulsory and 
unconditional part of earnings. Why then, in the process of clearing up the 
most important and most obscure definition in tho present Act should this ill-
fated word of many meanings be retained in the sense of a payment due to • 
the worker under his contract of employment. It makes the meaning of the 
term "wages" depend on the exact meaning of the word "bonus", and it 
would be difficult to find a more unsuitable foundation on which to rest an Act, 
'Or one more certain to lead directly or indirectly to disputes. All this applies 
with the same force even to the wording as published in the Bill. However 
earefully the word "bonus" is qU'alified, the word itself is sure t,() provoke 
miSinterpretation. But the draft has the further diRadvantage that even a slight 
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error in punctuation-such as the insertion of a comma after the word .. bonus" 
-might make it much worse. It is noticeable also that in this clause a. 
specific reference to the money ,being "earned under the terms of his contract. 
of employment" appears in thb second line, after which there is a wnole list 
of particular cases hanging in the air with no further reference to the contract 
of employment at all. In particular, the word "payable" in the sixth line 
. might mean almost anything. If "payable under the terms of the contrtl.L:t 
of employment" is meant, then there can be 110 objectiun to saying so and 
there is every objection-to the matter being left in any doubt. As it stands, 
there is a probability of dispute about whether an amount is payable because 
it has been paid in the past or for any other such reason. 

Then, Sir, the Amending Bill seeks to inciude Dearness Allowance in the 
definition of wages. This, I fear, will undoubtedly cause serious complica-
tions, particularly in concerns where a provident fund is in existence for the 
benefit of its employees. Unless many exis#ng provident fund schemes cue 
altered, the employee will now have to pay a percentage of allowances as well 
IlS of wages as his contribution; and the employer who has agreed to contri-
bute a like amount to the fund will also be penalised. 

Then, Sir, in regard to clause 4, para. 3, the expression "on an incremental 
basis" is extremely vague. Almost any employment where there is any 
prospect of in ~ i  im ro e~1en~ at all might be described as being on ;n 
mcremental basIS. The wordmg m the Statement of Objects and Reasons is 
not very precise, but that in the Bill itself is far vaguer still. The expression 
"for disciplinary reasons" also is not very clear. The most probable' inter-
pretation is open to criticism in principle. It seems from the wording that 
the intention is to make the withholding of an increment illegal except in cases 
of breach of discipline. If so, this amounts to forcing the employer to fulfil 
a most important part of the contract of employment on one side while leaving 
it open to the employee to fail to fulfil the corresponding obligation on the other 
side. The employee is not paid his wages solely in consideration of his 
preserving discipline. He is mainly paid for the use of his skill. This is the 
main reason why different wage rates and incremental rates exist at all, :lnd 
this fact incidentally is L'ecognised in section 4, para. 4 of the Bill. The main 
reason and justification for a scale of increments is to make the rate of pay 
match the value of work when the value mcreases with increasing skill resulting 
from experience. But although the value of the work usually increases with 
the lapse of time-and time scales exist in oruer to deal with this normal 
state of affairs-, skill doell not always increase in this way. A man may be 
lazy, he may be unwilling to take increased responsibility, he may be suffering 
from disability OJ; he may simply be below :werage, or the process at which 
he is working may be changed and he may be unable to respond to the changed 
conditions. None of these cases amounts to • clear breach of discipline. Is 
it right, then, to compel the employer; if he has a time-scale for the average 
cases, to raise the wage rates of less valuable workers unconditionally on the 
same scale? What would be the position if an employer wished :to revise the 
scale of wages for a particular occupation? As long as the scale is unaltered, 
the individual employee is protected under the Bill from having his increment 
stopped or his wages reduced. o ~  the alteration of the scale itself in a 
downward direction be kgal or would It be regarded as a wholesale breach of 
the provisions of this clause? 
Then, Sir, turning to clause 4, para. 4: it i ~ be seen that this clause 

olearly Jeals with the case where an em ~o er reqUIres an employee to accept 
a lower paid job, ~  it does not cover .fallure o~ ~e ~ of the employee. to 
improve or maintam the s nd r~ of hIs. w?rk In hne With the remUneratIOD 
laid down in the wage scale relatmg to hIS Job. 
In regard. to clause 4, para. 5, this clause stipulates that the provisions of 

section 8, paras. 1, 2 and 3.of the. existing Act shall a.pply to the with-
holding of increments etc., whICh agam apparently confirms that the employer 
would be compelled to pay those of his workmen who are on time rates without 
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reference to their individual skill or assiduity. Such one-sided protection seems 
calculated to put a premium on idleneis and mediocrity and to hinder the 
employer in rewarding his employees according to their merits. 
The points of criticism I have put forward represent the views of the Group 

to which I bQlong and I trust they will receive the attention of the Honoural-jle 
Member in charge of the Bill and the Select Committee, for there would appear 
to be a tendency to think exclusively about protecting workmen from unscru-
pulous employers and to forget that if this protection is given unconditionally, 
it leaves the employer and the public unprotected against the slack and ineffi-
cient workman. 
Sir, I support the original motion. 

The Honourable Dr. B.  B. Ambedkar: Mr. Deputy President, if it can help 
to curtail the debate, I should like to state at this stage that I am prepared 
to accept the amendment. 

Prof. N. G. Banga (Guntur C1l1n .t;Jellore: ~on mm d n Rural): Sir, I 
am glad the Honourable Member in charge of the Bill has agreed to accept 
the motion for circulation. Therefore, I do not wish to say much at this stage 
on the merits of the Bill except that in my view it, is worse than a pill ,If 
poison. To take a pill of poif:'.on, the patient has to be coaxed to open his. 
mouth and swallow it, but this Bill is a sort of an injection which is given 
while the patient is asleep by a very dreadful process. The patient does not 
know that poison is being injected into him; nevertheless, it has its deadly 
effect. 
Sir, there does not seem to be any particular hurry for a Bill like this. I 

do not know why the Honourable Member in charge has lent his ear to those-
reactionaries who press on him the need for a Bill like this, as if the Bill is 
not bad enough. My Honourable friend the spokesman for the European Groap 
has got up with his attempt to make it even more reactionary and more 
troublesome and unacceptable to the workers. Has it been found in practice 
during these days of crisis that production has been materially affected any-
where because these amendments have not been made to the original Act? 
We have not had any report to that effect. It cannot even be pleaded that 
the workers, because they are going on working from year to year in these 
days of war and are becoming senior workmen, are becoming less and less 
efficient and that the employers are unable to demote them, reduce their wages 
and even cut down their earnings and in that way cut down thei!' labour bill. 
That, too, has not been established. On the other hand, what is happenmg 
is that more and more workers are being employed and the workers who have 
been there before the beginning of the war have peen found to become more 'l11d 
more skilled and yielding also bigger and bigger profits Jor the employers ana 
also the Government, which reaps its benefit through the Excess Profits Tax. 
My Honourable friend the spokesman of the European Group was talking 
about the failure of worker's skill to rise in consonance with the rise of pay. 
I wish he would turn his attention to what is happening in the Government 
of India and to its employees and also to many of his own compatriots in ~ i

country who are employed in various plantations and ot.her. ro~e n ~m me  

Is he sure that as they become more and more semor III their serVICe, then' 
skill is also increasing? Is he sure that as they are being sssured of their 
annual increments of Rs. 50 or Rs. 100, their efficiency is also increasing? In 
fact, it is the other way about. But is there any provision on the Statute-
book of this Government which provides for a corresponding reduction in the 
salaries, emoluments and allowances that are being given to many of these 
Government officials and European officials in this coantry who are employed 
either by Government or by commercial concerns, so that they may be made to 
realise that they are becoming eligible to superannuation, whereas they !lre 
only made eligible today to higher and higher increments as years go by: . 
Sir, there are a number of provisions to which I take very strong ob]ectlOn 

but I speak with trepidation in regard to the details because the Honourable 
Member has not vouchsafed to us the views of the or~ nised labour in this 
country. I am glad he has agreed to our suggestion that it should be !;ent 
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into circulation and I hove when the Bill comes back after circulation it may 
be possible for most of us who are Ja.)H1en in regard to the trade union matters. 
to form a judgment in regard to the merits of these different sections than is 
possible at present. Therefore, I support the motion for circulation. 

The Honourable Dr. B. R. Ambedkar: Sir, as I have said, I am prepared 
tio accept the motion made by my friend Mr. Joshi. In that event, it is 
unnecessary for me to make any speech. All that I would like to say js this 
that I cannot agree that any strong case has been made out for circulation. 
As I said just now, I made myself very clear that the amendments which 

I ha \"e put forth were administrative in the sense that they will 
4 P.M. remove the difficulties that exist in the administration of the law. 

I have not .seen that any of the amendments which are contained in this Bill 
were, if I may say so, beyond the capacity and the intelligence and the 
knowledge.. and the information of Honourab!e Members of the Select Commit-
tee. I, Sir,  was surprised. to see that my Honourable friend Mr. Joshi did not 
do enough credit to himself. If I circ}llate the Bill,aud I am asked to cir· 
culate the Bill in order tc, canvass the opinion of . the working classes, I wonder 
whether who wo.uld be the advocate that would be employed by the workbg 
classes except Mr. Joshi himself or my Honourable friend Mr. Lalchand 
Navalrai. It was in order to get the benefit of their representative character, 
their knowledge and information that I have taken care to include them in 
the Select Committee. However, Sir, if they feel that they cannot repose-
confidence in their ability to deal with what I regard as non.controversial oin s~  

I am quite prepared to fall in line with them and accept the amendment. 
lIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 
"That the Bill be circulated for the purpose of eliciting public opinion thereon by the-

28th February, 1945." 

The motion was adopted. 

Mr. J. D. Tyson (Secretary, Department of Edm'atioll, Health alld d~ ~ 

Sir, I am not moving my 1l10tion* od ~  

Mr. Deputy "President (Mr. Akhil Chandra Datta): The House stands\d-
journed till tomorrow. 
The Assembly then adjourned till E!even of the Clock on Friday, the 17th 

November, 1944. 

"That this Assemblv recommends to the Goverpor General in Council to accent the con-
stitution of the ~rm nen  Food and Agriculture Organisation of the United Nation;:, 
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